
Ratified

RATIFIED MINUTES OF MEETING NO.12/15 OF NORMS COMMITTEE-I (DES-I SECTION)
HELD ON 02.09.2014

Please note:-

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /

Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond
accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm and may be responded accordingly.

The meeting No. 12/15 of the Norms Committee (NC·I) for the licensing year 2014-2015 was
held on102.09.2014 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-a) of Foreign
Trade Policy 2009-2014 / Handbook of Procedure Volume-f. The following Members of the Committee
were present in the meeting: -

SI.No. Name of the representatives & Room No. Telephone No. Deptt.
their Designation

1. Sh K.K. Tiwari I.A 476 23063321 DHI, U.B.

2. Sh S.K.Jain, D.O. 428A 23063321 Extn.3318 DIPP, U.B.
23063166

3. Sh. Kanwalinder Singh Sodhi, 736A 23063802 Extn.2459 DC(MSME),N.B.
Asstt. Dir. (Mech)

4. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGFT, U.B.

5. Sh. PriyaRanjan, FTDO 404 23061562 Ext.265 DGFT, U.B.

I -The Committee considered the individual cases ofthe agendo ofthis meeting generated through the
online system of NIC. The decisions taken thereon are as under:

Case No.: 17/8/80-ALC2/2013 Party Name:BHARAT HEAVY Meet No/Date: 12/S0- Status:
ELECTRICALS LIMITED ALC2/2014 Deferred

02.09.2014

HQ File RLA File Lic.No/Date:041014564S Defer
:01/S010501001271 AM 141 :04/24/0401002531 AM 131 30.04.2013 Date: 14.10.2014



Decision : The Committee noted that the firm's reply dated 10.06.2014 has been sent to DHI
on20.6.2014 for examination & comments followed by reminder dated 29.8.2014 and decided to wait
for their comments. Case is deferred to 14.10.2014.

Case No.:IO/S/SO-ALC2/2013 Party Name:BANCO Meet No/Date: 12/80- Status:
PRODUCTS (INDIA) ALC2/2014 Deferred
LIMITED 02.09.2014

HQFile RLA File Lic.No/Date:3410036871 Defer
2 :0I1801050100 1201AM 14/ :34/2410401000301 AM 141 14.05.2013 Date:14.10.2014

Decision :The Committee decided to ask firm to furnish information as per DqMSME) UO Note no.
30(111)!14-ME dated 02.09.2014 (Copy of the said communication to be forwarded to firm). Case is
deferred to 14.10.2014.

Case No.: 11IS/SO-ALC2/2013 Party Name:METSO Meet No/Date: 12/80- Status:
MINERALS (INDIA) ALC2/2014 Deferred
PVT.LTD. 02.09.2014

HQFile RLA File Lic.No/Date:0510357008 Defer
3 :01/801050100121/AM 141 :05/24/0401000741 AM 141 13.06.2013 Date:14.10.2014

Decision: The Committee decided to ask the firm to provide the details of past similar Advance
Authorisation number and weight of export product and import item as per the recommendation of
Technical Authority, DHI present in the meeting. Case is deferred to 14.10.2014.

Case No.:2!IIISO-ALC2/2013 Party Name:DEE Meet No/Date: 12/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 02.09.2014

HQ File RLA File Lic.No/Date:0510357230 Defer
4 :0I18010501002031 AM 14/ :05/2310401000941 AM 141 17.06.2013 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 19.06.2014 has been sent to DHI on
01.9.2014 for examination & comments which is under their examination and decided to remind
DHlfor expediting their comments. Case is deferred to14.10.2014.

Case No.:IS/13/S0-ALC2!2013 Party Name:ANUPAM-MHI
INDUSTRIES LIMITED

HQ File
:0I18010501002201 AM 14/

RLA File
:34/2410401000801 AM 141

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:3410037482 Defer
25.07.2013 Date:14.10.2014

Status:
Deferred

5 Decision :The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 22.08.2014 and decided to send final reminder to the firm for expediting
their reply failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to
14.10.2014.

Case No.:S/13/S0-ALC2/2013 Party Name:BORG WARNER
EMISSIONS SYSTEMS INDIA
PVT. LTD

Meet NolDate: 12/80-
ALC2/2014
02.09.2014

Status:
Deferred6



RLA File
:05123/040/00160/AM 141

HQFile
:01/80/050/002131 AM 141

Defer
Date: 14.10.2014

Decision :The Committee decided to ask firm to furnish information as per DHI UO Note no. 3(83)/
13-TSW(B) dated 09.07.2014 (Copy of the said communication to be forwarded alongwith DHlletter
dated 29.11.2013 to firm). Case is deferred to 14.10.2014.

IStatus:
Deferred

Case No.: 16/23/S0-ALC2/201 3 Party ame:TIL LIMITED Meet NolDate: 12/80-
ALC2/2014
02.09.2014

IRLA File
:02/24/040/000941 AM 141

HQFile
:01/80/050/004421 AM 141

Defer
Date: 14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to send reminder to the firm. Case is deferred to 14.10.2014 .

.- Case No.:2/20/S0-ALC2/2013 lparty Name:L&T - MHl
TURBINE GENERATORS
PYT.LTD.

IStatus:
DeferredI

IMeet No/Date: 12/80-
ALC2/2014
02.09.2014

IHQ File - RLA File ILic.No/Date:0310753783 Defer
8 !:01/80/050/00390/AMI41 :03/95/040/00511/AM141 iI5.10.2013 IDate:14.10.2014

[Decision :The Committee noted that the firm's reply dated 28.8.2014 has been forwarded to DHI on
101.9.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to
14.10.2014.

Case No.:3/20/S0-ALC2/2013 Party Name:L&T - MHI Meet No/Date: 12/80- Status:
TURBINE GENERATORS ALC2/2014 Deferred
PYT.LTD. 02.09.2014

HQFile RLA File Lic.No/Date:0310753791 Defer
:01/80/050/00391 IAM 141 :03/95/040/005101 AM 141 15.10.2013 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 28.8.2014 has been forwarded to DHI on
01.9.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to
14.10.2014.

ICase No.:6S/3/S0-ALC2/2014 Party Name:ALSTOM Meet No/Date: 12/80-
TRANSPORT INDIA LIMITED ALC2/2014

02.09.2014

Status:
Deferred

IHQ File
1:01/80/050/000791 AM 151

RLA File
:07/21/040/006361 AM 141

Lic.No/Date:0710099232 Defer
28.10.2013 Date: 14.10.2014

10 Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and final reminder dated 22.08.2014. The Committee
further noted that the firm has not furnished their reply and decided to wait for further 15 days for
Ithe reply of firm failing which the Committee would be constrained to reject their case with direction
to pay the Custom Duty and applicable interest for regularization of the license.Case is deferred
to14.10.2014.

PARYEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
~. S f) of rrmerce & Industry

Udyog Bnawan, New Delhi-11



Case No.:26/23/S0-ALC2/2013 Party Name:TATA HITACHI Meet No/Date: 12/80· Status:
CONSTRUCTION ALC2/2014 Deferred
MACHINERY CO. LTD. 02.09.2014

HQ File RLA File Lie.No/Date:0210195980 Defer
II :0I18010501004521 AM 14/ :02/2410401001141 AM 141 04.11.2013 Date:14.10.2014

Decision :The Committee noted that the firm's reply has been forwarded to DHI on 26.5.2014 for
examination & comments followed by reminder dated 18.7.2014 and decided to remind DHI again
for expediting their comments. Case is deferred to 14.10.2014.

Case No.:19/3/S0-ALC2/2014 Party Name:SANDEN VIKAS
(INDIA) LTD

HQ File RLA File
:01/8010501000301 AM 151 :05/24/0401002741 AM 14/

Meet No/Date: I2180- Status:
ALC2/2014 Deferred
02.09.2014

Lic.No/Date:051 037I213 Defer
18.11.2013 Date:14.10.2014

12 Decision :The Committee noted that firm has not replied to deficiency letter dated 15.05.2014
followed by a reminder dated 18.07.2014 and final reminder dated 22.08.2014. The Committee
further noted that the firm has not furnished their reply and decided to wait for further 15 days for
the reply of firm failing which the Committee would be constrained to reject their case with direction
to pay the Custom Duty and applicable interest for regularization of the license.Case is deferred
to14.10.2014.

Case No.:67/12/S0-ALC2/2014 Party Name:TlTAN
INDUSTRIES LIMITED,

HQ File
13 :01/801050100316/AM151

RLA File
:07/21/0401006601 AM 141

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0710099762
19.11.2013

Status:
Approved

Decision :The Committee decided to ratify norms as per GN-4 for Engineering Products on the
basis of recommendation of DIPP vide their 10 No. 12/120/2014-T5W/13 dated 02.09.2014.

RLAmay take necessary action accordingly.

Case No,:50123/S0-ALC2/2013 Party Name:SHAKTI PUMPS
(INDIA) LTD.,

HQFile
:01/8010501004761 AM I41

RLA File
:56124/0401000261 AM 141

Meet NolDate: I2/80-
ALC2/2014
02.09.2014

Lie.No/Date: 56I0003237
21.11.2013

Status:
Approved

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
14 their 10 No. 12/120/2014-T5W/14 dated 02.09.2014 which are as under:-

1. Net weights of 104.44 MT &120.6 MT may be specified with the quantities of export
products at 51.No.1 & 2 respectively.

2. Word "Relevant" may be prefixed with the descriptions of import items at 51.No.1 to 5.
3. Quantity of import item at 51. No.1 may be allowed as 8091 Kgs. inclusive of 5 %

wastage.
4. Quantity of import item at SI. No.2 may be allowed as 472 Kgs. inclusive of 18 %

wastage after 1/3" recovery from scrap.



5. Quantities of import item at 51.NO.3 &4 may be allowed as 235800 Kgs. & 42750 Kgs.
respectively as per SION C-1519.

6. Quantity of import item at 51. NO.5 may be allowed as 23820 Kgs. inclusive of 20 %
wastage after 20 % recovery from scrap.

7. Description of import item at 51. NO.6 may be corrected as "Rubber Cable 4Cx2.5
Sq.mm" and its quantity may be allowed as 8200 Meters on net to net basis.

8. Import items at 51.Nos. 7 to 12, 14 & 15 may be allowed as applied for i.e. 2000 Nos.
each on net to net basis with accountability clause.

9. Quantity of import item at 51. No. 13 may be allowed on net to net basis as claimed by
the firm.

RLAmay take necessary action accordingly.

Case No.:44/3/80-ALC2/2014 Party Name:DYNAMATIC
TECHNOLOGIES LIMITED.

HQ File RLA File
15 :01/8010501000551 AM 151 :07/24/0401002751 AM 141

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lic.No/Date:0710099970 Defer
26.11.2013 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by a reminder dated 22.08.2014, e-mail dated 01.9.2014 and decided to wait for their reply.
Case is deferred to 14.10.2014.

Case No.:39123/80-ALC212013 Party Name:SATTV A ETECH Meet No/Date: 12/80-
INDIA PRIVATE LIMITED ALC2/2014

02.09.2014

HQ File
16 :01/801050100465/AM141

RLA File
:07/24/0401002761 AM 141

Status:
Deferred

Lic.No/Date:0710 I00031 Defer
27.11.2013 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DEIT on 30.1.2014 for
examination & comments followed by reminder dated 09.4.2014 & 18.07.2014 and decided to wait
for DEIT comments. Case is deferred to 14.10.2014.

Case No.:1120/80-ALC212013 Party Name:NOV SARA INDIA Meet No/Date: 12/80-
PVT. LTD., ALC2/2014

02.09.2014

HQ File
17 :01/801050100389/AM141

RLA File
:61/24/040100058/AM 141

Status:
Deferred

Lic.No/Date:611000 II 06 Defer
03.12.2013 Date:14.10.2014

Decision :The Committee noted that the hard copy of firm's application has not been received and
RA, Dehradun has been requested for forwarding the hard copy of firm's application for further
processing of the case on 17.01.2014 followed by reminder dated 09.4.2014, 06.06.2014 and
22.08.2014. Case is deferred to 14.10.2014.

Case No.:23/23180-ALC212013 Party Name:HELVOET
RUBBER AND PLASTIC
TECHNOLOGIES INDIA P.L.

RLA File

18

HQ File

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:3110061381 Defer

Status:
Deferred



:0 I/SO/050/004491 AM 141 :3 IIS3/040/00 I051AM 141 OS.12.2013 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 13.03.2014
given by C&PC directly followed by DGFT reminder alongwith aforesaid C&PC deficiency letter on
03.6.2014, final reminder dated 16.07.2014 and e-mail message on 21.7.2014. The Committee
further noted that the firm has not furnished their reply and decided to wait for further 15 days for
the reply of firm failing which the Committee would be constrained to reject their case with direction
to pay the Custom Duty and applicable interest for regularization of the license.Case is deferred
to14.10.2014.

Case'io.:17/3/80-ALC2/2014 Party Name:NIRMA LIMITED Meet No/Date:12/S0-
ALC2/2014
02.09.2014

Status:
Deferred

HQFile
19 :01/SO/OSO/0002S/AMISI

RLA File
:OS/24/040/003 771AM 141

Lic.No/Date:OSI0126969 Defer
09.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to C&PC on 24.4.2014
followed by reminders, dated 30.05.2014 (alongwith firm's application), 18.7.2014 and decided to
remind C&PCfor expediting their comments. Case is deferred to14.10.2014.

Case No.:18/3/80-ALC2/2014 Party Name:NIRMA LIMITED Meet No/Date:12/S0-
ALC2/2014
02.09.2014

Status:
Deferred

HQ File
20 :01/SO/OS0/000291 AM lSI

RLA File
:OS124/040/003761 AM 141

Lic.No/Date:OSI 0 126970 Defer
09.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to C&PC on 24.4.2014
followed by reminders, dated 30.05.2014 (alongwith firm's application), 18.7.2014 and decided to
remind C&PC for expediting their comments. Case is deferred to14.10.2014.

Case No.:24/23/80-ALC2/2013 Party Name:BHARAT HEAVY Meet No/Date: 12/S0-
ELECTRICALS LIMITED ALC2/2014

02.09.2014

Status:
Deferred

HQFile
21 :01/SO/OS0/00450/AM141

RLA File
:04/24/040100 ISII AM 141

Lic.No/Date:0410IS2S2S Defer
11.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm's reply has been sent to DHI on 27.8.2014 for
examination and comments and decided to remind DHI for expediting their comments. Case is
deferred to14.10.2014.

Case No.:24/3/80-ALC2/2014 Party Name:ROSSELL INDIA Meet No/Date: 12/S0-
LIMITED, ALC2/2014

02.09.2014

Status:
Deferred

HQFile
22 :01/SO/OSO/0003S/AMISI

RLA File
:07/24/040/002631 AM 141

Lic.No/Date:071 0 I00433 Defer
11.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 25.7.2014 has been sent to DEIT on
08.8.2014 for examination and comments and decided to remind DEIT for expediting their
comments. Case is deferred to14.10.2014.



Case No.:3/6/80-ALC2/2014 Party Name:SHRENO LIMITED Meet No/Date: 12/S0·
ALC2/2014
02.09.2014

Status:
Closed

HQFile
:01/S0/050/00 I361AM 151

RLA File
:34/24/040/002301 AM 141

Lic.No/Date:341003S721
13.12.2013

23 Decision :The Committee noted that the firm has informed that they have obtained the subject AA
on net to net basis in line with General Note 4 for Engineering Products, vide their letter dated
13.8.2014 and decided to close the case.

RA may take necessary action accordingly.

Case No.:3/23/80-ALC2/2013 Party Name:DEE
DEVELOPMENT ENGINEERS
LTD.

Meet No/Date: 12/S0-
ALC2/2014
02.09.2014

Status:
Deferred

HQ File RLA File Lic.No/Date:0510373563 Defer
:01/S0/050/004291 AM 141 :05/23/040/003721 AM 141 16.12.2013 Date:14.I0.2014

24
Decision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed by a reminder dated 22.08.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case 'IS

deferred to 14.10.2014.

Case No.:25/23/80-ALC2!2013 Party Name:BHARAT HEA VY Meet No/Date: 12/S0-
ELECTRICALS LIMITED ALC2/2014

02.09.2014

Status:
Deferred

HQ File
25 :01/S0/050/00451/AM141

RLA File
:04/24/040/001991 AM 141

Lic.No/Date:0410 15311S Defer
17.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm's reply received through e-mail dated 14.7.2014 has
been sent to DHI on 18.7.2014 for examination and comments and decided to remind DHI for
expediting their comments. Case is deferred to14.10.2014.

HQFile
:01/S0/0501000341AM 151

RLA File
:05/24/040/0033SI AM 141

Meet No/Date: 12/S0-
ALC2/2014
02.09.2014

Lic.No/Date:0510373913 Defer
IS.12.2013 Date:14.10.2014

Status:Case No.:23/3/80-ALC2/2014 Party Name:PRECISION
ELECTRONICS LTD. Deferred

Decision: The Committee noted that the firm's application has been sent to DEIT on 24.4.2014 for
26 examination and comments followed by reminder dated 18.7.2014 to them. The Committee further

noted that firm's clarification on type of export (whether physical export or deemed export against
invalidation letter to EPCGlicense) has been sought vide DES-I letter dated 24.04.2014 followed by
reminder dated 18.7.2014, has not been received till date and decided the following:
(i) to remind DEIT for expediting their comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.



Case No.:28/3/80-ALC2/2014 Party Name:TRANSASIA BIO Meet No/Date: 12/80·
MEDICALS LTD. ALC2/2014

02.09.2014

Status:
Deferred

HQ File
:0118010501000391AM I51

RLA File
:03/95/04010074 I/AM 141

Lic.No/Date:03 I0762929 Defer
23.12.2013 Date:14.10.2014

27 Decision :The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
given by DEIT directly followed by DGFT reminder dated 16.6.2014 and final reminder dated
22.08.2014. The Committee further noted that the firm has not furnished their reply and decided to
wait for further 15 days for the reply of firm failing which the Committee would be constrained to
reject their case with direction to pay the Custom Duty and applicable interest for regularization of
the Iicense.Case is deferred to14.10.2014.

Case No.:27/3/80-ALC2/2014 Party Name:STERLITE
TECHNOLOGIES LTD.

HQ File
:0 I1801050100038/AM 15/

RLA File
:03/9510401006591AM I41

Meet No/Date: I2180-
ALC2/2014
02.09.2014

Lic.No/Date:0310763389
26.12.2013

Status:
Rejected

Decision :The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
28

given by DEIT directly followed by reminder dated 06.06.2014,final reminder dated 17.07.2014 and
after that decided to wait for 15 days more to receive reply from the firm. The Committee further
noted that DGFT has not received reply of the firm and decided to reject their case with the direction
to pay the Custom Duty and applicable interest for regularization of the license.

RA may take necessary action accordingly.

Case No.:5/3/80-ALC2/2014 Party Name:THERMAX LTD.. Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

HQ File RLA File Lie.No/Date:3110061766 Defer
29 :01/801050100016/AM151 :3 1/831040100174/AM 141 27.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 14.7.2014 has been sent to DHI on
21.7.2014 for examination and comments and decided to remind DHI for expediting their comments.
Case is deferred to 14.10.2014.

Case No.:7/3/80-ALC2/2014 Party Name:TATA HITACHI
CONSTRUCTION
MACHINERY CO. LTD,

Meet No/Date: 12/80·
ALC2/2014
02.09.2014

Status:
Deferred

HQ File RLA File Lic.No/Date:021 0 I98498 Defer
:0118010501000181AM 151 :02/24/0401001711 AM 141 06.01.2014 Date: 14.10.20 14

30 Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.



Case No.:S/3/S0-ALC2/2014 Party Name:TAT A H[TACH[
CONSTRUCTION
MACH[NERY CO. LTD.

HQ Fi[e RLA File
:01/80/050/000191 AM [51 :02/24/040100 [ 701AM [41

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.20[4

Lic,No/Date:021 0 [98490 Defer
06.01.20[4 Date:[4.[0.2014

3[ Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:9/3/S0-ALC2/2014 Party Name:TAT A H[TACHI
CONSTRUCTION
MACHINERY CO. LTD.

Meet No/Date: 12/80-
ALC2/2014
02,09.20[4

Status:
Deferred

HQ Fi[e RLA File Lic,No/Date:0210198493 Defer
:0[/801050/000201 AM [51 :02/24/040/001681 AM 141 06.01.2014 Date:14.[0.20 [4

32 Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license, Case is
deferred to 14,10.2014,

Case No.:32/3/S0-ALC2/2014 Party Name:POWERW[ND
LIM [TED

HQ File
33 :0 I1801050/000431AM [51

RLA Fi[e
:05/2410401003441AM [41

Meet No/Date: [2/80-
ALC2/20[4
02.09.2014

Lic.No/Date:0510375759 Defer
09.01.2014 Date:14.[0.2014

Status:
Deferred

Decision: The Committee noted that firm application has been sent to C&PC on 18.07.2014 for
examination and comments and the comments of C&PC has not been received till date .
TheCommittee decided to send reminder to the C&PC for expediting their comments. Case is
deferred to 14.10.2014.

Case No.:[0/3/S0-ALC2/2014 Party Name:TATA H[TACH[
CONSTRUCTION
MACHINER Y CO. LTD.

Meet No/Date: [2/80-
ALCZI2014
02.09.2014

Status:
Deferred

HQ File RLA File Lic.No/Date:02[0198878 Defer
:0 [/8010501000211AM [51 :02124/0401001781AM [41 [6.01.2014 Date:14.10.20[4

34 Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07,2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

35 Case No.:12/3/S0-ALC2/2014 Party Name:HITA[SHI KK
MANUF ACTUR[NG

Meet No/Date: 12/80-
ALC2/2014

Status:
Deferred



COMP ANY PRIVATE 102.09.2014 I
LIMITED,

HQFile RLA File !Lic.NofDate:021 0 199203 Defer
:0 I180/0S0/000231 AM lSI :02/24/040/001801 AM 141 23.01.2014 Date: 14.10.2014

Decision :The Committee decided to ask firm to furnish information as per DqMSME) U.O. note
no. 30(110)/2014-ME dated 02.9.2014 (Copy of the said communication to be forwarded to firm).
Case is deferred to 14.10.2014.

-
Party Name:POLY MEDICURE Meet o/Date: 12/80-Case No.:39/12/80-ALC2/2014 Status:
LTD. ALC2/2014 Deferred

02.09.2014

HQ File RLA File Lic.No/Date:OS10378497 Defer
:0 1I80/0S0/002881 AM lSI :OS124/040/004221AM 141 06.02.2014 Date: 14.10.20 14

!Decision :The Committee noted that the firm's application has been sent to C&PC on 25.8.2014 for
36 examination and comments. The Committee further noted that firm's clarification on type of export

(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-I letter dated 25.08.2014 but it has not been received till date and decided the
following:
(i) to wait for C&PC comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014 .

.-,--------------------,--------------------,-----------------,-------1
Case No.:34/3/80-ALC212014 Party Name:THE ANUP Meet No/Date:12/80- Status:

ENGINEERING LIMITED ALC2/2014
02.09.2014

,---------------------RLA File Lic.No/Date:081012880S I
:08/24/040/004861 AM 141 11.02.2014

Approved

HQFile
:01180/0S0/0004S1AM lSI

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/37 dated 02.09.2014 which are as under:-

37 1. Net Fabricated weight of 646.8 MT may be specified with the quantity of export products at
51. No. 1.

2. Export items to contain 273.14 MT of Carbon Steel Plates.
3. Word "Relevant" may be prefixed with the description of import item and its quantity may

be allowed as 300.454 MT as 1.10 Kgs./Kg. content in the export products taking clue from I
SION C-1808.

RLAmay take necessary action accordingly.

--
Party Name:THE ANUP Meet NofDate: 12/80- Status:Case No.:35/3/80-ALC212014
ENGINEERING LIMITED ALC2/2014 Approved

02.09.2014

38 HQFile RLA File Lic.No/Date:081 0 128806 1-:01180/0S0/000461 AM lSI :08/241040/004901 AM 141 11.02.2014
----

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/38 dated 02.09.2014 which are as under:-

~ />.RI/I/>.
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1. Net Fabricated weights of 984.18 MT &201.86 MT may be specified with the quantities of
export products at 51.No. 1& 2 respectively.

2. Weight of import items at 51.No.1, 2 & 3 may be specified as 213.672 MT, 23.888 MT and
61.152 MT respectively.

3. Import items at SI. No.1, 2 & 3 may be allowed on net to net basis with accountability
clause.

4. Word "Relevant" may be prefixed with the description of import item at SI. No.4 and its
quantity may be allowed as 169.922 MT as 1.05 Kgs./Kg. content in the export products
at SI. No.1.

RLAmay take necessary action accordingly.

HQ File RLA File
:01/8010501005691 AM 141 :04124/040/002541 AM 141

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lie.No/Date:0410155295 Defer
17.02.2014 Date:14.10.2014

Case No.:3/26/80-ALC2/2013 Party Name:ALPINE COILS
LLP

Decision :The Committee noted that firm has not replied to deficiency letter dated 04.04.2014
39 followed by a reminder dated 03.06.2014. The Committee also noted that firm has sought 45 days

time for furnishing their reply but they have not furnished their reply and another reminder dated
18.7.2014 (followed bye-mail message on 22.7.2014) has been sent to the firm and decided to send
final reminder to the firm for expediting their reply failing which the Committee would be
constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 14.10.2014.

Case No_:39/3/80-ALC2/2014 Party Name:TATA HITACHI
CONSTRUCTION
MACHINERY CO. LTD,

HQ File RLA File
:01180/050/000501 AM 151 :02/241040/001991 AM 141

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lie.No/Date:0210200159 Defer
18.02.2014 Date:14.10.2014

40 Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No_:65/3/80-ALC2/2014 Party Name:PUTZMEISTER Meet No/Date: 12/80- Status:
CONCRETE MACHINES ALC2/2014 Deferred
PRIVATE LIMITED, 02.09.2014

HQ File RLA File Lie.No/Date: 1710005700 Defer
41 :01/8010501000761 AM 151 : 17/24/040100 I 161AM 141 18.02.2014 Dote:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with



direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:66/3/80-ALC2/2014 PartyName:PUTZMEISTER
CONCRETE MACHINES
PRIVATE LIMITED,

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Status:
Deferred

HQ File RLA File Lie.NolDate: 1710005699 Defer
:01/801050100077/AMI51 :17/24/040100115/AM141 18.02.2014 Date:14.10.2014

42 Decision :The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:67/3/80-ALC2/2014 Party Name:PUTZMEISTER
CONCRETE MACHINES
PRIVATE LIMITED,

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Status:
Deferred

HQ File RLA File Lic.No/Date: I 710005698 Defer
:01/8010501000781AM 151 : 17124/040/001141 AM 141 18.02.2014 Date:14.10.2014

43 Decision :The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

HQ File RLA File Lic.No/Date:0710102245
:01/8010501000731AM lSI :07124/0401003261AM 141 19.02.2014

44 Decision :The Committee noted that the firm has informed that they have submitted the unutilised
subject AA to RA, Bangalore and the same has been cancelled by RA, Bangalore, vide their letter
dated 23.7.2014. The Committee decided to close the case.

Case No.:62/3/80-ALC2/2014 Party Name: SANSERA
ENGINEERING PVT.LTD.,

Status:
Closed

RA may take necessary action accordingly.

Case No.:4/26/80-ALC2/2013 Party Name:JOHNSON Meet No/Date: 12/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred

02.09.2014

HQ File RLA File Lic.No/Date:051 038000I Defer
45 :01/801050100570/AM141 :05/23/040100483/AM141 21.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 01.05.2014
followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their letter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for

k'.,/I



expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license.Case is
deferred to 14.10.2014.

Case No.:S/26/S0-ALC2/2013 Party Name:JOHNSON Meet NolDate:12/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred

02.09.2014

HQ File RLA File Lic.No/Date:0510380003 Defer
:01/8010501005711 AM 141 :05/23/0401004851 AM 141 21.02.2014 Date:14.10.2014

46 Decision :The Committee noted that firm has not replied to deficiency letter dated 01.05.2014
followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their letter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:6/26/S0-ALC2/2013 Party Name: JOHNSON Meet No/Date: 12/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/20 14 Deferred

02.09.2014

HQ File RLA File Lic.No/Date:0510380000 Defer
:01/8010501005721 AM 141 :05/23/0401004821 AM 141 21.02.2014 Date:14.10.2014

47 Decision :The Committee noted that firm has not replied to deficiency letter dated 01.05.2014
followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their letter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

HQFile
:01/8010501005731 AM 141

Party Name:JOHNSON Meet No/Date: 12/80-
MATTHEY INDIA PVT. LTD. ALC2/2014

02.09.2014

RLA File Lic.No/Date:0510380002
:05/23/040/004841 AM 141 21.02.2014

Status:
Deferred

Case No.:7/26/S0-ALC2/2013

Defer
Date:14.10.2014

48 Decision :The Committee noted that firm has not replied to deficiency letter dated 01.05.2014
followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their letter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

49 Case No.:S126/S0-ALC2/2013 Party Name:JOHNSON Meet No/Date:12/80-
MATTHEY INDIA PVT. LTD. ALC2/2014

Status:
Deferred



HQFile
:01/80/050/005741 AM 141

RLA File
:05123/040/004861 AM 141

02.09.2014

Lic.No/Date:0510380004 Defer
21.02.2014 Date:14.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 01.05.2014
followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their letter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:46/3/80-ALC2/2014 Party Name: BOTIL OIL Meet No/Date: 12/80-
TOOLS INDIA PYT ALC2/2014
LTD(FORMERLY BAKER OIL 02.09.2014

Status:
Deferred

HQ File
50 :01180/0501000571 AM 151

RLA File
:05/23/040/004571 AM 141

Lic.No/Date:0510380277 Defer
26.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has sought time for furnishing the requisite
document/reply vide their letter No. BOTIL/5336/0510380277/CS dated 04.08.2014 and decided to
grant them time for the aforesaid. Case is deferred to 14.10.2014.

Case No.:4/3/80-ALC2/2014 Party Name:MOTHERSON Meet No/Date: 12/80- Status:
SUMI SYSTEMS LTD .• ALC2/2014 Deferred

02.09.2014

HQFile RLA File Lic.No/Date:0510380488 Defer
51 :01/80/050/000151 AM 151 :05/24/040/004541 AM 141 27.02.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to C&PC on 16.4.2014 for
examination and comments followed by reminder dated 03.06.2014 and decided to remind C&PC for
expediting their comments. Case is deferred to14.10.2014.

Case No.:50/3/80-ALC2/2014 Party Name:BOYSEN INDIA Meet No/Date: I 2180-
LIMITED ALC2/2014

02.09.2014

Status:
Deferred

HQ File
52 :0 1/801050/00061/AM 151

RLA File
:051231040/004971 AM 141

Lic.NoIDate:0510380464 Defer
27.02.2014 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 31.07.2014 has been sent to MSME on
11.8.2014 for examination & comments and decided to remind MSME for expediting their
comments. Case is deferred to 14.10.2014.

Case No.:5113/80-ALC2/2014 Party Name:BOYSEN INDIA Meet NolDate: I 2180- Status:
LIMITED ALC2/2014 Deferred

02.09.2014

53 HQ File RLA File Lic.NoIDate:0510380507 Defer
:01/801050/000621 AM 151 :05123/0401004931 AM 141 27.02.2014 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 24.07.2014 has been sent to MSME on
11.8.2014 for examination & comments and decided to remind MSME for expediting their



comments. Caseis deferred to 14.10.2014.

CaseNo.:3/3/S0-ALC2/2014 PartyName:HINDUSTAN
AERONAUTICS LTD.

54 HQ File RLA File
:01/8010501000141AM lSI :07/24/0401003471 AM 141

MeetNo/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lic.No/Date:0710102484 Defer
28.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 22.08.2014 and
decided to send reminder to the firm. Caseis deferred to 14.10.2014.

CaseNo.:43/3/S0-ALC2/2014 PartyName:BOYSENINDIA MeetNo/Date: I2180-
LIMITED ALC2/2014

02.09.2014

HQ File
55 :0I18010501000541 AM lSI

RLA File
:05/23/0401004951 AM 141

Status:
Deferred

Lic.No/Date:0510380537 Defer
28.02.2014 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 31.07.2014 has been sent to MSME on
11.8.2014 for examination & comments and decided to remind MSME for expediting their
comments. Caseis deferred to 14.10.2014.

CaseNo.:1I26/S0-ALC2/2013 PartyName:TOSHIBAJSW
POWERSYSTEM PRIVATE
LIMITED

HQ File RLA File
56 :01/8010501005671 AM 141 :04/24/0401002131 AM 141

MeetNolDate:I 2/80- Status:
ALC2!2014 Deferred
02.09.2014

Lic.No/Date:0410155774 Defer
03.03.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 04.6.2014 for
examination & comments followed by reminder 22.8.2014 and decided to remind DHI for expediting
their comments. Caseis deferred to 14.10.2014.

CaseNo.:14/3/S0-ALC2/2014 Party Name:BANGALORE MeetNo/Date: 12/80-
VALVES PVT. LTD., ALC2/2014

02.09.2014

HQ File
:0 I /8010501000251 AM lSI

RLA File
:07/241040/004361 AM 14/

Status:
Deferred

Lic.No/Date:0710102615 Defer
05.03.2014 Date:I4.10.2014

57 Decision : The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 22.08.2014 and decided to send final reminder to the firm for expediting
their reply failing which the Committee would be constrained to reject their case with direction to
pay the Custom Duty and applicable interest for regularization of the license. Case ls deferred to
14.10.2014.

CaseNo.:30/3/S0-ALC2/20I4 PartyName:VIJAY TANKS & MeetNo/Date: 12/80-
VESSELSLIMITED ALC2i2014

58
HQ File
:01/801050/00041/ AM lSI

RLA File
:34124/0401002861 AM 141

Status:
Deferred

02.09.2014

Lic.No/Date:34I0039435 Defer
06.03.2014 Date:14.10.2014



Decision :The Committee noted that firm has not replied to deficiency letter dated 27.08.2014 and
decided to wait for their comments. Case is deferred to 14.10.2014.

Case No.:33/3/S0-ALC2/2014 Party Name:ZENITH
PRECISION PVT LTD .•

HQ File RLA File
:0 I1801050/000441 AM I51 :07/2410401004461 AM I41

Meet No/Date: I2180- Status:
ALC2/20 I4 Deferred
02.09.2014

Lic.No/Date:0710102672 Defer
06.03.2014 Date:14.10.2014

59 Decision :The Committee noted that the firm has not replied to deficiency letter dated 02.07.2014
followed bye-mail dated 22.07.2014 & reminder dated 27.08.2014.The Committee further noted
that firm's clarification on type of export (whether physical export or deemed export against
invalidation letter to EPCGlicense) has been sought vide DES-I letter dated 24.04.2014which has not
been received till date and decided to wait to firm's reply. Case is deferred to14.10.2014.

Case No.:54/3/S0-ALC2/2014 PartyName:MAGNETI
MARELLl UM ELECTRONIC
SYSTEMS PVT.L TO.,

RLA File
:05/24/0401004581 AM 141

HQFile
60 :01/801050100065/AM151

Meet No/Date: I 2180-
ALC2/2014
02.09.2014

Lic.No/Date:05 I038I 100
06.03.2014

Status:
Approved

Decision :The Committee decided to ratify norms on the basis of DIT UO. No. W-27/18/2014-IPHW
dated22.08.2014 (Copy is to be forwarded to RA and firm).

RLAmay take necessary action accordingly

Case No.:55/3/S0-ALC2/2014 Party Name:OMEGA ICEHILL Meet No/Date: 12/80-
PRIVATE LIMITED ALC2/2014

02.09.2014

61 HQ File
:0 I 18010501000661 AM I 51

RLA File
:05/241040/004691 AM I41

Status:
Deferred

Lic.No/Date:05 I038I 107 Defer
06.03.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014 and
decided to send reminder to the firm. Case is deferred to 14.10.2014.

Case No.:57/3/S0-ALC2/2014 Party Name:STERICAT
GUTSTRINGS PVT. LTD.

HQ File RLA File
62 :0I1801050/000681 AM I 51 :05/2410401004631 AM 141

Meet No/Date: I2180- Status:
ALC2/20 I4 Deferred
02.09.2014

Lic.No/Date:05 I 038I 109 Defer
06.03.2014 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 18.08.2014 has been sent to C&PC on
25.08.2014 for examination and comments and decided to wait for C&PC comments. Case is
deferred to14.10.2014.

63

Case No.:69/3/S0-ALC2/2014 Party Name:MERSEN INDIA
PVTLTD

HQFile RLA File

Meet No/Date: I 2180-
ALC2/2014
02.09.2014

Lic.No/Date:0410155921 Defer

Status:
Deferred



:0I18010501000801 AM 15/ :04/2410401002751 AM 141 06.03.2014 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 13.08.2014 has been sent to DIPP on
25.8.2014 for examination & comments and decided to waitfor DIPP comments. Case is deferred
t014.10.2014.

Case No.:63/3/80-ALC2/2014 Party Name:TRELLEBORG
INDUSTRIAL PRODUCTS
INDIA PRIVATE LTD

HQ File
64 :01/8010501000741 AM 151

RLA File
:07/24/0401004681 AM 141

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0710 I02742
10.03.2014

Status:
Approved

Decision :The Committee decided to ratify norms on the basis of DIPP communication No. "NIL"
dated07.08.2014 sent by 5h. NandLal, Sr. D.O. (Copy is to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

Case No.:38/3/80-ALC2/2014 Party Name:STANADYNE
AMALGAMATIONS PVT.
LTD.

HQ File RLA File
65 :0I18010501000491 AM 15/ :04/2410401002791 AM 141

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014
Lic.No/Date:0410 156079 Defer
11.03.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 18.07.2014 for
examination & comments and decided to remind DHI for expediting their comments. Case is
deferred to 14.10.2014.

Case No.:49/3/80-ALC2I2014 Party Name:DEE
DEVELOPMENT ENGINEERS
LTD.

RLA File
:05/23/0401004981 AM 141

HQFile
66 :0 I 1801050100060lAM lSI

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0510381683
12.03.2014

Status:
Deferred

Defer
Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed bye-mail dated 21.07.2014 and decided to send reminder to the firm for expediting their
reply. Case is deferred to 14.10.2014.

Case No.:70/3/80-ALC2/2014 Party Name:ISGEC HEAVY
ENGINEERING LIMITED

HQ File
:01/8010501000811 AM 151

RLA File
:05123/0401005041 AM 141

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0510381563
12.03.2014

Status:
Approved

6 Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
7 their 10 No. 12/120/2014-T5W/67 dated 02.09.2014 which are as under:-

1. Net Empty weights of 152 MT, 273 MT,23 MT,25.8 MT,76.3 MT, 17.4 MT & 33.2 MT may be
specified with the quantities of export products at 51.No.1 to 7 respectively.

2. Word "Relevant" may be prefixed with the description of import items at 51.Nos. 1 to 4,6 to 8,
10&13.

3. Quantities of import items at 51. No 1, 3, 6, 7, 8 &10 may be allowed as 1.0417Kgs./Kg.



content in the export products as calimed by the firm.
4. Quantity of import item at 51. No 2 may be allowed as 198277Kgs. (157767 Meters) inclusive

of 2 % wastage.
5. Quantity of import item at 51. No 4 may be allowed as 7398.9Kgs. (5446 Meters) inclusive of 2

% wastage.
6. Quantity of import item at 51. No.5 may be allowed as 3 Nos. on net to net basis. Duty free

weight of this item may be allowed as 36022 Kgs. inclusive of 53.4 % wastage after taking
20 % recovery from scrap.

7. Quantity of import item at 51. No.9 may be allowed as 3 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 7836 Kgs. inclusive of 4.17 % wastage.

8. Quantities of import items at 51. No. 11 & 12 may be allowed as applied for i.e. 2350 Kgseach.
9. Quantity of import item at 51. No 13 may be allowed as 9246.6Kgs. (9713.4 Meters) inclusive

of 2 % wastage.

RLAmay take necessary action accordingly.

Case No.:7113/80-ALC2/2014 Party Name:AEROTO
BOLDROCCHI INDIA PVT.
LTD.,

HQ File RLA File
68 :01/8010501000821 AM 151 :04124/0401002841 AM 141

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lic.No/Date:041 0 156176 Defer
12.03.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed bye-mail dated 21.07.2014 and decided to send reminder to the firm for expediting their
reply. Case is deferred to 14.10.2014.

Case No.:72/3/80-ALC2/2014 Party Name:AEROTO Meet No/Date: 12/80- Status:
BOLDROCCHIINDIA PVT. ALC2/2014 Deferred
LTD., 02.09.2014

HQ File RLA File Lic.No/Date:0410156209 Defer
69 :01/801050100083/AM151 :04/24/040100289/AM141 13.03.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed bye-mail dated 21.07.2014 and decided to send reminder to the firm for expediting their
reply. Case is deferred to 14.10.2014.

Case No.:40/3/80-ALC2/2014 Party Name:DOOWON
AUTOMOTIVE SYSTEMS
INDIA PRIVATE LIMITED

HQ File RLA File
70 :01/8010501000511 AM 151 :0412410401002871 AM 141

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lic.No/Date:041 0 156226 Defer
14.03.2014 Date:14.10.2014

Decision :The Committee noted that the firm's reply dated 14.08.2014 has been sent to DHI on
25.08.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to
14.10.2014.

71 Case No.:3/9/80-ALC2/2014 Party Name:CL YDE
BERGEMANN INDIA

Meet No/Date: 12/80-
ALC2/2014

Status:
Deferred



HQ File
:01/80/050/001941 AM 151

PRIVATE LIMITED

RLA File
:05123/040/000 17/AM 151

02.09.2014

Lic.No/Date:05 I0384544 Defer
22.04.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 25.08.2014 and
decided to wait for their reply. Case is deferred to 14.10.2014.

Case No.: 1I9/80-ALC2/201 4 Party Name:NITIN FIRE
PROTECTION INDUSTRIES
LIMITED

RLA File
:03/95/040/000521 AM 151

HQ File
:01/801050/001921 AM 151

Meet No/Date: 12/80- Status:
ALC2/2014 Deferred
02.09.2014

Lic.No/Date:03 I 0779862 Defer
29.04.2014 Date:14.10.2014

72 ~1~~i~~nN~~h~oco1~/~~~~~od1:~~t!:;2 a;~t!~eo~~~~~~n;4:~formation from the firm on the basis of

1. Information in respect of Item at 51 .No, 3 of Standard Deficiency Format.
2. Item of import appears to be of Capital Goods nature and, therefore, details of

manufacturing activity proposed to be undertaken on import item may be indicated.

Case is deferred to 14.10.2014.

Case No.:6S/12/80-ALC2/2014 Party Name:WUERTH
ELEKTRONIK INDIA
PRIVATE LIMITED

73 HQ File RLA File
:01/80/050/003141 AM 151 :07/24/040/004911 AM 141

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lic.NoIDate:0710 I03953 Defer
06.05.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DIPP on 29.08.2014 for
examination & comments and decided to wait for DIPP comments. Case is deferred to 14.10.2014.

Case No.:4/9/80-ALC2/2014 Party Name:FUTURE TECH
ENGINEERING PVT.LTO,

HQ File RLA File
74 :01/80/050/001951 AM 151 :07/24/040/000361 AM 151

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lic.No/Date:0710 I03998 Defer
09.05.2014 Date:14.10.2014

Decision :The Committee noted that the hard copy of firm's application has been sought from RA,
Bangalore vide letter dated 22.08.2014 which has not been received till date and decided to remind
RA, Bangalore for expediting the aforesaid. Case is deferred to 14.10.2014

Case No.:68/12/80-ALC2/2014 Party Name:STERLITE
TECHNOLOGIES LTD.

HQ File
75 :01/80/050/00317/AM151

RLA File
:03/95/040/000501 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.NolDate:0310781682 Defer
15.05.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to DEIT on 25.08.2014 for
examination and comments. The Committee further noted that firm's clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided the



following:
(i) to wait for DEIT comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:49/12/80-ALC2/2014 Party Name:GODREJ& BOYCE
MFG. CO. LTD .•

HQFile
:01/80/050/002981 AM lSI

RLA File
:03194/040/00 I051AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0310782334
21.05.2014

Status:
Approved

76

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-T5W/76 dated 02.09.2014 which are as under:-

1. Net Empty weights of export products at 51. No.1 &2 may be specified as 38058 Kgs. &
38058 Kgs. respectively.

2. Quantity of import item at 51.No.1 may be allowed as 20 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 13456 Kgs. inclusive of 3 % wastage.

3. Quantity of import item at 51.No.2 may be allowed as 10 Nos. on net to net basis. Duty free
weight of this item may be allowed as 24658 Kgs. inclusive of 25 % wastage after taking 20 %
recovery from scrap.

4. Word "Relevant" may be prefixed with the description of import items at 51.No.3 & 4.
5. Quantity of import item at 51. No.3 may be allowed as 29296 Kgs. inclusive of 24.6 %

wastage after taking 1/3" recovery from scrap.
6. Quantity of import item at 51.No.4 may be allowed as 12748 Kgs. (7942 Meters) inclusive

of 3 %.
7. Quantities of import items at 51.Nos. 5,6&7 may be allowed as 440 Kgs. each.

RLAmay take necessary action accordinglv.

Case No.:50/12/80-ALC2/2014 Party Name:DRESSER-RAND Meet No/Date:12/80-
INDIA PRIVATE LIMITED ALC2/2014

02.09.2014

Status:
Deferred

HQFile
:01/80/050/002991 AM lSI

RLA File
:03194/040/001461 AM 151

Lic.NolDate:03 I0782903
26.05.2014

Defer
Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 25.08.2014 for
77 examination & comments which actually pertains to DIPP.The Committee further noted that firm's

clarification on type of export (whether physical export or deemed export against invalidation letter
to EPCGlicense) has been sought vide DE5-lletter dated 25.08.2014 which has not been received till
date and decided the following:
(i) to forward the firm's application to DIPPfor their examination & comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:69/12/80-ALC2/2014 Party Name:STERLITE
TECHNOLOGIES LTD.

HQFile RLA File

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

, Lic.No/Date:0310783041 Defer

:\./\

Status:
Deferred

78



:01/8010501003181 AM lSI :03/95/0401001511 AM lSI 27.05.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DEIT on 25.08.2014 for
examination and comments. The Committee further noted that firm's clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DE5-1 letter dated 25.08.2014 which has not been received till date and decided the
following:
(i) to wait for DEITcomments;
(ii) to remind firm for furnishing their reply.
Case is deferred 1014.10.2014.

Case No.:2/9/80-ALC2/2014 Party Name:POLY MEDICURE Meet No/Date: 12/80-
LTD. ALC2/2014

02.09.2014

Status:
Approved

HQFile
79 :01/8010501001931 AM lSI

RLA File
:05/24/0401001021 AM lSI

Lic.NolDate:0510388532
10.06.2014

Decision :The Committee decided to ratify norms on the basis of C&PC O.M. No. 46011/106/2009-
PC-II dated 08.08.2014 (Copy to be forwarded 10 RAand firm).

RLAmay take necessary action accordingly.

Case NO.:42/12/80-ALC2/2014 Party Name:GODREJ& BOYCE
MFG. CO. LTD.,

HQ File
:011801050/002911 AM lSI

RLA File
:03/94/0401002101 AM lSI

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:031 0785329
13.06.2014

Status:
Approved

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-T5W/80 dated 02.09.2014 which are as under:-

1. Net Empty weights of export products at 51.No.1 &2 may be specified as 22950 Kgs. & 22950
Kgs. respectively.

2. Quantity of import item at 51. No.1 may be allowed as 46 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 1665 Kgs. inclusive of 3 % wastage.

3. Quantity of import item at 51. No.2 may be allowed as 8 Nos. on net to net basis. Duty free
80 weight of this item may be allowed as applied for i.e. 780 Kgs. inclusive of 3 % wastage.

4. Word "Relevant" may be prefixed with the description of import items at 51.No.3, 4 & 6.
5. Quantity of import item at 51. No.3 may be allowed as 24799 Kgs. inclusive of 10.9 %

wastage after taking 1/3" recovery from scrap.
6. Quantity of import item at 51. No.4 may be allowed as 13538 Kgs. inclusive of 17.7 %

wastage after taking 1/3" recovery from scrap.
7. Quantity of import item at 51. No.5 may be allowed as 4 Nos. on net to net basis. Duty free

weight of this item may be allowed as applied for i.e. 75 Kgs. inclusive of 3 % wastage.
8. Quantity of import item at 51.No.6 may be allowed as 1007Kgs. (12.7 Meters) inclusive of 2

%.
9. Quantities of import items at 51.Nos. 7,8&9 may be allowed as 272 Kgs. each.

RLAmay take necessary action accordingly.



Case No.:17/12/80-ALC2/2014 Party Name:SONDEX HEAT
EXCHANGERS INDIA
PYT.LTD

HQ File RLA File
:0I18010501002661 AM I 51 :34/2410401000621 AM I51

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:3410040262
17.06.2014

Defer
Date:14.10.2014

Status:
Deferred

81 Decision :The Committee decided to ask the following information from the firm on the basis of
DIPP UO Note No. 12/120/2014-TsW/81 dated 02.09.2014:-

1. Information in respect of Item at 51 .No. 3, 11 &12 of Standard Deficiency Format-export
product wise.

2. Quantity of export item(s) in Nos.

1.

2.
3.
4.

82
5.

6.

7.

8.

9.

Case is deferred to 14.10.2014.

Case No.:18/12/80-ALC2/2014 Party Name:SHAKT1 PUMPS
(INDIA) LTD.,

HQ File
:0I180/050/002671 AM 151

RLA File
:56/241040/000 I31AM I51

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:561 0004305
18.06.2014

Status:
Approved

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TsW/82 dated 02.09.2014 which are as under:-

Net weights of 225 MT &52.22 MT may be specified with the quantities of export products at
51.No.1 & 2 respectively.
Word "Relevant" may be prefixed with the descriptions of import items at 51.No.1 to 5.
Quantity of import item at 51.No.1 may be allowed as 10120 Kgs. inclusive of 5 % wastage.
Quantity of import item at 51. No.2 may be allowed as 708 Kgs. inclusive of 18 % wastage
after 1/3'd recovery from scrap.
Quantities of import item at 51. No.3 &4 may be allowed as applied for i.e. 248900 Kgs. &
45125 Kgs. respectively as per SIGN C-1519.
Quantity of import item at 51.No.5 may be allowed as 29415 Kgs. inclusive of 20 % wastage
after 20 % recovery from scrap.
Description of import item at 51. NO.6 may be corrected as "Rubber Cable 4Cx2.5 Sq.rnrn"
and its quantity may be allowed as 12300 Meters on net to net basis.
Import items at 51.Nos. 7 to 12, 14 & 15 may be allowed as applied for i.e. 3000 Nos. each on
net to net basis with accountability clause.
Quantity of import item at 51. No. 13 may be allowed on net to net basis as claimed by the
firm.

RLAmay take necessary action accordingly.

Case No.:41112/80-ALC2/2014 PartyName:GODREJ& BOYCE
MFG. CO. LTD.,

83 HQ File
:01/80/050/002901 AM 151

RLA File
:03194/0401002141 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:031 0785594
18.06.2014

Status:
Approved

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TsW/83 dated 02.09.2014 which are as under:-



1. Net Empty weights of export products at SI. No.1 &2 may be specified as 22950 Kgs. &
22950 Kgs. respectively.

2. Quantity of import item at SI. No.1 may be allowed as 46 Nos. on net to net basis. Duty
free weight of this item may be allowed as applied for i.e. 1665 Kgs. inclusive of 3 %
wastage.

3. Quantity of import item at 51. No.2 may be allowed as 8 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 780 Kgs. inclusive of 3 % wastage.

4. Word "Relevant" may be prefixed with the description of import items at 51. No.3, 4 & 6.
5. Quantity of import item at SI. No.3 may be allowed as 24799 Kgs. inclusive of 10.9 %

wastage after taking 1/3" recovery from scrap.
6. Quantity of import item at 51. No.4 may be allowed as 13538 Kgs. inclusive of 17.7 %

wastage after taking 1/3" recovery from scrap.
7. Quantity of import item at 51. No.5 may be allowed as 4 Nos. on net to net basis. Duty free

weight of this item may be allowed as applied for i.e. 75 Kgs. inclusive of 3 % wastage.
8. Quantity of import item at 51. No.6 may be allowed as 1007Kgs. (12.7 Meters) inclusive

of 2 %.
9. Quantities of import items at 51. Nos. 7,8&9 may be allowed as 272 Kgs. each.

RLAmay take necessary action accordingly.

Case No.:4S/12/S0-ALC2/2014 Party Name:GEA ECOFLEX Meet NolDate:12/80-
INDIA PYT.LTD. ALC2/2014

02.09.2014

Status:
Deferred

HQFile
84 :01/801050100297/AM151

RLA File
:03/94/0401000991 AM lSI

Lic.No/Date:0310785591 Defer
18.06.2014 Date:14.10.2014

Decision :The Committee decided to ask the firm to furnish information in respect of 51. No.3, 4, 11
& 12 of Standard Deficiency Format export productwise on the recommendation of Technical
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

Case No.:4S/12/S0-ALC2/2014 Party Name:GEA ECOFLEX Meet No/Date: 12/80-
INDIA PYT.LTD. ALC2/2014

02.09.2014

Status:
Deferred

HQ File
85 :01/8010501002941AM lSI

RLA File
:03/9410401009601AM 141

Lic.No/Date:0310785693 Defer
19.06.2014 Date:14.10.2014

Decision: The Committee decided to ask the firm to furnish information in respect of 51. No.3, 4,
11 & 12 of Standard Deficiency Format export productwise on the recommendation of Technical
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

Case No_:SII12/S0-ALC2/2014 Party Name:GEA ECOFLEX
INDIA PYT.LTD.

86 HQ File
:01/8010501003001AM lSI

RLA File
:03/94/0401011761 AM 141

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.NolDate:03 I0785694 Defer
19.06.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee decided to ask the following information from the firm on the basis of
DIPP UO Note No. 12/120/2014-TSW/86 dated 02.09.2014:-



1. Information in respect of 51.No.3, 4,11 &12 of Standard Deficiency Format.
2. Basis of Blank size supported by size of export item

Case is deferred to 14.10.2014.

Case No.:55/12/80-ALC2/2014 Party Name:MIM
COMPONENTS
(BANGALORE) PYT LTD

HQ File RLA File
87 :01/80/0501003041 AM lSI :07/24/0401000911 AM lSI

Meet No/Date: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lic.No/Date:0710105183 Defer
19.06.2014 Date:14.10.2014

Decision :The Committee decided to ask the firm to furnish information in respect of 51.No.3, 4, 5
& 11 of Standard Deficiency Format export productwise on the recommendation of Technical
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

HQ File
:0 I 1801050/002921AM lSI

RLA File
:03/9410401002451AM lSI

Meet NolDate: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:03 I 0785775
20.06.2014

Status:
Approved

Case No.:43/12/80-ALC2/2014 Party Name:GODREJ& BOYCE
MFG. CO. LTD.,

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12!120!2014-T5W!88 dated 02.09.2014 which are as under:-

1. Net Empty weight of export products at 51.No. 1,2& 3 may be specified as 1404 Kgs., 1820
Kgs. & 4518 Kgs. respectively.

2. Word "Relevant" may be prefixed with the description of import items at 51.No.1, 2, 8, 9,
10 & 11.

3. Quantities of import items at 51. No.1 &2 may be allowed as 1562 Kgs. & 462 Kgs.
respectively inclusive of 5 % wastage.
Quantity of import item at 51.No.3 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 50 Kgs. inclusive of 3 % wastage.
Quantity of import item at 51. No.4 may be allowed as 22 Nos. on net to net basis. Duty
free weight of this item may be allowed as applied for i.e. 419 Kgs. inclusive of 3 %

4.

5.
88

wastage.
6. Quantity of import item at 51. No.5 may be allowed as 14 Nos. on net to net basis. Duty

free weight of this item may be allowed as applied for i.e. 1898 Kgs. inclusive of 3 %
wastage.

7. Quantity of import item at 51.NO.6 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 3 Kgs. inclusive of 3 % wastage.

8. Quantity of import item at 51. No.7 may be allowed as 22 Nos. on net to net basis. Duty
free weight of this item may be allowed as applied for i.e. 164 Kgs. inclusive of 3 %
wastage.

9. Quantity of import item at 51.NO.8 may be allowed as 82.5 Kgs. (2.337 Meters) inclusive
of 2 %.

10. Quantity of import item at 51.No.9 may be allowed as 98 Kgs. (1.714 Meters) inclusive of
2%.

11. Quantity of import item at 51. No. 10 may be allowed as 1759.7 Kgs. (1246.6 Meters)
inclusive of 2 % .

12. Quantity of import item at 51. No. 11 may be allowed as 297 Kgs. (3298.3 Meters)



inclusive of 2 % .
13. Quantities of import items at 51. Nos. 12,13&14 may be allowed as 31 Kgs. each.

RLAmay take necessary action accordingly.

Case No.:44/12/80-ALC212014 Party Name:LARSEN&
TOUBRO LIMITED

HQ File
:0 I1801050/002931 AM I51

RLA File
:03/9510401002 I II AM I51

Meet NolDate: I2/80-
ALC2/2014
02.09.2014

Lic.No/Date:03 I0785847
23.06.2014

Status:
Approved

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/89 dated 02.09.2014 which are as under:-

1. Net Fabricated weights of 360 MT & 25.645 MT may be specified with the quantities of
export products at 51. No.1 & 2 respectively.

2. Import items at 51. No.1 &2 shall be of relevant grade and thickness as contained in the
export product.

3. Import item at 51. No.5 shall be of relevant grade and dia. as contained in the export
product.

4. Quantities of import items at 51. No.1 & 2 may be allowed as 1.05 Kgs./Kg. content
in the export products as claimed by the firm.

5. Import items at 51. No.3 & 4 may be allowed on net to net basis with accountability clause.
6. Quantity of import item at 51. No.5 may be allowed as 7100 Meters(6885 Kg. ) inclusive of

2 % wastage as claimed by the firm.
7. Quantities of import items at 51. No.6, 7 &8 (welding Consumables) may be allowed as

1125 Kgs. , 6632 Kgs. & 6632Kgs. respectively.

89

RLAmay take necessary action accordingly.

Case No.:57/12/80-ALC212014 Party Name:IN TRANS
ENGINEERING LIMITED

HQ File
:01/80/0501003061 AM I51

RLA File
:02/24/0401001 181AM 141

Meet No/Date: I2180-
ALC2/2014
02.09.2014

Lie.No/Date:02 I0204 I54 Defer
23.06.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to DIPP (Sh. NandLal, Sr.
90 D.O.) on 25.08.2014 for examination & comments. The Committee further noted that firm's

clarification on type of export (whether physical export or deemed export against invalidation letter
to EPCGlicense) has been sought vide DES-I letter dated 25.08.2014 which has not been received till
date and decided the following:
(i) to wait for DIPP (Sh. NandLal, Sr. D.O.) comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.
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Case No.:52112/80-ALC2/2014 Party Name:STERLITE
TECHNOLOGIES LTD.

HQFile RLA File

Meet No/Date: I2180-
ALC212014
02.09.2014

Lie.NolOate:03 I0785908 Defer

Status:
Deferred

i· \ /'.) /'



:01/80105010030 II AM lSI :03/95/0401002381 AM lSI 24.06.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DEIT on 25.08.2014 for
examination and comments and decided to wait for DEITcomments. Case is deferred to14.10.2014.

HQ File
:0I18010501002581 AM lSI

Party Name:BOTIL OIL TOOLS
INDIA PVT LTD(FORMERLY
BAKER OIL

RLA File
:05/23/0401001331 AM 151

Meet NolDate: 12/80-
ALC2/2014
02.09.2014

Lic.NolDate:0510389059
25.06.2014

Status:
Approved

Case No.:9/12/80-ALC2/2014

Decision :The Committee decided to ratify the norms of subject AA on the basis of Sub-Committee
Report as per recommendation of Technical Authority, DHI present in the meeting which are as
under-

92

Export Product Inputs Material Recommendation for import
Cement Shoes (i)Seamless Casing For these products there exist SION C- 1624, 1625
Float Shoes Pipe and 1628 and these should also be made
Cementing Collars applicable to all OD sizes of seamless pipes.

2. Length of relevant seamless pipe may be
(ii) Components permitted @1 Nos of actual length of EP+1/2

"Extra. In addition to above, the OD of relevant
seamless pipe may be permitted as actual OD of
EP+ X" Extra.

-Packers (i)Seamless Casing Length of relevant seamless pipe may be
-llnear Hangers Pipe permitted @ 1 Nos of actual length of EP+ y,
-Fluted Casing "Extra". In addition to above, the OD of relevant
-Flow Coupling seamless pipe may be permitted as actual OD of
-Anchor Tubing EP+ X" Extra.
-Lock Mandrel (ii) Components
-Splined Expansion
Joint

. .-The Components are recommended on net to net -basis with accountability clause .

RLA may take necessary action accordingly.

Case No.:46/12/80-ALC2/2014 Party Name:BOSCH LIMITED, Meet No/Date:12/80-
ALC2/2014
02.09.2014

Status:
Deferred

93 HQ File
:0 I18010501002951 AM 151

RLA File
:07/24/0401000091 AM lSI

Lic.No/Date:071 0 I05378 Defer
25.06.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

94 Case No.:63/12/80-ALC2/2014 Party Name:VENTILLI Meet No/Date: 12/80-
VALVES INDIA PRIVATE ALC2/2014V/

Status:
Deferred



HQ File
:0I18010501003121 AM lSI

LIMITED

RLA File
:03/9510401001121 AM lSI

02.09.2014

Lie.No/Date:0310786019 Defer
25.06.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 29.08.2014 for
examination & comments which actually pertains to DIPP. The Committee further noted that firm's
clarification on type of export (whether physical export or deemed export against invalidation letter
to EPCGlicense) has been sought vide DES-I letter dated 29.08.2014 which has not been received till
date and decided the following:
(i) to forward firm's application to DIPPfor their examination & comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:SS/12/S0-ALC2/2014 Party Name:GEA ECOFLEX
INDIA PVT.LTO.

HQFile
:01/8010501003071 AM lSI

RLA File
:31/83/0401000821 AM lSI

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lie.No/Date:3 I 10064489 Defer
27.06.2014 Date:14.10.2014

Status:
Deferred

Decision :: The Committee decided to ask the following information from the firm on the basis of
95 DIPP UO Note No. 12/120/2014-TSW/95 dated 02.09.2014:-

1. lnforrnation in respect of 51. No.3, 8 & 9 of Standard Deficiency Format, export product
wise.

2, Information in respect of 51.No. 11 of Standard Deficiency Format for import items at 51.No
11 &12 , export product wise.

Case is deferred to 14.10.2014.

Case No.:13/12/S0-ALC2/2014 Party Name:KAMAL
RUBPLAST INDUSTRIES (P)
LTD.

HQ File RLA File
96 :01/8010501002621 AM 151 :05/23/0401001191 AMI51

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lie.No/Date:0510389203
30.06.2014

Status:
Deferred

Defer
Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DIPP [Sh, NandLal, Sr.
D.O.) on 25.08.2014 for examination and comments and decided to wait for DIPP comments. Case is
deferred to14.10.2014.

Case No.:S3/12/S0-ALC2/2014 Party Name:SARTORIUS
STEDIM INDIA PVT. LTD,

HQ File
97 :01/801050100302/AMI51

RLA File
:07/24/0401000891 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lie.No/Date:0710I05463 Defer
30.06.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to DIPP on 25.08,2014 for
examination and comments but the Technical Authority, DIPP present in the meeting apprised
Committee that DIPP has not received firm's application and decided to re-forward firm's application
to DIPP for examination and comments. Case is deferred to14.10.2014.



Case No.:11I12/80-ALC2/2014 Party Name:CAMFIL AIR
FILTRATION INDIA PVT.
LTD.

HQ File RLA File
:01/S0/050/002601 AMI51 :05123/0401001451 AM 151

Meet No/Date: 12/S0- Status:
ALC2/20 14 Deferred
02.09.2014
Lic.No/Oate:05103S9275 Defer
02.07.2014 Oate:14.10.2014

Decision :The Committee noted that the firm's application has been sent to MsME on 25.08.2014
9S for examination & comments. The Committee further noted that firm's clarification on type of export

(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided the
following:
(i) to wait for MsME comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:8/12/80-ALC2/2014 Party Name:ANGIPLAST
PRIVATE LIMITED

99 HQ File RLA File
:01/S010501002571 AM 151 :OS/24/040100 1411AM 151

Meet No/Date: 12/S0- Status:
ALC2/20 14 Deferred
02.09.2014

Lic.No/Oate:OSI0132579 Defer
03.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to C&PC on 25.08.2014 for
examination and comments and decided to wait for C&PC comments. Case is deferred to14.10.2014.

Case No.:60/12/80-ALC2/2014 Party Name:THERMAX LTD., Meet No/Date: 12/S0-
ALC212014
02.09.2014

100 HQ File
:0 I/SOI0501003091 AM 151

RLA File
:3 I IS3/04010007S1 AM 15!

Status:
Deferred

Lic.No/Oate:3110064523 Defer
03.07.2014 Oate:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:10/12/80-ALC2/2014 Party Name:BIO - TECH
VISION CARE PVT.L TO

HQ File
:01/S010501002591 AM 151

RLA File
:OS/24/040100 1421AM 151

Meet NolDate: 12/S0-
ALC2/2014
02.09.2014
Lic.No/Oate:OSI0132592 Defer
04.07.2014 Oate:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to C&PC on 25.08.2014
101 for examination & comments. The Committee further noted that firm's clarification on type of

export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DEs-I letter dated 25.08.2014 which has not been received till date and decided
the following:
(i) to wait for C&PC comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

102 Case No.:22/12/80-ALC2/2014 Party Name:TAKRAF INDIA Meet NolDate:I 2/S0- Status:



PRIVATE LIMITED

HQFile
:01/8010501002711 AM 151

RLA File
:04/24/0401000791 AM 151

ALC2/2014
02.09.2014

Lie.No/Date:0410158938 Defer
07.07.2014 Date:14.10.2014

Deferred

Decision :The Committee noted that the firm's application has been sent to DHI on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:47/12/80-ALC2/2014 Party Name:MJ.GROUP

HQ File
:01/8010501002961 AM 151

RLA File
: 10/24/0401000301 AM 151

Meet No/Date:12/80·
ALC2/2014
02.09.2014

Lie.No/Date: I 010058582 Defer
07.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to MSME on 25.08.2014
103 for examination & comments. The Committee further noted that firm's clarification on type of

export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided
the following:
(i) to wait for MSME comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:66/12/80-ALC2/2014 Party Name:ZENITH
PRECISION PVT LTD .,

HQ File
:01/8010501003151 AM 151

RLA File
:07/24/040100 I091AM 151

Meet No/Date: 12/80-
ALC2i2014
02.09.2014

Lie.No/Date:0710 I05532 Defer
07.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to MSME on 29.08.2014
104 for examination & comments. The Committee further noted that firm's clarification on type of

export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 29.08.2014 which has not been received till date and decided
the following:
(i) to wait for MSME comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:23/12/80-ALC2/2014 Party Name:GLOBE HI-FABS Meet No/Date: I 2180-
ALC2/2014
02.09.2014

HQ File
105 :01/801050100272/AMI51

RLA File
:05/23/0401001371 AM 151

Status:
Deferred

Lie.No/Date:0510389451 Defer
08.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to MSME on 27.08.2014
for examination and comments and decided to wait for MSME comments. Case is deferred
to14.10.2014.

106 Case No.:24/12/80-ALC2/2014 Party Name:GLOBE HI-FABS Meet No/Date: 12/80- Status:



HQFile
:0I18010501002731 AM 15/

RLA File
:05/23/0401001381 AM 151

ALC2/20 14
02.09.2014

Lic.No/Date:0510389452 Defer
08.07.2014 Date:14.10.2014

Deferred

Decision :The Committee noted that the firm's application has been sent to MSME on 27.08.2014
for examination and comments and decided to wait for MSME comments. Case is deferred
to14.10.2014.

Case No.:2S/12/S0-ALC212014 Party Name:DENSO
HARYANA PVT. LTD.,

HQ File
:01/8010501002771 AM lSI

RLA File
:05/2310401001411 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:OSI0389464 Defer
08.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to OHI on 27.08.2014 for
107 examination & comments. The Committee further noted that firm's clarification on type of export

(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide OES-I letter dated 27.08.2014 which has not been received till date and decided the
following:
(i) to wait for OHI comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:29/12/S0-ALC2/2014 Party Name:CAMFIL AIR
FILTRATION INDIA PVT.
LTD.

HQFile
108 :01/8010501002781 AM 151

RLA File
:OS123/0401001S21 AM lSI

Meet No/Date: 12/80·
ALC2/2014
02.09.2014

Lic.No/Date:0510389470 Defer
08.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to MSME on 27.08.2014
for examination and comments and decided to wait for MSME comments. Case is deferred
to14.10.2014.

Case No.:31112/S0-ALC2/2014 Party Name:BAXTER (INDIA) Meet No/Date: 12/80-
PVT.LTD. ALC2/2014

02.09.2014

HQFile
:0118010501002801 AM 15/

RLA File
:05/23/0401001501 AM 151

Status:
Approved

Lic.No/Date:OSI0389469
08.07.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
109 their 10 No. 12/120/2014-TSW/109 dated 02.09.2014 which are as under:-

1. Quantity of import item at SI. No.1 may be allowed as applied for i.e. 46308000 Grams
as 1.02 Kgs./Kg. content in the export products.

2. Quantity of each import item from SI. No.2 to 8, 10, 11, 13 & 14 may be allowed as
10,00,000 Nos. on net to net basis with accountability clause.

3. Quantities of import items at SI. No.9 & 12 may be allowed as 1.01 Kg./Kg. content in
the export products as claimed by the firm.

4. Quantity of import item at SI. No. 15 may be allowed as as applied for i.e. 194310.38



meters as 1.02 mtr./mtr. content in the export products.

RLAmay take necessary action accordingly.

Case No.:21/12/80-ALC2/2014 Party Name: POLY
MEDICURE LTD.

HQ File
:01/8010501002701 AM lSI

RLA File
:05/24/0401001181 AM lSI

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0510389511 Defer
09.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to C&PC on 25.08.2014
110 for examination & comments. The Committee further noted that firm's clarification on type of

export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided
the following:
(i) to wait for C&PC comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:27/12/80-ALC2/2014 Party Name:DENSO
HARY ANA PVT. LTD.,

III HQFile
:01/8010501002761 AM 151

RLA File
:05/23/0401001301 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0510389513 Defer
09.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to DHI on 27.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:30/12/80-ALC2/2014 PartyName:BIO - TECH
VISION CARE PVT.L TO

HQ File
:01/8010501002791 AM 151

RLA File
:08/24/0401001471 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0810 132647 Defer
09.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to C&PC on 25.08.2014
112 for examination & comments. The Committee further noted that firm's clarification on type of

export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided
the following:
(i) to wait for C&PC comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:4/12/80-ALC2/2014 Party Name:MOBIS INDIA
LTD

113
HQFile
:01/8010501002531 AM 151

RLA File
:04/24/0401000861 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0410 158961 Defer
10.07.2014 Date:14.10.2014

Status:
Deferred



Decision :The Committee noted that the firm's application has been sent to MSME on 25.08.2014
for examination and comments and decided to wait for MSME comments. Case is deferred
to14.10.2014.

Case No.:6/12/80-ALC2/2014 Party Name:DAEWON Il\DlA Meet No/Date: I2180-
AUTOPARTSPYTLTD ALC2/2014

02.09.2014

114 HQ File
:0118010501002551AM I51

RLA File
:04/2410401002371AM I41

Status:
Deferred

Lic.No/Date:04 I0 I58960 Defer
10.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 27.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:7112/80-ALC2/2014 Party Name:DAEWON INDIA Meet NolDate:12/80·
AUTOPARTS PYT LTD ALC2/2014

02.09.2014

115 HQ File
:01/8010501002561AM 151

RLA File
:04/24104010022 IIAM I41

Status:
Deferred

Lic.No/Date:04 I0158959 Defer
10.07.2014 Date:14.10.2014

Decision: The Committee noted that the firm's application has been sent to DHI on 27.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:38112/80-ALC2/2014 Party Name:YALLOUREC
HEAT EXCHANGER TUBES
LIMITED

HQFile
:0118010501002871AM I51

RLA File
:09/24/0401001901 AM I51

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.NoIDate:0910060652 Defer
10.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to DIPP on 29.08.2014
116 for examination & comments. The Committee further noted that firm's clarification on type of

export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 29.08.2014 which has not been received till date and decided
the following:
(i) to wait for DIPP comments;
(ii) towait for firm's reply.
Case is deferred to14.10.2014.

Case No.:56112/80-ALC2/2014 Party Name:MAINI
PRECISION PRODUCTS P
LTD

HQFile
117 :01/801050100305/AM151

RLA File
:07/24/040100121/AM 151

Meet NolDate: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0710105615 Defer
10.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to DIPP on 27.08.2014
for examination and comments and decided to wait for DIPP comments. Case is deferred
to14.10.2014.

118 Case No.:5/9/80-ALC2/2014 Party Name:PLANSEE INDIA Meet NolDate: 12/80-
HIGH PERFORMANCE ALC2/2014

i \ -

\J\/
Status:
Deferred



HQFile
:01/80/050/001961 AM 151

MATERIALS PVT LTD

RLA File
:07/2410401001271 AM 151

02.09.2014

Lic.No/Date:0710105663 Defer
11.07.2014 Date:14.10.2014

Decision :The Committee noted that the hard copy of the firm's application as sought vide DES-I
letter dated 22.08.2014 has not been receivedand decided to remind RA, Bangalore for expediting
the aforesaid. Case is deferred to14.10.2014.

Case No.:19/12/80-ALC2/2014 Party Name:POLY
MEDICURE LTD.

HQ File
:01/801050/002681 AM 151

RLA File
:05/24/0401001651 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.1\o/Date:0510389660 Defer
11.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to C&PC on 25.08.2014
119 for examination & comments. The Committee further noted that firm's clarification on type of

export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided
the followi ng:
(i) to wait for C&PC comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:40/12/80-ALC2/2014 Party Name:GL&V INDIA
PRIVATE LIMITED

HQFile
:01/80/0501002891 AM lSI

RLA File
:31183/0401000971 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:3110064547 Defer
11.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to MSME on 25.08.2014
120 for examination & comments. The Committee further noted that firm's clarification on type of

export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided
the following:
(i) to wait for MSME comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:54/12/80-ALC2/2014 Party Name:SARTORIUS Meet No/Date: 12/80-
STEDIM INDIA PVT. LTD. ALC2/2014

02.09.2014

HQFile
:01/801050/003031 AM 151

RLA File
:07/24/0401001361 AM 151

Status:
Deferred

Lic.No/Date:0710105701 Defer
11.07.2014 Date:14.10.2014

121
Decision :: The Committee decided to ask the following information from the firm on the basis of
DIPP UO Note No. 12!120!2014-TSW!121 dated 02.09.2014:-

1. Information in respect of Item at SI .No. 3, 4, 6 &9 of Standard Deficiency Format-export
product wise.

2. Information in respect of Item at SI. No. 11 of Standard Deficiency Format in respect of

'\
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import items from SI. No.1, 6 to 9,20 to 25, 27 & 29.
3. For net weight of components to be manufactured from import item at SI. No.1, 6 to 9,20

to 25, 27 & 28, details of components with net weights thereof may be indicated.
4. Information in respect of Item at SI .No. 14 of Standard Deficiency Format for import items

at SI. No 62 to 65.
Case is deferred to 14.10.2014.

Case No.:16/12/S0-ALC2/2014 Party
Name:SP1ROTECHHEAT
EXCHANGERS PVT. LTD.

HQFile
122 :01/80/050/002651 AM 151

RLA File
:05/24/040/001541 AM 151

Meet NolDate: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0510389675 Defer
14.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee decided to ask the firm to furnish information in respect of SI. No.3, 4,
5& 110f Standard Deficiency Format export productwise on the recommendation of Technical
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

Case No.:5/12/S0-ALC2/2014 Party Name:DOOWON
ELECTRONICS INDIA
PRIVATE LIMITED,

HQFile
123 :01/80/050/002541 AM 151

RLA File
:04/24/040/000941 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0410158979 Defer
15.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to DHI on 27.08.2014 for
examination and comments and decided to forward a copy of application to DEIT as it pertains to
them. Case is deferred to 14.10.2014.

Case No.:20/12/S0-ALC212014 Party Name:POLY
MEDICURE LTD.

HQFile
124 :01/80/050/002691 AM 151

RLA File
:05124/040/001671 AM 151

Meet NolDate: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:051 0389733 Defer
16.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to C&PC on 25.08.2014
for examination and comments and decided to wait for C&PC comments. Case is deferred
to14.10.2014.

Case No.:12/12/S0-ALC2/2014 Party Name:ISGEC HEAVY
ENGINEERING LIMITED

HQ File
125 :01/80/050/002611 AM 151

RLA File
:05/23/040/001581 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:051 0389766 Defer
17.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee decided to ask the firm to furnish information in respect of SI. No.3, 4,
5, 11& 14 of Standard Deficiency Format export productwise on the recommendation of Technical
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

126 Case No.: 14/12/S0-ALC212014 Party Name:KOMATSU
INDIA PRIVATE LTD

Meet NolOate:12/80-
ALC2/2014

\fv/
Status:
Deferred



HQFile
:01/8010501002631 AM 151

RLA File
:04124/040100 I 051AM 151

02.09.2014

Lie.No/Date:0410159036 Defer
18.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:IS/12/S0-ALC2/2014 PartyName:DOOWON
ELECTRONICS INDIA
PRIVATE LIMITED.

127 HQ File
:01/8010501002641 AM 151

RLA File
:04/24/0401000931 AM 151

Meet NolDate: 12/80-
ALC2/2014
02.09.2014

Lie.NoIDate:0410159015 Defer
18.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to DHI on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:62!12/S0-ALC2/2014 Party Name:ULTRA
ENGINEERS

HQFile
:01/8010501003111 AM 151

RLA File
:31/83/0401000981 AM 151

Meet NolDate: 12/80-
ALC2/2014
02.09.2014

Lie.NoIDate:3110064571
18.07.2014

Status:
Approved

128 Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/128 dated 02.09.2014 which are as under:-

Quantity of import item at SI. No.1 may be allowed as1439.3 Kgs. inclusive of 60.8 %
wastage after taking 5 % recovery from scrap.

RLA may take necessary action accordingly.

Case No.:33/12/S0-ALC2/2014 Party Name:MICRON
INSTRUMENTS PVT LTD

HQFile
:01/8010501002821 AM lSI

RLA File
:05/24/040100 1721AM 15/

Meet No/Date: 12180-
ALC2/2014
02.09.2014

Lie.No/Date:05 I0389924
23.07.2014

Status:
Approved

Decision :The Committee decided to ratify norms on repeat basis as per recommendation of DIPP
129 vide their ID No. 12/120/2014-TSW/129 dated 02.09.2014 which are as under.-

1. Net weight of export product may be specified as 545.3 Kgs.
2. Quantity of import item may be allowed as 2388.4 Kgs. inclusiveas 4.38Kgs./Kg.

content in export product after taking 6% recovery from scrap.

RLA may take necessary action accordingly.

Case No.:64/12/S0-ALC2/2014 Party Name:XYTEL INDIA
PVT.LTD.

130
HQFile
:01/801050/003131 AM lSI

RLA File
:31182/0401000951 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lie.No/Date:3110064592 Defer
23.07.2014 Date:14.10.2014

Status:
Deferred

.~.l



Decision :The Committee noted that the firm's application has been sent to DIPP on 29.08.2014
for examination & comments. The Committee further noted that firm's clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 29.08.2014 which has not been received till date and decided
the followi ng:
(i) to wait for DIPP comments;
(ii) to wait for firm's reply.
Case is deferred to14.10.2014.

HQFile
:01/8010501002741 AM lSI

RLA File
:05/24/0401001861 AM lSI

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lie.No/Date:0510389934 Defer
24.07.2014 Date:14.10.2014

Status:
Deferred

Case No.:25/12/S0-ALC2/2014 Party Name:MVS
ENGINEERING LTD

Decision :The Committee decided to ask the following information from the firm on the basis of
131 DIPP UO Note No. 12/120/2014-TSW/131 dated 02.09.2014:-

1. Use of 2 Nos. of Screw Compressors (import item No.1) in one Nitrogen Generator
2. Basis/justification for requirement of 6 Nos. of Air Separation Membrane (Import item No.

2) for manufacture of 1 No. of 1400 NM3/Hr. capacity Membrane type Nitrogen
Generator of purity 95%, supported by documentary evidence.

Case is deferred to 14.10.2014.

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

HQ File RLA File Lie.No/Date:0510389933
:01/SOI0501002751 AM 151 :05/24/0401001S51 AM 15/ 24.07.2014

132 Decision :The Committee decided to ratify norms of subject AA on General Note- 4 for
Engineering Products basis, as per recommendation of DIPP vide their ID No. 12/120/2014-
TSW/132 dated 02.09.2014 which are as under:-

Case No.:26/12/S0-ALC2/2014 Party Name:MVS
ENGINEERING LTD

Status:
Approved

RLA may take necessary action accordingly.

Case No.:59/12/S0-ALC2/2014 Party Name:THERMAX LTD., Meet NolDate: 12/S0-
ALC2/2014
02.09.2014

Status:
Deferred

133 HQ File
:0 I ISOl0501003081 AM lSI

RLA File
:31/83/0401000891 AM lSI

Lie.No/Date:311006460I Defer
24.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:61!12/S0-ALC2/2014 Party Name:WMI Meet NolDate: 12/80-
134 KONECRANES INDIA LTD ALC2/2014

Status:
Deferred

02.09.2014



HQFile
:01/8010501003101 AM lSI

RLA File
:31/82/0401000901 AM lSI

Lie.No/Date:3110064611 Defer
24.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 29.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:34/12IS0-ALC2/2014 Party Name:BOTIL OIL
TOOLS INDIA PVT
LTD(FORMERL Y BAKER
OIL

HQ File RLA File
:01/8010501002831 AM lSI :05/23/0401001601 AM lSI

Meet NolDate: 12/80- Status:
ALC2/20 14 Deferred
02.09.2014

Lie.No/Date:0510390051 Defer
31.07.2014 Date:14.10.2014

135 Decision :The Committee noted that the firm's application has been sent to DHI on 25.08.2014 for
examination & comments. The representative of DHI stated to allow the inputs as per the sub-
committee report. However, the Committee further noted that firm's clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided to
remind firm for furnishing their reply.
Case is deferred to14.10.2014.

Case No.:70/12IS0-ALC2/2014 Party Name:COMMERCIAL
ENGINEERS & BODY
BUILDERS COMPANY, LTD.

136 HQ File
:01/8010501003191 AM lSI

RLA File
: I 1/24/0401000061 AM lSI

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lie.No/Date: III 0028052 Defer
31.07.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to DHI on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred to14.10.2014.

Case No.:32112IS0-ALC2/2014 Party Name:DA YCO POWER Meet No/Date: 12/80-
TRANSMISSION PVT. LTD. ALC2/2014

02.09.2014

HQFile
:01/8010501002811 AM lSI

RLA File
:05/2310401001771 AM lSI

Status:
Deferred

Lic.No/Date:051 0390I07 Defer
05.08.2014 Date:14.10.2014

Decision :The Committee noted that the firm's appllcation has been sent to DHI on 25.08.2014 for
137 examination & comments. The Committee further noted that firm's clarification on type of export

(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided the
following:
(i) to wait for DHI comments;
(ii) to remind firm for furnishing their reply.
Case is deferred to14.10.2014.

138

Case No.:35/12IS0-ALC2/2014 Party Name:JAY ANITA
EXPORTS PVT. LTD.

HQFile RLA File

Meet NolDate: 12/80-
ALC2/2014
02.09.2014

Lie.No/Date:0510390I05 Defer

Status:
Deferred

,..~



:01/80;050/002841 AM 151 :05/23/040/001811 AM 151 05.08.2014 Date: 14.10.2014

Decision :The Committee noted that the firm's application has been sent to MSME on 25.08.2014
for examination and comments and decided to wait for MSME comments. Case is deferred
to14.10.2014.

Case No.:36/12/80-ALC2/2014 Party Name:SPIROTECH
HEAT EXCHANGERS PVT.
LTD.

HQ File RLA File
139 :01/80/050/002851 AM 151 :05/24/040/001981 AM 151

Meet No/Date: 12/80- Status:
ALC2/2014 Deferred
02.09.2014

Lic.No/Date:0510390117 Defer
05.08.2014 Date:14.10.2014

Decision :The Committee decided to ask the firm to furnish information in respect of SI. No.3, 4,
5& 11 of Standard Deficiency Format export productwise on the recommendation of Technical
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

Case No.:37/12/80-ALC2/2014 Party Name:POLY
MEDICURE LTD.

HQFile
140 :01/80/050/00286/AM151

RLA File
:05/24/040/001971 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.NolDate:051 0390 116 Defer
05.08.2014 Date:14.10.2014

Status:
Deferred

Decision :The Committee noted that the firm's application has been sent to C&PC on 25.08.2014
for examination and comments and decided to wait for C&PC comments. Case is deferred
to14.10.2014.

Case No.:1112/80-ALC2/2014 Party Name:SMC
PNEUMATICS (INDIA)
PRIVATE LIMITED

HQFile
:01/80/050/002501 AM 151

RLA File
:051241040/002121 AM 151

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Lic.No/Date:0510390268
12.08.2014

Status:
Closed

141 Decision :The Committee noted that RA, CLA, New Delhi has informed that norms of subject
Advance Authorisation has been fixed on repeat basis vide their letterdated 12.08.2014 and decided
to close the case.

RA may take necessary action accordingly.

Case No.:2/12/80-ALC2/2014 Party Name:MUNJAL AUTO Meet No/Date: 12/80-
INDUSTRIES L1MIDTED ALC2/2014

02.09.2014

142 HQ File
:01/801050/002511 AM 151

RLA File
:341211040/002121 AM 151

Status:
Deferred

Lic.No/Date:3410040442 Defer
12.08.2014 Date: 14.10.2014

Decision:The Committee noted that the hard copy of the firm's application has not been received
and decided to remind RA, Baroda for expediting the aforesaid. Case is deferred to14.10.2014.

Case No.:3/12/80-ALC2/2014 Party Name:PENTAIR
143 VALVES AND CONTROLS

INDIA PVT. LTD.

Meet No/Date: 12/80-
ALC2/2014
02.09.2014

Status:
Deferred



HQFile
:0 I180/050/002521 AM lSI

RLA File
:34/21/040/002281 AM lSI

Lic.No/Date:3410040444 Defer
14.08.2014 Date: 14.10.20 14

Decision :The Committee noted that the hard copy of the firm's application has not been received
and decided to remind RA, Baroda for expediting the aforesaid. Case is deferred to14.10.2014.

S.No.292

Case No. A/R-l0 M/s. Minda Sai HQF.No.Ol/S0/050/00903/ AMOS/DES. Lic. No. & date

Ltd., Mumbai I
Meeting No.12/15 RA.F.No.03/95/040/004 74/ AMOS 0310440650

Date: 02.09.2014 Amendment / revision of norms dt.23.0S.2007

Decision: The Committee noted that the firm's reply dated 11.06.2014 has been sent to DHI on
04.7.2014 for examination & comments and decided to remind DHI for expediting their comments. Case
is deferred to 14.10.2014.

S.No.293

Case No. A/R-70 M/s. Gastek HQF.No.Ol/S0/050/00509/ AM07 /DES. Lic. No. & date

Engineering (P) I

Meeting No.12/15 Ltd., New Delhi RLA, No.05/24/040/00346/ AM07 05101SS500

Date: 02.09.2014 Request for revision of norms dt.OS.OS.2006

Decision: The Committee noted that firm has not replied to deficiency letter dated 16.07.2014 and
decided to send reminder to the firm. Case is deferred to 14.10.2014.

S.No.294

Case No. A/R-Sl M/s. Hari HQF.No.Ol/S0/050/00233/ AM 13/DES. Lic. No. & date

Machines Ltd., I

Meeting No.12/15 Sundergarh, RLA, No.23/24/040/00001/AM13 2310003202

Date: 02.09.2014 Orissa Request for fixation of norms dt.l0.07.2012

Decision: The Committee noted that the firm's reply dated lS.0S.2014 received through e-mail has
been sent to DHI on 22.S.2014 and the firm's reply dated l1.0S.2014 received through post has been
sent to DHI on 27.S.2014 for examination & comments and decided to remind DHI for expediting their

comments. Case is deferred to 14.10.2014.

S.No.295

Case No. A/R-147 M/s. Fenix HQF.No.Ol/S0/050/00135/ AM 14/DES. Lic. No. & date

Process I

: Meeting No.12/15 Technologies Pvt. RLA, No.31/S3/040/00013/ AM14 311005S143

Date: 02.09.2014 Ltd., Pune Request for revision of norms dt.30.04.2013

Decision: The Committee noted that the firm's reply dated 27.07.2014 has been sent to DIPP on
l1.S.2014 for examination & comments. The Technical Authority, DIPP present in the meeting apprised
that the firm has not furnished proper reply and decided to ask firm to furnish reply according to the
deficiency letter sent to them in this regard. Case is deferred to 14.10.2014.



S.No.296

Case No. A/R-149 M/s. Pranita HQF.No.Ol/80/050/00083/ AM 14/DES. Lic. No. & date
Engineering I

Meeting No.12/15 Solutions Pvt. RLA, No.07 /24/040/00503/ AM13 0710094700

Date: 02.09.2014 Ltd., Ratifications of norms dt.08. 04.2013
· .Decision: The Committee noted that the firm's reply dated 09.04.2014 has been sent to MSME on

02.5.2014 for examination & comments followed by reminder dated 17.7.2014 and decided to remind
M5ME for expediting their comments. Case is deferred to 14.10.2014.

S.No.297

Case No. A/R-150 M/s. Pranita HQF.No.Ol/80/050/00312/ AM 13/DES. Lic. No. & date !
Engineering I

Meeting No.12/15 Solutions Pvt. RLA, No.07 /24/040/00043/ AM13 0710088185

Date: 02.09.2014 Ltd., Ratifications of norms dt.14.05.2012
· .Decision: The Committee decided to fix norms on the basis of DC(MSME) U.O. note No. 30(231)/11-ME

dated 19.8.2014 (Copy is to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

S.No.298

Case No. A/R-151 M/s. Pranita HQF.No.Ol/80/050/00313/ AM13/DES. Lic. No. & date
Engineering I

Meeting No.12/15 Solutions Pvt. RLA, No.07 /24/040/00180/ AM 13 0710090071
Date: 02.09.2014 Ltd., Ratifications of norms dt.03.08.2012

· .Decision: The Committee decided to fix norms on the basis of DC(MSME) U.O. note No. 30(230)/11-ME
dated 02.9.2014 (Copy is to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

S.No.299

Case No. A/R-152 M/s. Pranita HQF.No.Ol/80/050/00765/ AM lO/DES. Lic. No. & date
Engineering I

Meeting No.12/15 Solutions Pvt. RLA, No.07 /24/040/00393/ AM10 0710070031
Date: 02.09.2014 Ltd., Ratifications of norms dt.15.02.2010

· .Decision: The Committee noted that the firm's representation has been sent to MSME on 03.6.2014
for examination & comments and decided to remind MSME for expediting their comments. Case is
deferred to 14.10.2014.

S.No.300



Case No. A/R-153 M/S. PSK HQF.No.01/BO/050/005B4/ AM 13/DES. Lic. No. & date
Engineering Pvt. I

Meeting No.12/15 Ltd., RLA, No.07/24/040/00420/AM13 071009296B

Date: 02.09.2014 Ratifications of norms dt.OB.01.2013
· . ..Decision: The Committee noted that firm has not replied to deficiency letter dated 02.05.2014

followed by reminder dated 17.07.2014 and decided to send final reminder to the firm for expediting
their reply failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to 14.10.2014.

S.No.301

Case No. A/R-29 M/S. Larsen & HQF.No.01/BO/050/00149/ AM 14/DES. Lic. No. & date
Toubro Ltd., I

Meeting No.12/15 Mumbai RLA, No.03/95/040/00055/ AM14 0310734097

Date: 02.09.2014 Request for revision of norms dt.13.05.2013
· .DeCISIOn: The Committee noted that the said case has been wrongly placed In the current NC meeting

as the said case has already been ratified in the meeting No. 11/15 dated 19.0B.2014.

S.No.302

Case No. A/R-40 M/s. Doshion HQF.No.01/BO/050/00326/ AM 14/DES. Lic. No. & date
Veolia Water I

Meeting NO.12/15 Solutions Pvt. RLA, No.OB/24/040/00430/AM13 OB10123622

Date: 02.09.2014 Ltd., Ahmedabad Request for fixation of norms dt.OB.OB.2013
· . ..DeCISIOn: The Committee noted that firm has not replied to deficiency letter dated 22.0B.2014 and

decided to send reminder to the firm. Case is deferred to 14.10.2014.

S.No.303

Case No. A/R-41 M/s. Autotech HQF.No.01/BO/050/0006B/ AM 12/DES. Lic. No. & date
Industries (India) I

Meeting NO.12/15 Pvt. Ltd., Chennai RLA, No.04/24/040/00001/AM12 0410123667

Date: 02.09.2014 Request for fixation of norms dt.29.04.2011
· .DeCISIon: The Committee noted that the firm's request dated 10.4.2014 has been sent to MSME on

OB.7.2014 for examination & comments followed by reminder dated 22.B.2014 and decided to remind
MSME for expediting their comments. Case is deferred to 14.10.2014.

S.No.304

Case No. A/R-42 M/s. Graziano HQF.No.01/BO/050/00260/ AM 14/DES. Lic. No. & date

Transmissioni I

Meeting No.12/15 India Pvt. Ltd., RLA, No.05/23/040/0024B/AM14 0510365514

Date: 02.09.2014 GautamBudh Request for fixation of norms dt.13.09.2013
Nagar

· .Decision: The Committee decided to flx norms on the baSISof DC(MSME) u.o. note No. 30(B1)/14-ME
dated 01.B.2014 (Copy is to be forwarded to RA and firm).



RLAmay take necessary action accordingly.

S.No.305

Case No. A/R-46 M/s. VEM HQF.No.01/80/050/00047 / AM 14/DES. Lic. No. & date

Technologies Pvt. I

Meeting No.12/15 Ltd., Hyderabad RLA, No.09/24/040/00491/AM13 0910054874

Date: 02.09.2014 Request for revision of norms dt.31.01.2013..Decision: The Committee noted that the firm's request dated 06.6.2014 has been sent to MSME on
15.7.2014 for examination & comments and decided to remind MSME for expediting their comments.
Case is deferred to 14.10.2014.

S.No.306

Case No. A/R-47 M/s. Pranita HQF.No.01/80/162/00100/ AM15/DES. Lic. No. & date
Engineering I

Meeting No.12/15 Solutions Pvt. RLA, No.07 /24/040/00399/ AM12 0710085276

Date: 02.09.2014 Ltd., Request for fixation of norms dt.05.01.2012

Decision: The Committee noted that the firm's application has been sent to MSME on 11.7.2014 for
examination & comments followed by reminder dated 22.7.2014 and decided to remind MSME for
expediting their comments. Case is deferred to 14.10.2014.

S.No.307

Case No. A/R-48 M/s. Pranita HQF.No.01/80/162/00101/ AM 15/DES. Lie. No. & date
Engineering I

Meeting NO.12/15 Solutions Pvt. RLA, No.07 /24/040/00187 / AM09 0710059077

Date: 02.09.2014 Ltd., Request for fixation of norms dt.13.08.2008
..DeCISIOn: The Committee noted that the firm's application has been sent to MSME on 11.7.2014 for

examination & comments followed by reminder dated 22.7.2014 and decided to remind MSME for
expediting their comments. Case is deferred to 14.10.2014.

S.No.308

Case No. A/R-49 M/s. Plansee HQF.No.01/80/050/00384/ AM 14/DES. Lic. No. & date
India High I

Meeting No.12/15 Performance RLA, No.07 /24/040/00191/ AM14 0710098974

Date: 02.09.2014 Materials Pvt. Request for revision/amendment of dt.14.10.2013
Ltd., norms

Decision:The Committee decided to ask the following information from the firm on the basis of DIPP
UO Note No. 12/120/2014-TSW/49-A/R dated 02.09.2014:-

1. Information in respect of item at SI. No. 12 of Standard Deficiency Format, during notching
operation for the manufacture of Molybdenum Evaporation Boats.

2. Use of Molybdenum scarp generated during the manufacture of Molybdenum Evaporation Boat
and if it is sold as scrap, its sale price supported by document evidence.

Case is deferred to 14.10.2014.



S.No.309

Case No. A/R-63 Reference HQF.No.Ol/80/050/00512/ AM 14/DES.1 Lic. No. & date

Meeting No.12/15 received from RLA, No.03/95/039/00704/ AM14 0310762323
Date: 02.09.2014 AddIDGFT, Request for amendment of norms as dt.18.12.2013

Mumbia of M/s. per amendment sheet No.2.
Larsen & Toubro
Ltd., Mumbai..DeCISlOn:The Committee decided to ask the following information from the firm on the basis of DIPP

UO Note No. 12/120/2014- TSW/63-A/R dated 02.09.2014:-
Details of import item at SI. No.12 namely, "Refractory material Pyrostop Superthem" and basis
for its quantity of 10764 Nos..

Case is deferred to 14.10.2014.

S.No.31O

Case No. A/R-64 M/s. Larsen & HQF.No.Ol/80/162/00273/ AM14/DES. Lic. No. & date
Toubro Ltd., I

Meeting No.12/15 Mumbai RLA, No.03/95/039/00002/ AMll 0310583894

Date: 02.09.2014 Request for amendment of norms. dU6.07.201O

Decision: The Committee noted that the firm's request dated 09.7.2014 has been sent to DHI on
25.8.2014 for examination & comments and decided to remind DHI for expediting their comments. Case
is deferred to 14.10.2014.

S.No.311

Case No. A/R-65 M/s. Bharat HQF.No.Ol/80/050/00268/ AM 14/DES. Lie. No. & date
Pumps & I

Meeting No.12/15 Compressors Ltd., RLA, No.06/24/040/00011/ AM14 0610033669

Date: 02.09.2014 Allahabad Request for fixation of norms. dt.27.08.2013

Decisiont Ihe Committee decided to ratify norms on the basis of recommendation of DIPP vide their ID
No. 12/120/2014-TSW/65-A/R dated 02.09.2014 which are as under:-

1. Import item at SI. No. 15 may be deleted as it is not a Raw material or component or a
consumable for the export item.

2. Rest of the import items from SI. No.1 to 14, 16 & 17 may be allowed as per General Note- 4 for
Engineering Products.

RLAmay take necessary action accordingly.

S.No.312

I Case No. A/R-66 M/S. Godrej & HQF.No.Ol/80/162/00185/ AM 14/DES. Lic. No. & date

Boyce Mfg. Co. I
Meeting No.12/15 Ltd., Mumbai RLA, No.03/94/040/00633/ AM12 0310662514

Date: 02.09.2014 Request for fixation of norms. dt.31.10.2011



Decision:The Committee decided to ratify norms on the basis of recommendation of DIPP vide their 10
No. 12/120/2014-TSW/66-A/R dated 02.09.2014 which are as under:-

1. Net Empty weight of export products at SI. No.1 & 2 may be specified as 43250 Kgs. & 46500
Kgs. respectively.

2. Quantity of import item at SI. No.1 may be allowed as 26 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 34449 Kgs. inclusive of 5 % wastage.

3. Quantity of import item at 51.No.2 may be allowed as 25 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 35087 Kgs. inclusive of 5 % wastage.

4. Word "Relevant" may be prefixed with the description of import item at 51. No. 3 and its
quantity may be allowed as 5132 Kgs. inclusive of 49.5 % wastage after taking 1/3" recovery
from scrap.

5. Quantities of import items at 51.Nos. 4 & 8 may be allowed as 1601 Kgs. each.
6. Quantities of import items at 51.Nos. 5,7 & 9 may be allowed as 570 Kgs. each.
7. Quantity of import item at 51.NO.6 may be allowed as 1865 Kgs.

RLAmay take necessary action accordingly.

S.No.313

Case No. A/R-67 M/s. Rangsons HQF.No.01/80/050/00533/ AM 13/DES. Lic. No. & date
Electronics Pvt. I

Meeting No.12/15 Ltd., RLA, NO.07/24/040/00250/ AMll 0710074552

Date: 02.09,2014 Request for fixation of norms. dt.0l.l0,201O.. ..Decision: The Committee noted that according to firm's e-mail dated 7.8.2014, deficiency letter has
been sent to the firm again on 13.8.2014 alongwith DEIT letter dated 02.01.2014. Case is deferred to
14.10.2014.

S.No.314

Case No, A/R-69 M/s. Screen-O- HQF,No.01/80/050/00414/ AM 13/DES. Lic. No. & date
Tex (India) Pvt. I

Meeting No.12/15 Ltd., RLA, No.08/24/040/00120/AM13 0810113162

Date: 02.09.2014 Request for revision/amendment of dt.06.07.2012
norms .. .

Decision: The Committee considered the firm's representation and after considerable deliberations
with Technical, Authority, MSME came to the conclusion that the earlier norms fixed were justified and
decided not to consider/reject firm's request.

RA may take decision accordingly.

SI.No.315

Case No. C- 12 M/s. Tyco Electronics HQ F.No.01/80/162/00361/ AM14/DES-1
Meeting No.12/15 Corporation India Pvt. Fixation of Scrap/Wastage norms Of 100% EOU for
Date: 02.09.2014 Ltd., Bangalore the export product "Connectors, Parts of Connectors,

Terminals & Contacts for Wires & Cables etc." -reg.



Decision: The Committee decided to fix norms on the basis of DC(MSME) U.O. No. 30(112)/14-ME
dated 02.9.2014 (Copy is to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

SI.No.316

Case No. C- 01 Reference received HQ F.No.01/80/162/00031/ AM15/DES-1

Meeting No.12/15 from Joint DGFT, Pune Clarification of the export items does not tally with

Date: 02.09.2014 of M/s. Man force the description given in the DEPBrate Schedule -reg.
Trucks Pvt. Ltd., Pune..Decision: The Committee considered the C&PC comments that the description of export products In

Shipping Bills are not matching with Plastic Products at S. No. 63/140. In addition, the export item
'Bumper' which is an automotive part cannot have the same composition as in S. No. 63/140 being a
glass fibre reinforced plastic product forwarded by their O.M. No. 46011/41/2014-PC-1i dated
30.07.2014. The Committee further noted the deficiency letter dated 30.6.2014 sent to the firm has

been returned by the postal department as undelivered and decided to reject the firm's request on the
aforementioned grounds.

SI.No.317

Case No. C- 02 M/s. Carclo Technical HQ F.No.01/80/162/00058/ AM15/DES-1

Meeting No.12/15 Plastics Pvt. Ltd., Fixation of wastage norms for the export product

Date: 02.09.2014 Bangalore "Steel Precison Components used in ATM Machines"
in respect of 100% EOU -reg.

Decision: The Committee noted that firm has not replied to deficiency letter dated 22.08.2014 and
decided to send reminder to the firm. Case is deferred to 14.10.2014.

SI.No.318

Case No. C- 03 M/s. Metal Closures HQ F.No.01/80/162/00454/ AM13/DES-1

Meeting No.12/15 Pvt. Ltd., Bangalore Request for modification of SION at SI. No. C-773 for

Date: 02.09.2014 the export product "Printed Lug Cap with Internal &
External Coating with Coating Lined with PVC

Compound" covered under Product Group

Decision.The Committee decided to modify SION at SI. No. C-773 for the export product "Printed Lug
Cap with Internal & External Coating with Coating Lined with PVC Compound" covered under Product
Group on the basis of recommendation of DIPP vide their OM No. 7/80/2010-TSW dated 08.08.2014.
The recommended amendment/modification in SION at SI. No. C-773, i.e., " ClF value of import items
from SI. No.3 to 6 of existing SION C-773, from 5% to 10% of FOB value of exports would be sent to 0/0
DGFTto take a view for notification of SION at S. No. C-773.

SI.No.319

Case No. C- 04 M/s. LEO Primecomp HQ F.No.01/80/162/00127 / AM15/DES-1

Meeting No.12/15 Pvt. Ltd., Kanchipuram Request for fixation of input output norms for the



Date: 02.09.2014 Dist. export product "ATM Machines Parts" in respect of
100% EOU- reg.. .DeCISlOn:The Committee decided to fix norms on the basis of recommendation of DIPP vide their ID

No. 12/120/2014-TSW/C-04 dated 02.09.2014 which are as under:-
Scrap wastage norms for 132 Nos. of machined components for ATM etc. may be fixed for the

EOU in terms of para 6.8(e) of the Foreign Trade Policy 2009-14, as per the Inspection report of MSME-

Development Institute, Chennai submitted by them to Development Commissioner, Madras Special
Economic Zone(copy to be forwarded to DC, MSEZ and firm).

DC, MSEZ may take necessary action accordingly.

*****
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fvlinistry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(6) Section

Subject: Application of M/S Anupam- MHI for ratification of
norms of licence AA no-3410037482 dt. 25-07-13.

DES-I, DGFT may kindly refer to the above mentioned
licence of M/S Anupam- MHI. The firm's reply of dated 21-05-14
has been examined. The reply is incomplete. The firm may be
asked to submit following information/clarificationm

1. The firm has mentioned at sr no 5 that that they have not
received al! the items for mfr of the export product. So
t-hey can not qlve export welcht'- i v .... I ••....A I ~~'-I'::::tI c ,

2. The firm to specify specific item no of import with quantity
for spares.

3. The firm has not submitted SOL 11 item wise supported
by the dimensional engg drawing.

4. Justification of quantity of import for item no. 13 is not
available ..

5. Final list final list of import/export after all the
amendments.

The above issues with the approval of IA(KKT). -r-./ .

/ ~~I •

. /~.c.'~Jayak
Development Officer

16-06-14

DGFT FTDO NC-I
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Stannard Deficiency Letter

Time Bond\ GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION. ROOM No 404, 4" Floor. UDYOG BHAWAN
NEW DELHI-110011 Website http//dgftgov In

F No 01/SO/050/00442/AM 14/DES-I/ // _'lJ Dated /] OS2014

To
TIL LIMITED

517. B.T Road.
Kolkata-l00058 (WB )
Email andgarg@tllindia.com

Subject -Ratif.caticn of Norms In respect of Advance License No 0210194860 dated 27092013
Issued under para 4 7 of HBP (Vol I! - reg

Meeting No.9115 Dated: 22.07.2014

Sir
Please refer to the above mentioned advance license, forwarded by the RLA under their file No

02/24/40/00094AM-14 to this office for ratification of norms. The matter has been consrdered by norms
Committee-I It is requested to furnish information/details only in respect of the point which has been tick marked
below

2

Export Items
Mode! number. technical specification and specific quantity-both In terms of number (if any:
and/or welgll!. of each export product (Appendix-33 of current HBP refers)
Detail technical note on manufacturing process including the relevant flow sheet

Detail technical drawings with dimension of each export product Catalogue if any. may also be
furnished

.......r Weight of each Export Product
~ , Weigh of each of the imported and mdigenous input separately for each product for

the purpose of meterie! balancmg Net weight (Gross weight mmus wastage) for each
imported and mcligenous input in the export product may be mdicated. Net weight
along witt: details of other importee input to be used in the resultant product and
sought to be Imported/procured from sources other than the license. if any may also

3

be indicated

6

Import items
Information about the Inputs required per unit of the resultant product as per SI No 1 of
Appentnx-j f A appearing in current HBP (Vall) separately for each product

7
Components
Technical charactenstics / part numbers, if any
Assembly drawings / diagrams of the resultant product showmg placement and exacl8

mailto:andgarg@tllindia.com


use of components In the the export products(s).
Bifurcated quanlitles of components to be accounted for in the resutten! product and the
requirement of components as spares

Raw Material! Consumables
-10 Size and specification Including grade, cornoosmon range, thickness etc of the items proposed em

Import

.JJ Detailed calculation as to how the quantity of raw material proposed for Import has been arrived at
Including the net weight of components to be manufactured out of these Imported materials
wastages clairnec at each stage of rnanutactunnq with complete Justification and supported b/
documentary evidence/drawings etc

12 Sheet layout diagram of the material indicating the wastage dUling blanking
13 Cross Sectional Diagram of export product with calculation of raw rnatenai require-nent and :',e

weight of the Cable In Kg per Krn. Copy of relevant National/International Standardl buyers data
sheet may also be furnished

14 Weight of steel. which requires Imported welding material. giVing break-up of
Steel Plates / Sheets upto 30 rnm thickness

II Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness
III Steel Plates / Sheets more than 70 mm thickness
IV Others e g Flanges Pipes. Tubes Bars / Rods_ Castings / Forgings etc

Particulars of the licenses obtained In the past and ratified by ALC (With or without rnofitication) for
the same export product covered under this application in view of Public Notice No 48 dated
14.112002

2

3 It is not clear from the details given in application for the Advance Authozanon mentioned above. to
whether its is a case of Physical Exports or Deemed Exports If the same IS Deemed Exports

detailed Information along with relevant documents be furnished to this office Further. it the supply IS
.aqa.nst Invalidation letter to an EPCG License. the following details may be prov.ded

I) EPCG License number and date
ii) CIF value of the license
ill) Whether this license was Issued under Zero Duty or 3 percent Scheme
IV) Custom Duty saved amount.
v) Products to be manufactured
VI) How EPCG license holder intends to discharge the EO against the EPCG license
Any Information -Information may please be provide a per DHI s UONo10-TSWIB)

DatedJl;i82014 (copy Enclosed)

5 The Information called for must be submitted within three weeks from the date of Issue of this letter The
,niormat,on may be directly sent to { Shri Parveen Sharma, DOG, Norms Committee-I, Room No.302, DGFT,
Udyog Shavan, New delhi, Email:parveen.s@nic.in, Office Tele:23061562 Ext.146, Mobile:9871178714} and
copy of the same must be endorsed to the technical authority mentioned below·

'yShri K.K Tiwari. IA. DHI, RoomA76. Udhyog Bhavan. New Delhl-11 0011

Foreign

<'1
(L

Trade Development Officer
Tele 2306562/txt.265

Email: priya.ranjan@nlc.ln

Yours falthlully

(p~Ia~(IY

mailto:Email:parveen.s@nic.in,


Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of MIS TlL Limited for ratification of norms
of AA no 0210194860 dated 27-09-13.

DES-I, DGFT may kindly refer to the above mentioned AA on
the subject mentioned above. MIS TIL Limited has applied
for ratification of norms. The firm may be asked to submit
following information.
1. SI no 4,5 & 11 of SOL.
2. Calculation of requirement of welding material.(SI no 57)
3. Detail specification, write up & use of item no

36,37,39,40,42,43,49 & 60.

The above issues with the approval of IA(KKT)

~/
/

Y,C.Nayak
Development Officer

06-08-14

DGFT, FTDO, DES-I
Deptt. of HI, UO TSW(B) dated

(I '
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION, ROOM No. 404. 4'" Floor. UDYOG BHAWAN
NEW DELHI·11 0011 Website dgftgov In

TIME BOUND
STANDARD DEFICIENCY LETTER

F No 01180/050/00079/AM 15/DES-II j Dated
To /'

/'
, M/s~lstom Transport India. Ltd.
\..N6'65/2. Level 03. z'" Floor

Block - C. Bagmane Laurel BUilding
Bagmane Tech Park CV Ramannagar
Bangalore . 560093
(e-mail

Subject.. Ratrfication of the norms In respect of Advance Licence NO.0710099232 dated 2810.2013
Issued under Para 4.7 of HBP (Vall)

Shn

Please refer to the above mentioned advance license, forwarded by the RLA under their file No
07/21/040/00636/AM14 to this office for ratification of norms The matter has been considered by Norms
Committee - I It is requested to furnish information I details only in respect of the point which has
been tick marked below.

Export Item
Model number, technical specification and specific ouantity-both In terms of number (If any)
andlor weight of each export product (Appendlx-33 of current HBP refers).

2 Detail technical note on manufactunng process Including the relevant flow sheet

3 Detail technical drawings with dimension of each export product, Catalogue, If any, may also be
furnished.

4 Weight of each Export Product

5 Weight of each of the Imported and Indigenous Input, separately for each product for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each Imported and
indigenous input In the export product may be indicated. Net weight along with details of other
imported Input to be used in the resultant product and sought to be imported/procured from
sources other than the license, If any, may also be Indicated.

Import items
6 Information about the Inputs required per unit of the resultant product as per SI.No 1 of

Appendix-11 A appearing In current HBP (Vall) separately for each product

Components
7 Technical characteristics I part numbers. If any

8 Assembly drawings I diagrams of the resultant product showing placement and exact use of
components In the export products(s).

9 Bifurcated quantities of components to be accounted for In the resultant product and the



-_

requirement of components as spares

Raw Material! Consumables
Size and specification inciudinq grade. composition. range thickness etc. of the Items proposed
for Import

11 Detailed calculation as to how the quantity of raw material proposed for Import has beer: arrived
at. including the net weight of components to be manufactured out of these Imported rnaterials.
wastages claimed at each stage of manufacturing with complete Justification and supported by
documentary evider-ce/orawinqs etc

12 Sheet layout diagram of the materialind.catinq the wastage dunnq blanking

13 Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg per Km Copy of relevant National! International Standard! buyers
data sheet may also be furnished

14 Weight of steel, which requires Imported welding material, giVing break-up of
Steel Plates I Sheets upto 30 mm thickness
Steel Plates I Sheets more than 30 mm thickness and up to 70 mm thickness

III Steel Plates I Sheets more than 70 mm thickness
IV Others e g, Flanges, Pipes, Tubes, Bars / Rods, Castings I Forgings etc

2 It IS not clear from the details given In application for the Advance Authorization mentioned
above to whether It IS a case of Physical exports or Deemed exports. If the same IS Deemed
Exports In case of deemed exports complete relevant information and documentary evidence
namely name of project authority. main contractor. sub-contractor relevant para of FTP. PAC
etc may be furnished, Further, If the supply is against Invalidation letter to an EPCG licence
the following details may be provided -
il) EPCG licence number and date
ill! CIF value of the licence
(Iill Whether this licence was issued under Zero duty or 3 per cent Scheme
(IV) Custom duty saved amount
{V) rJroducts to be manufactured
(VI! How EPCG licence holder Intends to discharge the EO against the EPCG licence

\ 3 Any other intorrnation
As per DHI UO No 3(32)/13-TSW(B)/19 dated 27 05 2014 IS enclosed

4 Ihe information called for must be submitted within three weeks from the date of Issue of this
letter The Information may be directly sent to [Shri Parveen Sharma, DOG Norms Committee-I, Room
No, 302, DGFT, Udyog Shawan, New Delhi. E-mail: parveen,s@nic,in, Office Tel.: 23061562Jext,146,
Mobile: 98711787141 and copy of the same must be endorsed to the technical authority mentioned below

\ Shri K.K. Tiwari, I.A., Department of Heavy Industry, Room No. 476, Udyog Bhawan,
New Delhi 110011.

'\ !...-

YOUIS faithfully

,~)_/"c, },.elr
(Prlya Ranjan)

Foreign Trade Development Officer
For Director General of Foreign Trade

Tel No 23061062 Ext 2105
e-mail priya.rall_@Jl@I.l1.C;__IL.

ck_/

r .1'
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~Subject: Application of HIS Alstom Transport India for /. 1-' ,
ratification of norms of licence no 0710099232 dt 28-10-13

~'linistry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

DES-I, DGFT may kindly refer to the above mentioned licence
of ['lis Alstom Transport India. DGFT is requested to forward
complete application with all annexures along with ANF 4A &
copy of Advance Authorization to examine the request.

The above issues with the approval of IA(KKT). .-, ,
i \. h

/ I I'

B.C.Nayak
Development Officer

20-05-14
DGFT, FTDO, DES-I
Deptt. of HI, UO No 3(32)/13-TSW(B) dated

\

'\ /.,,/

J



To

Subject:

'\J I r) ,Cj' ;) (~ I~Time Bound

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION ROOM No 404.4" Floor. UDYOG BHAWAN
NEW DELHI-11 0011. Website www.nlc In/exIIllRQi

F No 01/80/50/00030/AM 15/DES-11 Dated !f 052014

MiS Sanden vikas (India) Ltd
Plot No 65. Sector-27 A.
Faridabad -121003 (Haryana)
Email naveen@sandenvikas.com

Ratification of the norms In respect of Advance License No 0510371213 dated
1811.2013 obtained under Para 4.7 of HBP (Vol I)

Please find enclosed a copy of DIPP letter No. 12/60/2014-TSW(B)/35 dated 280420134
requesting to this office to get information from firm for ratification of norms of subject advance
authorization

2 You are therefore. requested to furnish the requisite details/i-iformation mentioned In the above
reffered letter within three weeks from the date of Issue ot this letter with a copy marked to the
concerned technical authority Ie. Shn S.K. Jain. DO. DIPP. Udyog Bhavan. New Delhi Please ensure
that the requisite details should be reached to the concerned technical authonty and this office by the
time specified above. failing which the application shall be liable to be rejected without any further notice
to you

\\'I •
, ,

Yours faithfully
/ff--- '

"Wir rsr= ~
(Priya Ra"~~lnr

,
\{,\\

Foreign Trade Development Office,'
Tel. 23061562 Ext265

E-mail priya. ran!an@nl'c.I,'1

http://www.nlc
mailto:naveen@sandenvikas.com
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Department pf Industrial Polin eX Promotion
.rsv. )

\;C Ylceting dated 29/0-4/201-4 ~ Case \;0. 19/3:80 (\1/, Sanden Viku- (India) Ltd. )
(Atlv ance Authortzario n ",,0. 051IJr1213 dated 18.11.2(13)

,
L Spe(.'ifi',~ L~S~ 1)( L~~-'_P(l~"':ikrl' ~E S~. -:-\~J. 15 LC' C(:'ppcf \\"ir-= ~:["ldCJsis Jl

----""-~.>:
(S. 1\:. Jain I

Dev elopruent Officer

;\ Drms Committee I
DIPP?\o. 12.61)!201-+~TSW35 ciatcd28'; ::01"
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GOVERNMENT OF !NDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION. ROOM No 404. a" Floor. UDYOG BHAWAN
NEW DELHI-110011. Website dgft.oov.in

F No 01180i050i00055/AM151DES-11 -"lL ')

: C \ Mis ~atlc Technologies Ltd.
\1.~~~~~'lndl Area
Tumkur Road. Bangalore - 560058
(e-mail chal ••QaJ.LQ@Q.Inamatlcs.net )

TIME BOUND
STANDARD DEFICIENCY LETTER

, ,

Dated

Subject:- Ratification of the norms In respect of Advance Licence NO.071 0099970 dated 26 11.2013
obtained under Para 47 of HBP (VolI)

Shri

Please refer to the above mentioned advance license, forwarded by the RLA under their file No
07124/040/00275/AM14 to this office for ratification of norms The matter has been considered by Norms
Committee - I It is requested to furnish information I details only in respect of the point which has
been tick marked below

Export Items
Model number technical specification and speci: quantity-both in terms of number (If any)
and/or weight. of each export product (Appendlx-33 of current HBP refers)

2 Detail technical note on manufacturing process Including the relevant flow sheet

3 Detail technical drawrnqs with dimension of each export product. Catalogue. If any. may also be
furnished

4 Weight of each Export Product

5 Weight of each of the Imported and indigenous Input, separately for each product. for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each Imported and
indigenous input In the export product may be Indicated Net weight along with details of other
Imported Input to be used In the resultant product and sought to be Imported/procured from
sources other than the license if any, may also be Indicated

Import items
6 Information about the inputs required per unit of the resultant product as per SI,No,1 of

Appendix-t l A appearing In current HBP IVoll) separately for each product

Components
-/ Technical characteristics I part numbers. If any

8 Assembly drawings I diagrams of the resultant product showing placement and exact use of
components in the export products(s)

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

mailto:QaJ.LQ@Q.Inamatlcs.net


Raw Material I Consumables
'1 C) Size and specification Including grade. composition. range thickness etc of the Items proposed

for Import

11 Detailed calculation as to how the quantity of raw material proposed for import has been arrived
at including the net weight of components to be manufactured out of these Imported materials
wastages claimed at each stage of manufacturing with complete Justification and supported by
documentary evidence/drawings etc

~:? Sheet layout diagram of the material indicating the wastage dunng blanking

13 Cross Sectional Diagram of export product with calculation of raw materia! requirement and the
weight of the Cable in Kg per Km Copy of relevant National I International Standard! buyer s
data sheet may also be furnished

'1/1 I/Veight of steel which requires Imported welding matenal giving break-up of
Steel Plates I Sheets upto 30 mm thickness
Steel Plates:' Sheets more than 30 mm thickness and upto 70 mm thickness

III Steel Plates i Sheets more than 70 mm thickness
IV Others e g Flanges. Pipes. Tubes Bars! Rods. Castings! Forgings etc

2 It IS not clear from trie details given in application for the Advance Authorization mentioned
above to whether It IS a case of Physical exports or Deemed exports, If the same is Deemed
r:::xports. In case of deemed exports complete relevant information and documentary evidence
namely. name of project authority. main contractor. sub-contractor. relevant para of FTP. PAC
etc. may be furnished Further. If the supply IS against Invalidation letter to an EPCG licence.
the followinq details may be provided -
! II EPCG licence number and da:e
III) CIF value of the licence
(Iii) Whether this licence was ISSUE:::uunder Zero duty or 3 per cent Scheme
(iv) Custom duty saved amount
(v) Products to be manufactured.
(VI) How EPCG licence holder intends to discharge the EO against the EPCG licence

\ 3 Any other information
f\S per enclosed (MSME) UO Note No 30(65)!2014-ME dated 18062014

.', 1he information called for must be submitted Within three weeks from the date of Issue of this
letter The Information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-I, Room
No. 302, DGFT, Udyog Bhawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714J and copy of the same must be endorsed to the technical authority mentioned below

Sh. Kanwalinder Singh Sodhi. Asstt. Director, DC (MSME), 7m Floor Nirman Bhawan,
New Delhi.

YOUr~Lt)lfuIIY

~],";'I"/J..o!'1
(Pr.ya Ranjan)

Foreign Trade Development Officer
For Director General of Foreign Trade

Tel No 23061562 Ext265
e-mail Q_QY..a.ranJan..Q)nic.1n;ft ..--

.~

mailto:parveen.s@nic.in,


(Jillcc of the Dc" ci"rmc'nt Commissioner 'D, .I /
\ licro Small 8: \kdium Enterprisc., ,,<,--

\lECHAN!('\L DIVISION

Subject: Fixation of :\dhoc norms against advance authorisation no 0710099970
dated ~6, I I 13 for Mis" Dy namnatic technologies Ltd

DG FT has forwarded reply against the application for fixation of adhoc norms in
respect of \1s. Dynarnatic Technologies Ltd. vide ID note no
ul 8u5d'j) A\IlS'DES I~lda:;~,::ilh (\111 for i'i:"c,t!C'ITl ofinout output norms.

.vner going through the application. it is telt further to ask certain inrormarion from
th-: unit through DGFT \\'e rna. write [JGFT to ask fo.lowine information from
the unit-

• Deta '11 technica' 1'h.lk on m:lnut~1Ctltring process including the
re.evanr nd\\' sheet

• \Veight of each cxpon product..
• Detailed calculation 2.S to hov. the quantity of raw material proposed

for import has been arrived at. including the net v.eight of
components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

• Blank size and development drawing of each part number.

(KS Sodhi)
AD (\lE)

Shri PriYa RanjaD. FTDO. DGFT. Udvoc Bhawan .\ew Delhi
()!o The DC ([\i[S\[E) 1.'0 note no 30( 65 ).20 14-\[E dated 18 06 2014



I /~ __ ;:;,

iSr , 1'-, r-
, JOffice of the U-:\ c;_' lopment Commissioner D /

'1llero Snwl! 8: 'IkelililTl Enterprise, I. L·
\IECHA:\ICAL D1VISJO:\ /

Subject: fixation of Adhoc norms against advance authorisation no 0710099970
elated 26, II 1.; for vls. Dvnarnnat:c technologies Ltd

DGFT has forvardcd reply against the application for fixanon of adhoc norms in
respect of \1. s. Dynamatic Technologies Ltd. vide ID note no
Ui bu,jlj:'3 :\\115 DES l,'~1 dJ.:,:-'::; 1r:: 0) 1-J. tor fix8rio!' of input output norms .

.-vfter going through the application. it is felt further to ask certain information from
the unit through DGFT. \Vc ma) write DGFT to ask follo-. ing information from
the unit-

• DeLL "I technical note on m.mufacturinz process including the
relevant t10\\' sheet.

• \Veight of each export product..
• Detailed calculation as to how the quantity of raw material proposed

for import has been arrived at. including the net weight of
components to be manufactured out of these imported materials.
wastages claimed at each stage of manufacturing with complete
justification and supported by elocumentary evidence/drawing,

• Blank size and development drawing of each part number.

._'_--,,- ,.

(K.S. Sodhi)
AD (yIE)

Shri Priya Ranjan. FTOO. DGFT. UdvOQ Bha",~'1 1\,,\; DellE
0.0 The DC (r,[S\JE) t.o note no 30(65) lOJ4-\[E dated 1806.2014
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Shastri Bhawan. New [)eihl(IIO 601
Dated, the IJ Ii March. 2014

Department of Chemicals & 1't'II(1chemicals

To
lvl/s Helvoet Rubber and Plastic Technologies Indict Pvt. Ltd.,
I.oni Kalbhor, Near Pune Central Railway,
Pune, Maharashtra - 412201

Subject: Advance Authorization Application from Mis. Hclvoct Rubber & Plastic Technologies
(India) Pvt. Ltd. for the import of 1'0\\ material against the export 01 MrS Bracket
(Advance Authoriza: ion No, 3110061381 dared US ! 2.20 13).

* ***'·1,

I am directed to refer to your advance authorization .ipplication received from ()!o DGFT on
above mentioned subject You arc again being advised to submit the following informatior..

4.

lechnical specifications, \VClg!ll per piece, '/·0 composiuo» (by weight) along with specific end
usc/application and the copy or export order for the explJrt product i.e. 1\'ITS Bracket and Water
Impeller Illay be furnished
Technical specifications and specific chemical name along \\ ith foreign suppliers catalogue for i.e.
Plastic Granules- TENAC EP 450 and Plastic Granules Fortron 6165 A4 SK to be imported.
Details and quantity of other indigenous inputs to be used in the manufacture of the export product
may be indicated.
Detailed manufacturing process along with justificauon for wastages at each stage and also 011 each
of the raw material may be furn ished.
Complete material balance indicating input and output material on weight to weigh: hasis at each
stage of manufacturing process
Whether the scrap generated in the process is being reused or not? If not the reasons for the same
may be furnished along with technical justification
Details of production of export product under reference and corresponding consumprion of rav,
material in the year 2012, i 3 and 2013-14 (April -Ocrober ) d.i.y certified by CA rr.ay be furnished.
If the production has not commenced ill the past the details from commencement of production
rna:: be furnished duly certified bv CA.

8. 411\ other relevant Information
9 Small sample of the export product. if feasible.

7

3

6

Yours faithfully.( .
/

;)'\"._..o1""'-(l i..L~

(Dhararn Vir) ('!l,j1c 7

Section Officer
lele - 2318 2575

COPy to: [VIs. Priya Ranjan, FTDO, (DES-I). 0/0. DUFI. Ud:og Bhaweu, New Delhi-: i()()(lj [\V.Lt.

their 0 M No 0 1/801050/4491 A ,vi·· 14' DES-Ill 093 dated 2 I o 1 ..'0 Iell
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GOVERNMENT OF INDIA

~ 3lR~ \4'h.il[1l""l 4'>11('1<:1
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY

$H &;{ff.l "'" 3itt ~ I,Mil [11c:h\ "fc.rl.wT
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY

Website: www.deity.gov.in

"fi&:rr w-n /21/2014-IPHW
No .

~
9.6.2014Date .

I
!

$'~~iI+I~
6,m.-m.3it. <l>iUl(9i1+1
-;rt fIffi;it -11 000 3

M/s. Transasia Bio Medicals Ltd.

Transasia House, 8 ,Chandivali Studio Road

Mumbai, Maharashtra - 400072

Sub: Application for ratification 0 f norms of Advance licence No. 0310762929 dated

23.12.2013 issued to Mis. Transasia Bio Medicals ltd. Mumbai.

Please refer to your application received from the % the DGFT on the subject mentioned

above.

2. You are requested to provide the following information to enable further processing

of the case:-

1. Details of export products

2.

3.

Usage of import items in the export product
Quantity of import items required for per unit of export product

4. Details of wastage, if any, in the manufacturing process and the justification for the

same.

Yours faithfully

\~V
(AshXangia)

Director

rei. 24301303

Copy to:

Shri Priya Ranjan
FTDO

0/0 DGFT
Udyog Bhavan

New Delhi

w.r.t. DGFT I.D.. No. 01/80/S0/0039/AM 1S/DES-1/103
dated 24.4.2014

JIIl('":, ~" "'Tq~" qrn'lTL~ National eecvcmance Plan
ELECTRONICS NIKETAN

6, C.G.O. COMPLEX
NEW DELHI-ll0003

http://www.deity.gov.in


Time Bound

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION, ROOM No. 404, 4th Floor. UDYOG BH/\WAN
NEW DELHI-11 0011 Website http//dgftgov In

F.No 01/80/50/00018/AM 15/DES-I/ Dated 062014

To,
M/s Tata Hittach: Construction

Machinery Co. Ltd ,
Rupnarayanpur, Kharagpur,
Medenlpur-721301 (WB)
Email.tatahrtachifstatahitachi.co.in

Subject:- Ratification of the norms In respect of Advance License No 0210198498 dated
16012014 obtained under Para 4.7 of HBP (Vol I)

Please find enclosed a copy of DHI"s UO Note No 3(53)/14-TSW(B)/14 dated 27.5.2014
requesting to this office to get information from the firm for ratification of norms of subject advance
authorization.

2 You are. therefore, requested to furnish the requisite details/Information mentioned In the'.,above re~red letter within three weeks from the date of Issue of this letter with a copy marked to the
" ,\

concerned technical authority l.B. Sh.K.K. Tiwari, IA. DHI Udhyog Bhavan. New Deihl. Please ensure
that the requisite details/information should be reached to the concerned technical authority and ths
office by the lime specified above, failing which the application shall be liable to be rejected without
any further notice to you

Yours f~!thfu!!y
___1-_
h':",;:.- ••.

-- --::~_,;-E ~)-..;.
(Priya Ranjan)

Foreign Trade Development Officer
Tel. 23061562 Ext.265

E-mail: pnya ranjan@nic In

.: I

/'



Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(S) Section
Subject: Application of MIS Hitachi construction for ratification
of norms of licence no 0210198498 dt 16-01-14
DES-I, DGFT may kindly refer to the above mentioned licence
of MIS Hitachi construction. The firm may be asked to submit
following information/cia rification.

1. Import item "Motor Oil" is at SI. No. 3 & 7. The
justification for the same.

2. The firm may clarify how Motor Oil is proposed to be
imported in number when it is a liquid.

3. Complete specification and use of item
import.

no. 4,16 & 17 of

/~I'
S/C.Nayak

Development Officer
13-05-14

DGFT ( FTDO , DES-I) ~
Deptt. of HI, UO No 3(53)/14-TSW(S) \}___V"

~,
dated ~d .~

r

'1)' C" /I
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Time Bound

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES.I SECTION, ROOM No. 404, 4'" Floor. UDYOG Bf-JAWAN
NEW DELHI-110011. Website http/ldgft qov 'n

F No 01/80/50/00019/AM15/DES-ll Dated ·062014

To.
Mis Tata Hrttachi Construction

Machinery Co. Ltd ,
Rupnarayanpur, Kharagpur.
Medenipur- 721301 (WB)
Email.tatahitachi@tatahltachl.co.ln

Subject- Ratification of the norms In respect of Advance License No 0210198490 dated
1601.2014 obtained under Para 4.7 of HBP (Vol.I)

Sir.
Please find enclosed a copy of DHI"s UO Note No.3(53)/14-TSW(B)/12 dated 2752014

requesting to this office to get information from the firm for ratification of norms of subject advance
a.itnorization

2 You are. therefore. requested to furnish the requisite details/Information mentioned In the
above reffered letter within three weeks from the date of issue of this letter with a copy marked to tne
concerned technical authority i.e Sh K.K. Tiwari IA, DHI. Udhyog Bhavan, New Delhi Please ensure
that the requisite detai.s/information should be reached to the concerned technical authority and this
office by the time specified above. failing which the application shall be liable to be rejected Without
any further notice to you

Yours faithfully

~:4:"J~~~.--,. /

. '/ .~.~. .,_,..~! 7
(Pnya Ranjan)

Foreign Trade Development Officer
Tel 23061562 Ext 265

E-mail: Pflva.Lanjan(Ci)n,c ..Yl

mailto:Email.tatahitachi@tatahltachl.co.ln
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Ministry of Heavy Industries & Public Enterprises ,_-[I IlI-Co10IL
Department of Heavy Industry

TSW(6) Section
Subject: Application of M/S Hitachi construction for ratification
of norms of licence no 0210198490 dt 16-01-14
DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Hitachi construction. The firm may be asked to submit
following information/clarification.

1. The firm may clarify how Motor Oil (item no. 15), Filter
Oil (item no. 12) and Seal 011 ( item no. 7) aloeproposed
to be imported in number when these are liquid.

2. Complete specification and use of item no. 4 & 6 of
import

B:c.Nay~k
Development Officer

13-05-14

DGFT ( FTDO , DES-I)
Deptt. of HI, UO No 3(53)/14-TSW(6) / _::?I.-::____;' . dated -c

,
/--;:.
--,1

~~ _- I

o
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Time Bound

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES.I SECTION. ROOM No. 404. 4'" Floor. UDYOG BHAWAN.
NEW DELHI-11 0011. Website http//dgft.gov.1n

F No 01/80/50/00020/AM15/DES-I/ (; J. Dated t, 06.2014

To
M/s Tata Hlttachl Construction

Machinery Co. Ltd .
Rupnarayanpur. Kharagpur
Medenipur- 721301 (WB)
Email tatahitachl@tatahltachl.co.ln

Subjecr.- Ratification of the norms in respect of Advance License No 0210198493 dated
16012014 obtained under Para 4.7 of HSP (Voll)

Please find enclosed a copy of DHI"s UO Note No.3(53)/14-TSW(S)/13 dated 27.5.2014
requesting to this office to get information from finn for ratification of norms of subject advance
autnorzatroo

2 You are. therefore. requested to furnish the requisite details/information mentioned In the
above reff'ered letter within three weeks from the date of Issue of this letter with a copy marked to the
concerned technical authority I.e. Sh.KK Tiwari, IA DHI. Udhyog Shavano New Deihl Please ensure
that the requisite details/information should be reached to the concerned technical authority and this
office by the time specified above. failing which the application shall be liable to be rejected without any
further notice to you.

Yours faithfully
c

,t/ L
\',1

~?'- /c:. v
(Pnva Ranjan)

Foreign Trade Development Officer
Tel23061562 Ext.265

E-mail Qnyar~QLan(Q)nlc_in

mailto:tatahitachl@tatahltachl.co.ln


---~=---

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(8) Section
Subject: Application of MIS Hitachi construction for ratification
of norms of licence no 0210198493 dt 16-01-14
DES-I, DGFT may kindly refer to the above mentioned licence
of MIS Hitachi construction. The firm may be asked to submit
followin 9 informatioiJLdilrliieatieft,--

1. Import item "Motor Oil" is at SI. No. 3 & 7. The
justification for the same.

2. The firm may clarify how Motor Oil is proposed to be
imported in number when it is a liquid.

3. Complete specification and use of item no. 11 of it;J~.

, / L~

B.G.Nayi;lk
Development Officer

13-05-14

+r=»:·u- 1 ,-- , "

DGFT ( FTDO , DES-I) ~
Deptt. of HI, UO No 3(53)/14-TSW(B) l_{3 dated /' ->,

---::~/

.....,(

~7--~/.

i
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Time Bound

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES.I SECTION, ROOM No. 404. a" Floor, UDYOG BHAWAN
NEW DELHI-110011 Website httplldgftgov In

F No 01/80/50/00021/AM15/DES-I/,: L Dated C,/. 06 2014

To.
Mis. Tata Hittacni Construction

Machinery Co. Ltd .
Rupnarayanpur. Kharagpur.
Mederupur- 721301 (WB).
Email tatahltachi@tatahitachlco In

Subject- Ratification of the norms In respect of Advance License No.021 0198878 dated
16012014 obtained under Para 4.7 of HBP (Vol I)

Sir
Please find enclosed a copy of DHI"s UO Note No 3(53)i14-TSW(S)/11 dated 2752014

requesting to this office to get information from the firm for ratification of norms of subject advance
authorization

2 You are therefore, requested to furnish the requisite details/information mentioned In the
above re~e(¥'d letter within three weeks from the date of issue of this letter with a copy marked to the
concerned technical authority ie. Sh.K K. Tiwan, IA DHI, Udhyog Shavano New Deihl Please ensure
that the requis.te details/rnformation should be reached to the concerned technical authority and trus
office by the time specified above. failing which the application shall be liable to be rejected without
any further notice to you

i
\ .

C1''-..-'

'\ //
'VJ

Foreign Trade Development Officer
Tel 23061562 Ext 265

E-mail prlva ranlan@IlI,CJl.l
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section
Subject: Application of M/S Hitachi construction for ratification
of norms of licence no - 0210198878 dt 16-01-14
DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Hitachi construction. The firm may be asked to submit
following information/clarification.

1. Import item "Motor Oil" is at SI. No. 3 & 7. The
justification for the same.

2. The firm may clarify how Motor Oil is proposed to be
imported in number when it is a liquid.

3. Complete specification and use of item no. 16, 17,30 &
34 of import.

~.
" /.~ B.C.Nayak

Development Officer
13-05-14

DGFT ( FTDO , DES-I) .r:>..
Deptt. of HI, UO No 3(53)/14-TSW(B) l!_!/ I /-

dated j;,dY )c'::::,
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Time Bound

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION, ROOM No. 404. a" Floor. UDYOG BHAWAN
NEW DELHI-110011: Website http/ldgft.govin

F No 01/80/50100050/AM15/DES-11 J/{;G Dated (':~?06.2014

To,
Mis. Tata Hittachi Construction

Machinery Co Ltd,
Rupnarayanpur, Kharagpur,
Medenipur- 721301 (WB).
Email: tatahitachi@tatahitachi.co.in

Subject- Ratification of the norms in respect of Advance License No. 0210200159 dated
1802.2014 obtained under Para 4.7 of HBP (Vol. I)

Sir,

Please find enclosed a copy of DHI"s UO Note No.3(53)/14-TSW(B)/10 dated 27.5.2014
requesting to this office to get information from the firm for ratification of norms of subject advance
authorization.

2 ,OU are, therefore, requested to furnish the requisite cetails/informatron mentioned In the
above re~e,;;1d letter within three weeks from the date of issue of this letter with a copy marked to the
concerned technical authority i.e. Sh.K.K. Tiwari, lA, DHI, Udhyog Bhavan, New Deihl. Please ensure
that the requisite details/information should be reached to the concerned technical authority and this
office by the time specified above, failing which the application shall be liable to be rejected without
any further notice to you

Yours faithfully,

~/VL0(7
(Priya Ranjan)

Foreign Trade Development Officer
Tel. 23061562 Ext265

E-mail ~!.~njan@nlc in

Ci c:

mailto:tatahitachi@tatahitachi.co.in


Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(8) Section
Subject: Application of M/S Hitachi construction for ratification
of norms of licence no - 0210200159 dt 18-02-14
DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Hitachi construction. The firm may be asked to submit
following information/clarification.

1. Import item -"Motor Oil" is at 51. No. 4 & 8. The
justification for the same.

2, The firm may clarify how Motor Oil is proposed to be
imported in number when it is a liquid,

3. Complete specification and use of item no. 19 of import.

. 1 i(( .
~~)}'!~~

'I oJ \ DGFT ( FTDO , DES-I)
. .: Deptt. of HI, UO No 3(53)/14-TSW(B) @

I

i'~yak

Development Officer
13-05-14

dated z : )-zS
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of MIS Putzmeister concrete machines 'for
ratification of norms of licence no 1710005700 dtd 18-02-14.

DES-I, DGFT may kindly refer to the above mentioned Advance
Authorisation of MIS Putzmeister concrete machines. The firm
may be asked to submit following information.

1. Specification of export product with catalogue.
2. The dimensions of plates like item no 21,28,37,38 etc.
3. The firm to give complete technical name with

specification of items proposed for import in stead of part
no. For example item no 11 and 13, 16 etc- LL FORM A,
item no 22,23, 29 to 31,33 etc- weld in bush etc.
Similarly HY-CYL is at item no 6 to 10. The firm to give
specific use of items proposed for import with complete
specification and not part number.

The above issues with the approval of competent Authority.

~
Development Officer

07-05-14

DGFT L FTDO, NC-l, DES-_D
Deptt. of HI, UO No 3(64)/13-TSW(B) ~



Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of MIS Putzrneister concrete machines .for
ratification of norms of licence no 1710005699 dtd 18-02-14.

DES-I, DGFT may kindly refer to the above mentioned Advance
Authorisation of MIS Putzmeister concrete machines. The firm
may be asked to submit following information.

1. Specification of export product with catalogue.
2. Item no 41 is in fraction with units in number. This needs

clarification. The firm need to submit justification of
quantity of import.

3. The dimensions of plates like item no 36 to 40 etc.
4. The firm to give complete technical name with

specification of items proposed for import in stead of part
no. For example item no 9 and 11- LL FORM A, item no
17 and 18,21 and 22- weld in bush etc. Similarly HY-CYL
is at item no 7,8, 47. The firm to give specific use of
items proposed for import with complete specification
and not part number.

The above issues with the approval of competent Aut~

U,yak'
Development Officer

07-05-14

DGFT (. FTDO,__j':JC-I.DES- 1)
Deptt. of HI, UO No 3(64)/13-TSW(B) _:) dated Jj) f ) I L;
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11151115: (GOHR'I\IENT OF I:-tIIL)J -'><j / (l
Office Of The Deve!opment'C:o'tnmissioot>r
(Micro, Small & Medium Entreprises l
Ministrj Of Micro, Small & Medium

Entreprises
Nirman Shavan, (South wing), th Floor,

Vla ulana Azad Road,
New Delhi- lID OIl.

Ph. EPABX-23063800. 23063802-6. btn- ~-I55 FAX: - 191-11 )-23062215

No. 23(5)/2014-chem dated 2904.2014

To
Mis Johsons Matthey (I) PI/l. Ltd.
Plot No. 12. Sector -3
IMT Manesar, Gurgaon-122050

Subject: Application for grant of a ance license for manufacture of Automobile Exhaust
Catalyst of different si: s.

vdv. License No : 051038'0 00,0510380001, 0510380()02. 0510380003 and
05103800~ dated 2L01.201~.

Sir.

Y,-:,~: 112\e ~:ppl;ej for f,,jln,\- ":_'
st of c:ilTerer,~ sizes.

s.xe. Name of import item Qty. applied per one piece of Export: Wastage
Product Automobile Exhaust Catalyst. j claimed
Of different sizes.

: I
! . i Ceramic substrate I nil

--

.'\r:1I11oniuI111\'ktatu:l.~US(ate : As per the spcci fie requirement ! 6°/[!
I 7- 6°'0 approx I

. T . . c_--- - c------------ ..~ - .
i As pcrthc specit.c rcqu.rcr-icm i ;,).°0

! - 10 appro: I
[ -to r"\' 1 , _

i R3.nging fi0111 S7-116-~ ':,;ms I Not kno« n

! Titanium. Dio\ide
,TiO"- \\ (3)

Ludox, :\S~O (SiO?)

i Ranuine from
! ~ ~

----c-; ----- - -
21~-!7':; gms \'OT knoxr.__. L_

011 preliminary cvamjnation of the applications. it i.e, ;)~)~cneJ that unit has not pro'. !(It'd sufficient details:
J'~ <;1:1.'11it l~l<1y be difficult to offer the comments. To t'\aillin'~' these cases in details. it 1:;: rClj:ie-st·.:J to pre)'; ide
f(;[i._.,\\ illg informat.on at lh::' earltcvt [lle3sc:

~ _ __cc==-_.-- - ---- .--- - -_

~1) .-\u:hentic tccbnicalliter.rrurecataloguc ijl.s'-l~~run (~jfin!...hcd rl(xit:ct ar.d :-JW matvrr.u rc..uucrccnt
bl Step-wise I11:'tn~:f2\:rl:r~n~ r-rocc ss ::_;!lo\\'ing details of r-(j\\. material cha,·_gcd. rccov r-rcd .n.d C(}:1)U111CO 111

each step of the rml:lUi:Kli1ring ill terms ofqllantil;
P.T.(_)
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)

c) Percentage pun;:, ofthe che.r.icals used in process.
d) Ar.alytical reports of finished goods as ""e!l elO fur ravv marerial.

.,.. -

e) Step wise pcO';.::ern:::5,_: of wastage involved for (.:i1\::h item with proper justificai.on
f) Packing labels for each specified export product !!KiL;jing trade mark and pn)l~u(.'iname.
g) Consumption ca:a of Imported and incigenous Inputs used for manufacture ofevpor: product qLlZ:.ntity-\\;,~~

certified by C,; e\~l:i~ department for the ]:EI" 2 VC03.I·S

/'
:/

Copy to: 1. Shri Priya Ranjan. Foreign Trade DeveioprT1E:nt Office;-, DGFT (DES-i
Division) - 'N r 1. their U.O. No. : Ol/80/05Cl,i570-57J./pJ\1-14/D=S-I/dat8d
07.03.2014 for information please

2. Assistant Director (Meeh) % DC MS:vlE· for in;ormation please

(..:1q.,..:r.I~r q]oq,)

t'I~!<1q-, ~rq:;(~1

~.~, __ ,.::,;"",;;,,-,,'
~~T~-

('~",~«"'\I"'q,="1< f ~)

{1"i~:;"l~~~i=f;(~)
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~"'I+1 0-,7ff\'f (~<F1, ~ ~ o/ZFi ~CI""t) Cf,T:;;hl<:'1'-1

~~"C'1ci T~ ::v_zp:r 3rr.:r ~,
I+',IJI "1"M, (~f1ciT ";;:"'WJ)

Office Of -Ihe Development Com rnisvioucr
(Micro, Small & Medium Entreprises)
Ministry Of Micro, Small & Mediu",

Entreprises
Nirrnan Bhavan, (South wing), 7ir. Floor,

vl aulana Azad Road,
New Delhi-IIOOI!.

Ph. EPABX-23063800. 2306.1R02-6. Extn- 2455 FAX - (91-11)-23062215

No. 23(5)/2014-chem dated 29.04.2014

To.
M/s Jonscns M2tthey (i) Pvt. Ltd.
Piot No 12. Sector -3.
iMT Manesar, Gurgaon-122050

Subject: Application for grant of a a nee licen-e for manufacture of Automobile Exhaust
Catalyst of different si s.

Ad". License No : 051038 00,0510380001, 0511J38(J002, 0510380003 and
05103800-1 doted 21.02.201-1.

Sir.

YC~l L:::-.,e J.p;---:Ii-=d t'l!l f,_;J:u,1,:ng irnport i~;:;ns t.. rn::'.f.llfJ.C:L:~;:' Tr,e export
Cata.ys: ordifferent sizes.

s.xc, Name of import item

I. Ceramic substrate
__ --!_O=f-=d"'if",f ere n t S j Lt'S.

Qry. applied per one piece of Export Wastage
Product Automobile Exhaust Catalyst. claimed

I________ 1 _

I nil

6°'i,Arnmoniurn \h:t:_--l:ll:lgustate As per ihe sr.ccific requirement
--:--60.·,0.3PprO\

'-c-- ---- ·--··-T-----· . ---.----.--..
~ 3. Titanium Dio\id~~ I As per tilt' :;pccitic requirement

(li02-W03) , - 4°0. approx

Not k noo, n

I__________ L.._

.). On prelim.nary exa.u.nation of the C1rpl!CJlil-Hl.~ it is observed that unit has not provided sufficient d~>i:Ji,s
as such it may be difficult 10 offer the comments [0 examine these cases in dctal-. it is requested to provide
following information ~:lrh.' earliest please:

~==:~.--
a) A uthcniic tcchni ('~!l Iiterarure 'cJtalogue ins l j';~'('1'1 C' r fi r:ishe:l pr(lJ i.c: and r.: \\ materia; rcqu: ['('1nell:

b) Step-wise manufacturing process sho., in,:; "kl:1:>., of r::m m2.kri3.: ch:;_rg('_'d_recovered and consuun-d In
each srt')1 of the m.mufactu-ing in terms of CjlLH:tii:,

f' j ()
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c) Percentage pi.mry of tl--;_ecb:rr.ic~:l'i\;;;;;;:J in rn:~nUf3.ctllring process
d) Anal)lical reports offinished gooes as '.\el as for raw maori al.

gl
!::'~~ei_,ror each specified export product including trade mark and product name.

,'r-: ~i.:::.:._ cf imported and irll~lgcr,C)'JSinputs used for manufacture of export product .:ju;.n~:l~,-v, '):::
cen::-:;:~~:_!'\ C -\ excise department for the !:1.."1, 2 years.

, //

Copy tot Shri Priya Ranjan. Foreign Trade De\ieiopment Office., DGFT (OES-i
Div.sicn) - w.r.t .. their U.O. No .Ol/80/050/570-57.:l/F.I\i1-14./DES-ljdated
07.03,2014 for inforrnaticn please.

2. Assistant Director (Mech) % DC MS~ilE- for information pleaSe

\~\//
"

;:::_''-;'-'''','&_;.,.-~.

.-~1~;·~.-,
(""''"'''''S",,,,;:i9pH ~

'(16!'4~ f;j~~j':fiI'~llia-1::1
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(GOVER'i\IEi\T OF I~ DJ\)

Office Of The Development Commissioner
(Micro, Small & Medium Entreprises)

Ministrf Of Micro, Small & Medium
Entreprises

Nirman Bhavan, (South wing), 7~'~Floor,
Vlaulan a Azad Road,
Xew Delhi~ 110011.

Ph. EPABX-23063800. 2.1063802-6, Extn- 2455 !\X: - (91-11)-23062215

No. 23(5)!2014-cr,8m dated 29.04,2014

To,
Mis Johsor.s Mattn8Y (I) Pvt. Ltd.
Plot No. 12. Sector -3,
iMT Manesar Gurgaon-122050

Subject: Application for grant of a a nee license for manufacture of Automobile Exhaust
Catalyst of different si s.

Ad", License No : 051038'0000. 051038000J. 0510380002, 0510380003 and
05103800-1 dated 21.02.20]-1.

Sir.

-,.---+ ...- ..--_ .._---
l . Ceramic substrate

--c----~ ...-- -...c------:----::--=--~_:_:_--
S.:\o. Name of import item 1 Qty. applied per one piece of Export i Wastage

! Product Automobile Exhaust Catalvst. I claimed

! Cllrdifferent sizes. e ~'--CC'I----

! I ru--_.,. --+ .__._...~---
, .. ,,11 Ammonium :\letatungustate I A~ l~,crthe,specific requirerr.ent i 6°0

! I h ()approx IF- I TitlJliunl r)il~~ide-------r ,:\s per (he ~pecific requirerr:e~t i~-c-"--"
!IT,Oc·\\O.i) .. 1"" "ITr,,,

r-- -----.-------

I :+. l.udox. A.SJ() (SiO~)

!T--:-GJ~;~d)1 O\al-a-te-=S-o")L-,t"io-n-,

RJ.r'ging from 87-116-+ grns

1 _ . , ._
I Rannnu from ~~.>-1-75 gms

\'ot known

T No-t-'''·,-,0-'-'-11-'

-----_._ ..... .. -----

0;1 prel.nunarv exarr.ination of the ap1'ilCZiliOllS, it is observed that unit 113_':0 1101 provided surfic.cnt d,_'I:iils:

as such it ruav be difficult to offer the Cl11T1111t:riTs To examine these cas~:::In details. it is requested ro provide

t~,llc'\\ing inlortualion at the earliest pica,,:;::

a) ;~.ut hcn!ic tcchn icalli terature cuta!\'g;. ~ in 5LT;'l)ri of fin ished prod uc: ::nd ra vv mate-ial rcq UIfr:TIl'.:'il t

b) Sic!,-\\i"e .nar.ufacturing process :-:I!i'\\ing detai's of nm llli~T-=;-iC1! dur,~,-'d. recovered 3.;10 C('1-6U:rtt'J In
each :-;tcp otth; rnanufacturinc in kl·IJ!~, pt" qlL-\Jltit).

P j .o



/1/ /l -, .
--- "----,-"

C) Perceruag« purity 0:' il~:;:'~;1t:;f:lc2.1s used in manufacrurmg process,
J) Analytical reports of tinishcd goods as wel. as for [:j_\\ n.a.enal.
e) Step wise perceruag; of \\25t:ge involved for each item vvith proper justification.

f) Packing labels for each spccif.ed export product ir.cluding trade mark and P:'OdUCi narr.e
g) Cons urnpticn data of import ed and indigenous inputs used for man ufacture of expor: prod \,CT q uantity- \\ ise

certified by CA:ex~'is~ departn.cnt for the last 2 years

("~~"'<;""~:r;"'''''IT9''r q I~;, )

f1f,11Iq, ~lq, (("(11<-"01,1

, »"~
Copy to: 1. Shri Priya Ranjan Foreign Trade Development C~fjCer, DGFT (DES·i

Division) - w.r t their U O. No. : Ol/80/050!570-574/;'lvH4/DES,I/dated
07.03.2014 for inrorrnatlon please.

2. Assistant Director (Mech) % DC MSME, for information please.



11151115:~.-.

fin::;-~~ (~r ~ rtcr~ -~) 0f,T-~M<1

1-~'iS=j,,~J:tq ~ ~ ~
h.,lul ~, (":!I(1~ "';~1r;:l)

Ph. EPABX-23063800. 23063802-6, Extn- 2-155

No. 23(5)i2014-chem

To,
Mis Johsons Matthey (I) Pvt. Ltd
Plot No. 12. Sector -3.
IMT Manesar, Gurgaon-1220S0

(GOVER.'\'lf"T OF I:\D["\')
Office Of The De ••elcp ment Commissioner
(Micro, Small & Medium Entreprises)
Ministry Of Micro, Small & Medium

Entreprises
Nirrnan Bhavan, (South winq), ih Floor,

vtaurana Azad Road,
0e\V Detbi- 110011.

FAX: - (91-11)-23U62215

dated 29 C4 2014

Subject: Application for grant of a ance license for manufacture of Automobile Exhaust
Catalyst of different si: s.

Adv. Llcense No : 051038 00, 05J0380001, 0510380002, 0510380003 and
05103800~ dated 21.02.201~.

Sir.

DGFT has forwarded abo, e a.ppllcations for fixation of ;1orrns under Para 4.7 of above :':!dl 2.1:C;:: license.

y l~'l;~D\e applied for ~")1
CJ':<11: st (li (:i tferent sizes.

-c:-:-----;-- '"-'"--'-"--~,--,---
Name of import item i Qtv. applied per one piece of Export I Wastage

I Product Automobile Exhaust Catalyst. I claimed
I Of different sizes. __ -+' --:-:-_

Ceramic substrate ! "j-- --------------- ---- nil
I--.---_-- ---- --,--------------------------------

~mrncniuri1 \ktatungustak I Av pcr the specific rcquircn-cr.: 16%
! 1/"0 approx

! S.1\o.

I.

i :2
I
L_, ----, -------~------------

'\::-;per the specific requhernc:u
+" 0 approx

Til::lnlum Dioxide
\T,02-\\03)

-~=-c~! ;JJc:-;, :\5JO (SiO:?) ! I~Jlnging from S7-116·j ~JrlS

V:m:JJ:-1 Oxalate Solution
L__
I R~-ing.ing from ~3=---1-15 ::'-1Tl'~

I I 1)-'

I -t:o
,

I

-- ,IN-ot kno« n

!

I Not known
i

011 preliminary examination (,f u.c applications. it is ob-crved :hat r.nit has 110t provided ;-.1. fficicru details:
,1', ;(:r: IT nJay be difficult to offer the C0111111ent5. To examine thc-,c ,,:,,[<.;('S in details. it i~r~'qu~"lcd W provide

t(ill(I\\ IT1~llr111ation at the earliest please

31 \l!lhclltiC technical literaturecatalogue in sur port cd' f li<:h~,--: i'!-:I(jud and raw m2te;i~li r~~q\::r'~'iT,'~>l~'

01 :'.k\1-\\ ise rr ar.ufacturing PfO('CS:_; :-.ho\,.-ing de.ails (11 1"<1\\ rnaicnal charged, reCO\ei'Cl~ and c.-uxun-cd III

~,(\,_):"tep ofthe mar.utact.nin.: In tenus of quantitv .
P.l.U



II/ /l J

-=-
c) Percentage pu-ity c,'th: .:i-:::;-j ;'.:a.;s used in manufacturing l_xc("e,,~
d) Analytical reports o:',;c:shd goolis d,Swe.l as tor raw rr.arena:

-, ,

e) Step .vise pe •..:ej,_~2.g~Ot'\\3:-1~ig(: invcl ved for each item with properjustification.
o Packing labels roc each specified export product including trade mark and product narr.e
g) Consurr.ption data of imported and indigenous inputs used Cor manufacture ofexport pruot.ct Jilantity-\-,.ise

cenif.ed by CA excise dep.irtr-ient flJf [he last 2 years.

///

Copy to:1 Shri Priya Ranjan. Foreign Trade Development O~fjCei DGFT (OES-i
Division) - w.r.t .. their U.O No : 01/30/050/570-574/A.ivl-14/DES-I/dated
07.03.2014 for lnforrnatior. please

2 Assistant Director (Mech) 0,0 DC MSME- for inro-rnaton p:e2se

\
1

~-
("'",;;"n' ~"'''''', T9]~ r q! O~ )

~G!~~;q::;\-~,I

-:__,-==1 1 --j.;"_

(",,,,e>«""''',,,=M =l
~ ~ j """I ~ fG:1 a ;:~ cn::IT<r;:r)



(('''c: liS
1M jj//L .•

G~,F!

(GOH.R'\.\IEi'T OF I';DIA)
Office Of The Development Commissioner
(Micro, Small & Medium Entreprises)
Ministrj Of Micro, Small & Medium

Entreprises
Nlrman Bhavan, (South winq), ih Floor,

vlaulana Azad Road,
i'e\\ Delhi-110 OIL

III=nl~R-"f"ffi 3;,<pC1 (~t ~ ~ ~ ~) OfT :;C1"iM~

~¢=i1lC'11 ~ ~~ ,3'f1"=1"~,

;:',-1:'-'1 ~r(":iII'1~~ ~;:'''M)
, ,,~ ~

>-jiM,".1 3i i"l it;. m, ~ 1'<.'7\'1i-rOOll

Ph. EPABX-2.]063800. 23063802-6. Extn- 2455 FAX: - (91-11 }-23062215

No. 23(5)/2014-chem dated 29 04,2014

To,
Mis Johsons MatH-,eY(I) Pvt. Ltd.
Plot No. 12, Sector -3.
iMT Manesar, Gurgaon- 122050

Subject: Application for grant of a a nee license for manufacture of Automobile Evhausr
Catalyst of different si: s.

Adv, License No : 051038'0 00,0510380001,0510380002.(5)0380003 and
05103S00.J dated 21.02.201.J.

Sir.

You l.a.e appl.ed for kli:o\\i i::; iI7:PO:::i:~:TIS to ;T;~lm!f':~~'~l_~'~i-re ~.\:P(\:1Vc-dl_:-:"l, 1:::. \:llC'r:l0bil~ Fvl-at.st
CZit:;Y:3t of cirferent sizes.

----:;-::---~~---
Qry, applied per one piece of Export I,. \Vasta_gr

i
I

Product Automobile Exhaust Catalyst. ' claimed
Of different sizes.

--1-.---~I-Ceramic substrate ----1-1 ------------ i nil

I

i 2 ! Ammonium i'detatu;~~~-l~st;t-;-TAsper the SPecificrcqu;reIllent·-----~~-
-+ 6% approx I

Name of import item

_' - ----I Titanium Dio:--..::jde
! iliOc- \\ 03)

Ludcx, ASJ,O (SiO::2)

As per the specific requirement
--'-4°0 approx

Ranging from 87 116·j ems

, .. ".
I " 0

I

-1
I Vanadvl Oxalate Solution

I NOI kno« n
I

I 1

R3:lging from --'~_'"~'75 ~IT1S

On preliminary examination of the applications, it i~IIi-;',;en ed that unit has not pro , H!;:d sutficient details:
(1--~,-;urh it may be difficult to offer the comments. To examine these cases in deraiix it I" lTqul;sted to provide
f(>lk\\\ ing informat.on at the earliest rle<1se;

a) .\ uther-tic technical 1itcrature 'cata'ogue in su PW-m (I) Ii: W :':l~ prod uct and La \\ [l1('.T('~1 r: ,"(j L::Cr:rnCii:.

(1) Step-wise manClfCLctur;ng process sho-ving dctail-. ot r:l'.\ n.atcriu' charg cd. re(:I.>\ l'!,-'(1 ~lnd consur-co In

each step of the rr.anufacn.ring in terms of quantit.
P.T.O



111 1) I L t .

C) Percentage l:;-" rL~ chemicals used in rnanuL:tctu:-ing process.
d) Analytical reports or rlnishcd goods as \\ el i ;i' for le,\\ rr.aterial.
e) Step wise pe~::cnU_g;:, \,fw2.stage involved for each 1[;:'111\vith proper justifi. at.on
t) Packing labels fOJ' each specified export product inclucing trade mark and prnduct name.
g) Consumption da;a or imported and indigenous inpub used for manufacture of export product quar.tiry-v, --c

certified by' C~ c\-.i",,: department for the la.sf 2 ) ears

("",,,,,,,-,, \I'"'","". l"'~r lj,~'")
t1e.lll'11 ~4~lq"l ('('t1J~ai;

/'

:/
Copy to: 1. Shri Priya Ranjan. Foreign Trade Oeveioprnent Officer, DGFT (DES-!

Division) - w r t, their U.O. No. : 01/30/0S(1/570-574/~.M-14/DES-ljdated
07.03.2014 tormfcrmation please

2. Assistant Director (Mech) 010 DC MSME- tor information pleaSe

\/,
i)

.~. ~-.",~~~,

-:::-_~.--;-:l'-
(""",",,,,,,,_:0"'="I:;!f ~

~e.("lq,~%('(.'<:1I<::l~'1
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(jOVERNM[NT CY IN!)lf-\'

M IN IS FRY Of COMMERG & INDUSTRY

DEP~,RTMENT OF C()MMERC E
DIRECIORATE GENERAL OF FOREIGN TRADE

DES I SECTION, ROOM No, 404, 4 Floor, UDYOG BHAWAN' t e) c; .
NEW DElHI 110011 Website dgf t.gov In ~,c <,I b'Y

Nc,OljSO/SO/41/i\M15/DES_i/ I:S ')1:' Dated )-~-\->'r/ :}-i' i~1

TD
l\1/s_ vuav 1ant-;s &. ve-sets tu'nted

vac oo,n a-Aherne ab ad.
vaco a ra -391780
r\J H8 Sankarda
(l m.ul s('lvan@vijaytClnk_:; com)

Ratification o ' the norms in respect of Advance Licence No. 341003943~i dated
0603,]014 obtained under Para 4 7 of HBP (Vol I)

Meeting No. 09/15 Date: 22.07.2014.
SI

Please refer to your letter dated 20.06.2014 on the above mentioned subject. The matter hac,
been considered by Norms Committee - I It is requested to furnish information / details only in respect
of the point which has been tick below.

Export Items

1 Mode! number, technical specification and specific quantity-both in terms of number (If any)
and/or WEight, of each export product (Appendix-33 of current HBP refers)

2 Detail technical note on manufacturing process including the relevant flow sheet

3 De[aii technical drawings with dimension of each export product, Catalogue, if any, rrav alsc
be fur nishcd

4 weight of each Export Product

v ,~, Weight of each of the imported and indigenous input, separateiy tor each product, for t-u-

purpose of material balancing. Net weight (Gross weight minus wastage) for Each importee
and Indigenous input in the export product may be indicated. Net weight along with detaus of
ether imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

Import items

Information about the Inputs required per unit of the resultant product
Appendix IIA appearing In current HBP (Vol.l) separately for each product

as Per 51,No.1 of

Components

Technical' characteristics / part numbers, if any

S I\ssernblv draWings / diagrams of the resultant pr onuc t shOWing placement and exact usc of
components in the export product5(S)

g Bifurcated quantities of components to be accounted for In the resultant product and the
requirement of components as spares

Raw Material / Consumables



J Size and speClllccltloll including glddr:, r.ompovrtion. r-l'lnt;[", lhlckness etc. 01 the items
proposed tor rrnport

11 uetauea ta'r ut.uron as to how the uuanntv of raw material proposed for import has been
arrived at, lilcilldrng the net weight o! components to be manufactured out of these i-npor teo
nl~ltcfldh ""J;lS\(lgCSclaimed at each stdp,e 01 rnanuf act uring with complete justitlcrltion anc
suppot ted uv dor umentarv c>vldt:'ncc/drC:lv\I'lrigsetc

12 Sheet tavou t diagram of the mat eriatindicating the wastage during blanking

13 Cross Sectional Diagram o' export product With calculation of raw material requirement
dnd the weight of the Cable 1r1 Kg pet Km Copy of relevant National / lnter nauona]
Stand-r d ..i buvcr", data sheet may also be furnished

Vh"r-','-~ o: ~tf_"~c!, which requires Imported welding material, p,ivirt8 bt eak-up of

Steel Plates I Sheets upto 30 mm thickness.

Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.

III. Steel Plates I Sheets more than 70 mm thickness.

1\/ Otj-cr s c.g. Flanges, Pipes, Tubes, Bars / Rods, Castlngs.l Forgings etc

Particulars of the licenses obtained in the past and ratified by AlC (with or without
modification) for the same export product covered under thiS application, in view of Public
Notice No. 48 dated 14.11. 2002.

3. It is not clear from the details given in application for the Advance Authorization mentioned above
to wnetner It is a case of Physical exports or Deemed exports. If the same is Deemed Exports .. In
case of deemed export complete relevant information and documentary evrdence narnelv. nar-is-
c:~ orQ~ec! au thoritv. main contractor, sub-contractor. relevant Para of FTP, PAC etc may be
furnished Further, if the supply IS against Invalidation letter to an EPCG uccns e. the following
details may be provided--

(I) CPCS licence number and date
elf value of the licence.

(Iii) Whether this licence was Issued under Zero duty or 3 per cent Scheme
(IV) Custom duty saved amount
{v,\ Products to be manufactured
(VI) How [:-PCGlicence holder Intends to discnarj;e the EO against the EPCG licence

4. AnV o-ner information: As per enc iosed copy of OIPP U C.No ..12/104/2014 TSW/68 dated

(lilted :!2_07,2014.

TIW Information called for must be submitted within three weeks t-ern the date of issue of thiS
letter The Information may be directly sent to: [Shrt Parveen Sharma, DOG Norms Committcet,
Room No. 302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.:
23061562/ext.146, Mobile: 9871178714] and copv of the same must be endorsed to the
technical authority mentioned below

,,' Stin Suvhil Kumar Jain, DO, Department of Industrial PoliCY and Promotion,
Room No.429A, Udyog Bhawan. New Deihl 110011. Ph. No 23010221
fxtn 3318 (I to Ni

Yours tathfuhv.

Foreign Traoe Development OthCH
For Director General of Foreign Tracie

Tele, No,23061562 Ext_ )6~J

E -mail' p(iY~:ranl'!.:'l@_!:_~:~_,lr'

mailto:parveen.s@nic.in,


liME BOUND
STANDARD DEFICIENCY LETTEr?

- - ---_

o if I~Nr\~f N! 01 IN! ):/\
':ui\~r\,'11 I<Ci g !Ni)l';~':; ~ie

()i COr'J:MI i ;;"L

Iji\_"_,

norrrs In Ic:spccl of
[Click here ,]riC

/xdvancc
iypc I Iccncc

liccncc No
Date:; obtamcdt',iDC I(;cncc Nu] dated

-131) /,)1

Date

,:l~:\j~JrlCC;:'ccnsc: rCivV,~ cicu ~~'>'.h. i<l/\ ,j'1(j(;i tr:c;:r llie
"~,:~ 's office for f~Hlk:;l! c:n e)f 'lOl:P~ I fie rTldttc; rE1S DCC"

:1 is requested to furnish mforrnation i details only in
i,;'_';-; n',Ui uck marked below

,-'r

or: rr: ;::1 ",- - 'C1 ::Z.i ie j-\(;: .:',~~i:·;:IC""

S~)lIq':l ,I ;)(~

n: i'I~;1. L.' 'cq~llrcci per unit of tr«: rcsult;-mt p~-U~1Uctcr, f)(;r :';1 No ui
,I irl~; n- !fell[ 11!31> (Vol i) separateiy for c~ld: prO·:jllci

nponcms
,JI'~:'k):!:,ll':~, rnr~ ',uIPh(;'s!f ar-v

trw 'T'sl!ltZl!'t ;Hu:Licl ." ;~}.:In
\
~



r , :r:;

',(; :;j; !::t'/ ot fa\-\-' rr';,Jtu:~~! P'UPC)SCC !c: linp~;r: nas L:ccr',
:;,; c:ornpOrH)'"11S !Cl [)C ITiJIWfaC!urcd nut of these

.,·.'~j:;I'i']C;~; ::!;.llivei a: ciJd' stZ-:l~jC c/ ITlanuf'l.ctU:lll\J "jilt!'; compiete:
"'rie; ;,11'; :'11~1;cV c'\/ldcncc:'dra\""l:'l~jS ClC:

l),;i:;r;li' xoor: procuct wrth C,Jlculi'JtIOll of r,)w rndlC"-lal rcql,iifcI"T1CI11

'~>:;Ic .1" K;; per Krn CUP':! of fc;iC'Jdr"t NatioilZ]' irllUIli)tl()ll;]'

((; '",if' :0,!:-,',(," l)(: fur-,l:S:lCU

'.d),,) ::·C r 1:'11 :ilICr::.:1CSS
,;,; .. ~,- 'rWI Jw:krlC:'-i;-i i.ln~J'.IU'('

-,','"

"-'j;' .t: :;C<{~Is ~JIVUl m appllG3.tion for :hc 1\(~Van::c I\Lnlwf,/(Jtlon rncnuoncn
'"":i;~;ll is (-l ::;~sc:uf PhYSICdl CXPOI-ts or [)ccrnc;d exports if the same IS l)cclTlcci

I: ~H;r.;J;l'<' ruo-n ,111m' diOllqwlln rctovant eJoc(,!,Tl(;nts he furrw';:lccJ io IniS office
inc: :nc S( ;'lUi\, IS a~Fllnsl !'lvallciation letter to ;)11 I pee ::ccncc, the following details

~:i"v;d i.;,:.:

"':': SCY; [Shri Parveen Sharma, DDG Norms Committee-I,
Ljov oq Bnawan New Delhi E-mail: l?arveen.s((~!Jl~. Office Tct.:

:-;:;(] K.i\. 1rwan .. I.A_, Department of Heavy Industry, Room No. 416, Udyog
:)[IC'iWall, New Delhi 110011.
~;I:ri Sus hu Kumar Jain, DO. Department of Industrial Policy and Promotion.
ttc om No ·\281\. Udyog Bhawan, New Delhi-110011.

;',.:~~ ~jnda. As stt. Director, DC (MSME), t" Floor Nirrnan Bhawan, New Delhi.
,;, ;\sL,. :'~allqi;-L{Hid I Director. D/o Information & Technology, CGO. Complex, N.D.

;iV'i'i ,;-:.i r, Dlo C&PC ,Shastri Bhav an. New Deli'!,

j,l!",' r I,
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C_-'",- ; 1..--/ _,

Department of Iudusrriul PoJii.:.\ & Promotion
ITS\\ I

\C \!eeting t1:lted 22 07'201-i - Case :\0. 30/3/S0 \.\l':s Vijav Tanh &: \'e~~t'h Limited)
iAdv ance ;\uthuriz~tiun ."0. 3~10D39-t35 daku 06.03.101-0

1, .-\s per ~i~lp!h'::;l['("n. I1d \\cLght cf2 \.L'.S_\',fCl,Kc 2L~r::l:) is 11-hl,25: '\IT. \\Gci':2S.

non L0c\\eighl of thO equipmcm r<~:;'~leeLllr<iI..'2.t2J ~:5110!.C)S~ \IT ~:_:-ILllLe same
Ill}: be cL:ririL:d
LL:;: L:}f imp,,)rl l'c:::n".s and their (l'~un_ti'~i~:::.c.',-),}, 1j';~L'':~-i~c.j;.1 rn~iteri~Ll('L1JcuLiiic:ll sheer ell

not !-:::.ltch"\ i~h th= Est of import i~c8',S :-:::LiIt-:;:,_<:_i:.:cr:i:y be ('(>j;-:;:'('k:.1

_. :;0 L:_sis 1":.23 reeic ~-j_\'en for tb.-:.-\\J."-·L~;_':;::: chi:T',-;::j on import items JJ}j_ qU:.l:1tHY l'I

-_
_/

~fs~.J"i~-
Development Officer

Sorms Committee 1
DIP? :\0.1210.1 .201-+-TS\\ 68 c.:_:ed 22('- ~i~ll..!.
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Government of India
Ministry of Communications and Information Technology

Department of Electronics and Information Technology
Electronics Niketan. 6. CCO Complex

New Delhi 110(0)

Sub: Ratification of norms in terms of Para 4.7 of HBP. (YoU) in respect of Advance
Authorization No.OS10381100 dated 6.3.2014 issued in favour of Mis. Magnet; MarcHi lJ"
Electronics Systems Pvt. Ltd. Gurgaon.

Reference in invited to DGFT lD. No. ()1/~O!O:iO/65!MvlI5DES·L'42 dated 16.-1.2014 vide which
comments of this Department have been sought on tht: above mentioned application of '~1/s. Magneti
Marelli Utvl Electronics Systems Pvt. Ltd. New Delhi for export 01'''/\ utomobile Iginition lOCK for two
wheeler."

-i The FOB value of export is Rs .. 46.060.19~ 90 (USS 731.695.00» and Clf value of Import is Rs
23.039.099.00 (US$ 365,991.(0)

3. The application has been examined in the Department of Electronics and Information Technology )
from technical angie .. This Department recommends ratification of norms of advance authorization as "
follows: r -

i). Import item at S.No. 1-10, 13 On net to net basis with accountability clause with
and ]5 - 20 -Nil wastage

ii). Import item at S.No. l l , i2 & 14 As applied for by the party including 2% wastage

4. Since the export product pertains to the automobile sector, DGfT may seek the comments of
concerned Ministry. if required.

\/
)

(Asha Nangia)
Director

Tel. No.24301268

Shri Pri,a Ranjan. FTOO, % DGFT .. Udvoz Bhavan,l'ievv Oelhi .. _

~JT U0 N '" 27/18"0'" '~'"'' ""'0,1 -i-i 8 "0'4'... o. \1\1- I•...\Lt-llll~' u,.~ __.,._ ,
V't-



Departm ent ofIndustrial Policy & Promotion
(TSW)

NC Meeting dated 10/06/2014 - Case No. 55/3180 (Mis Omega lcehill Pvt. Limited)
(Advance Authorization No. 0510381107 dated 06.03.2014)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No.3, 4, 5 & 11 of Standard Deficiency
Format, export product wise.

2. Quantity of export item in Nos. also in addition to its weight.

Non11Scommittee may take a view
._/'~

/ -----/~ [_1601'1

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/81/2014-TSW/96 dated 10/612014



l>r-2CI11
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION (not sent)

(TSW Section)

Subject: Advance Authorisation No. 0710102742 dated 10-03-2014, in favor of
Mis Trelleborg Industrial Products India Pvt. Ltd., Bangalore.

Ref..: DGFT U 0 NO.011180/50/74/AM-15/DES-1/102 dated 24-04-2014

The case has been examined and the wastage claimed by the firm is reasonable on the
basis of designs I photographs enclosed and manufacturing process involved Accordingly the
following norm is recommended :-

Export Item and Quantity: As per application (total weight - 65,156 Kg)

Item recommended for import :

.~

S.NO I Description of the item i Quantity (Kgs) i.

1. dpA~66 30% GF Black Color, UL-94-VORate I 21553.630 I
I Grade: GRPA-630 B , _J

2. I Silicon Rubber TMC-8750 Black
,

39998.730 I
I

2583.360
---j

3. i On Flex S FR 50 A-3S1831 Deep Black I

4. I On Flex S FR 60 A-3S 1846 Deep Black 7483.850

.~
\\~',,-\..I{

(N~ LAL)
SR. DEVELOPMENT OFFICER

07-08-2014
Ms. Priya Ranjan, FTDO
DGFT (DES-I)

Copy for information to - Shri S.K. Jain, DO

~llr(~
,

~
'J



Department of Heavy Industry
TSW(B) Section

Subject: Application oLM/S c:1'Ld_eBergmann India for ratification of
norms of licence no !jll@tl3,f618 dtc:FH-=~;_____ , r-: J 7' ,,'1 -, 7"}) h'l)

----------------- - -} //) "'"'"';.lei ;:-t..-IL--1 (J/ -.' /c- '_ / V
_../' '-- ~~I/ - / .. ..

DES-I, DGFT may kindly refer to above mentioned licence of /:
MjS Clyde Bergmann India, The firm may be asked to submit ',_/ J;-' _

following information,
L Cataloguej write up of the export products along with specific

use,
2, List of items covered under item no 7 of export
3, Write up & use of item no 7,12,25,30,63 to 65,67, 78 to 80

of import along with placement in the export product
4, SI no 4,5 & 11 of SDL,

The above issues with approval of IA(KKT)

B.CNayak
Development Officer

08-08-14

DGFT, FTDO, DES-I
Deptt. of HI, UO No 3j104jCLYDEj14/TSW(B)dated

'!.11
r r .
{/ Y ~

!;V'
V
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S Nl' -l~'
I. No. 46011 I06,2U(I\)-I'(-!I:)\ . ~.\ u

Government of India '. 2 ~\
Ministr', of Chemicals S: fertilizers

Department of Chemicals S: Petrochemicals

£~t1--;;:.
,+ ~::;-:; (.

._..::.----

Shastri Bhav, an. 1\(\\ Dclhi-l l 0 O()I
Dated. the ,;; j, August. 2014

OFFICE MEMORANDUM

Subject: Advance Authorization >\pplication limn \h. 1'01\ Medicurc Ltd. for the
import of r,m material against the export of Gucdcl Airwav (Advance
Authorization No. 051 03gS532 dated 10.06 2(14)

The undersigned is directed to refer to DCifT U.O. 1\0. 01 !80'S(I/()OOIlJ3 AMI5'DES-
1/555 dated 21.07.2014 on the subject mentioned above. The proposal of the lirrn has been
examined in this office. The Department of Chemicals & Petrochemicals recommends the
present Advance Authorization Application on the following basis:-

~':-\ -
-:-<'

~,

,;c

Item to be Exported +-i guantih~.· _
! Ciucdel Aima: 1 No.

i Raw-material recommended to be Importc~d +1 Quantity
I. Relevant HDPE / LOPE Granules 1.05 kg i kg content

in the export product
--~-

: 2. ABS Resin Granules -do-
13. Medical Kraft Paper-(\[edical Grade GSM roo + As p-e~r-;;P~'l-Cck-Ci~n-o-"

l 40%) , ' Poli~: "_jJ
I 4. Polyester Poly Laminate Film Soft Bli.2ter Film -do-

-----

This issues with the approval of competent authority.

Ms. Priya Ranjan, \
FTOO, (DES-I),
00 DGFT, Ldyog Bhawan
:.ie" Delhi- 110001

\'\_,,="'\._ , (---~'-...: -r+-,_--
(Dhararn Vir) ;;\... l,

Section Officer
Tele:- 2338 2575

tar
!3!~((7

!p'- 85



I

Department ofIndustrial Policy & Promotion
(TSW)

NC Meeting dated 02/09/2014- Case No.25/12/80 (M/s MVS Engineering
Limited) (Advance Authorization No. 0510389934 dated 24.07.2014)

Firm may be asked to submit the following information:

I. Use of 2 Nos. of Screw Compressors (import item No.1) In one
Nitrogen Generator

2. Basis/justification for requirement of 6 Nos. of Air Separation
Membrane (Import item No.2) for manufacture of 1 No. of
1400 NlvP/Hr. capacity Membrane type Nitrogen Generator of
purity 95% • supported by documentary evidence.

Norms Committee may take a view ~--~?---- ,__~"", .
(S. K. Jain)

Development Officer

Norms Committee I
DIPPNo.12/120/2014-TSWIl31 dated 02/09/2014

~/

\,
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 02109/2014 - Case No. 26/12/80 (Mis MVS Engineering
Limited) (Advance Authorization No. 0510389933 dated 24.07.2014)

Advance Authorization may be ratified as per General Note- 4 for Engineering
Products.

Norms committee may take a view
~ -~- __./ ~""\'-

(S. K. Jain)
Development Officer

Norms Committee I
DIPP NO.121l20/2014-TSWIl32 dated 02/09/2013
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)._ ·'1 D I-~( t lice o: t le eye OPJ~1~(?0111n-li~si\~(ler
\!icro small & medium Enterprises

,\
\

\IECHAi\'IC\L D1\'1SIOi\'

Subject: Ratific.uion of\:orms in respect .vircratt Parts against advance
authorization no ()71{)UXS1X5 dated 1-+.~.~()12 111 respect of\l's Pranira Engg
Solutions Pvt Ltd .

.\s pCI' the' rcpl . and as pCI' alh ancc authorivat ion Ill). 071 ()()g-l~n Dt:02.12.11
the norms may he Iixed liS foll()\\s-

• Sno I ofimpon item may he allowed as 201:28.6-+ kg after affecting 15°'()
rccoverv hom scrap. IDetails attached as annexure A).

I his issue with the approval of Director (\'lI: 1.

(KSSodhi)
AD (ME)

Shri Pri\'a Ranjan.FIDO. DGFI l'clh\o>! Bhawan. New Delhi
00 the DC (\IS\[EI CO note No 30(23I)iJ I-ME dated 19.08.201-1

"'/" ,
'~



PKANITA ENG:~EERfNG SQL.l'T10NS (P) LTD., AOVANCE AUTHORIZATION NO.0710c)8~1~5

,r---r------~~--~,-----~
I
i SL.
iNO
i

EXP,PRODUCT PART
NAME

EXP.PRODUCT
PARr NUM8ER

I PO I
arYl

I
I

! RELEVA~~IMP~RT !Imparl ;::fI Total R~lfMP~~'-,--T<
I ITEM t OTY a! weight In PER ,_I:port un t, e)
i (a) mput kgs EXPORT' qty wt II'

I weight l__~_
Co-related to approved he no

I F!T~;NG :::NC-c-r-
~ ..------
I, I,

; L.23 ~5G317220p~-'-rr- :Bt~KT '.J;:::~'" .'-:~
i , i ~,

-_._---------------+-..-_::_____;___--

_2'" 5,=32C:2;:CC"'~
'ISP.r<T ::,__:E:,--'/}".::; '5C32C20'Pc

I 2 I
~;-- r;::C=~" -:,':-;:'-;:;- -~2c.25,:4.?.'LCO._)-

3 '
! fOr 'r-.;:_o

I , I
~~lTi"~~;-.---
I 5 i

ISh),! ST'=:=-
E I

_5235C05528j;;of'

C:710034372 Ot02, 12, 11

I !BRACKET ::'l_£:C

'~3RAC;';:=T EC~(
I___§__; __

5:-25'S;:)22CCPF 071008437201:02,12.11

I~!l;:
In: '!,,-,)

1 613[ 13~
I

253'5.i 2H
I

ItlR.-v-,,::' S:! \,"
-2 :

o 124!

0.Q38 i
r:

22

21



0710084372 Ot.02.12 11

0710084372 01:02,12.11

1 29ISTOP, DOOR (5Y:,:;2CGt.tOCDF

i-"+SCOC1~GOOC1~pCLCA"TO'-----iT.5-:C~52;_;:r·52·_ ',~-:-

I~~QJ,ICl~""'K------
c'
~ iBK \("1-;1:::']

1

32 I

0710084372 Dt02.12.11

0710084372 01:02 12.11

:FLAP DRIVE BR.\C'<::-T

26,,~~~CCCO~CCOO-
! l'fTTT!NG OGT3D Arc

~.37 ,
I :BRACK;::T ;:UI::L PE::-L.;[!...

; 3a,' ==~=~=~r I BRACKET FL.:E'~ R'OFj:..:l: J" II :BRACKET Rl::"U'Oi_
401

! GRKT R~:'FI.EL
41 I

I HR \C KET r: u. RE'E
42 )
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43 I --~-~~-----,--=-.---~~-------
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!,

Office of the Development Commissioner
Micro small S: medium Enterprises

.f
/

\IECHANICAL DlVISIOi\
30!?)())"2011-vlE

Subject: Rautlcation ofNorm-. in respect Aircraft Parts against advance
authorization no 11710091J1I71 dated 30.8 ..'iJ 12 in respect "I' \1 s Pranita Fngg
Solutions Pvt Ltd

\;llrlTl\ 111a:he fixed as fol!u\\s.--
• Import of Sno I 1113) be aiic)\\ cd ! 998.5--1- kg after affectin~ 15°'0

recovery from scrap.
• Import (If Sno :2 111(1) be allowed for --1-379..59 kg aticr affccrin ; 5(;'c)

recovery from scrap. (Detailed calculations attached as Annexure-L).

This issue with the approval of Director 1'v1f-:)

(K.s.Sodhi)
AD (ME)

Shri Pri,a Ranjan.FTDO. DGFT Ldinog Bhawan. New Delhi
OJ,, the DC (MS'vlE) to note 1\0 30(230)"1 I-ME dated 02.09.2014
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Department of Industrial Policy & Promotion
(TSW)

-;::n 'J} 1_ IS( - . 7

NC 'leeting dated 23/07/2013 - Case No. 23/26/80 (:\lIs The PSK Engineering Pvt.
Limited) (Advance Authorization '0.0710092968 dated 08.01.2013)

Reply submitted b) the finn is not complete an,l the. may again be asked to
submit the following information:

Quantities of each export product in Nos. also in addition to their weights.
Information in respect 01 SI. \"0. 4. 5 & II elf Standard Deficiency Formnr-export
product wise.

\om1S committee may take a \"ic\\

(S. K. Jain)
Development Officer

Norms Committee I
DIPP ;-';0. 122Ii2013-TS\v!2-1 cared 2.~ 072013



Office of the De\'elopnwl1t ( ommissioner
rvlicrl) small & Medium Enterprises

:VIECHANICAL DIVISIO,\,
------=-~i ) c- cl_f

___,::<l---;Z:J) -~L I CO'

30(81 )!2013-ME

Suhjcct: lixarion of Adhoc norms for export product Finished Transmission
Components for Vehic!e against advance authorisation no 051(1365514 dated
13.9.201~ for Lvlis. GWZi<llW TransI11issinn India Pvt Ltd

lhc rH.)rIl1S may he fixed as folln\\s:-
• Import may be allowed as applied on 11('1 to nc: hasis with nil «astage and

accountability clause.

l his issues with the approva: of Director (ME) for taking a view hy 1\C

(K S Sodhi)
Ass! Dir(ME)

Shri Psi\a Ranjan. FTDO. DGFT Ldh\-O[, Bh,l\\an. New Delhi°()the DC (MS:'vIE) (TO no ,O(Sl n4-:ViE dto 0 i .08_ i'"'

;..c--c;
-/

"
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 02/09/2014 - Case No. A/R-49 (Mis. Plansee India High
Performance Materials Pvt Ltd.) (Advance Authorization No. 0710098974 dated
14.10.2013)

Firm may be asked to submit the following information:

1. Information in respect of item at Sl. No. 12 of Standard Deficiency Format.
during notching operation tor the manufacture of Molybdenum Evaporation
Boats.

") Use of Molybdenum scarp generated during the manufacture of Molybdenum
Evaporation Boat and if it is sold as scrap. its sale price supported by document
evidence.

Norms committee may take a vie"
.,/ ___,.-' J.- - •

»<>: T 1...'-.\
(S. K. Jain) -i,

Development Officer

Norms Committee I
DIPP JVO. 12!l20/2014-TSW/49-A/R dated 02/09/2014



,\ i

Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 02/09/2014 - Case No. A/R-63 (Mis Larsen & Toubro Limited)
(Advance Authorization No. 0310762323 dated 18.12.2013)

Firm may be asked to submit the following information:

I. Details of import item at Sl. No.12 namely. "Refractory material Pyrostop
Superthem" and basis for its quantity of 10764 Nos.

Norms committee may take a view

(S. K. Jain)
Development Officer

Norms Committee I
Drpp No. 12/120/2014-TSW/63-A/R dated 02/09/2014
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,II"ISTRY OF CO\l\ll ,,1C.\T10"S \"1) I"FOInl.\T10" TFCH"OI.O(;\
-gMCR;Tf>i<tl1 3W'rHT ,;fI;J'IIWhl fu'HTli

DEI'\IH \ II':"T OF LI,LCTI{()"ICS \" n I"HlR\L\T!O" TECH"( 11()(. \
\\"ehsitc: \\" \\.dl'it~.~o'.in

~
'"0 ..· ·W-27(51 )/20 13-IPHW

l'.t's. Rangs(J[1S Electron .cs Pvt. Ltd.
PlotNo 347/D 1&2 ElectroniC Cit,
Kiadb. Hebbal Industrial Arcn

Mvsore-7700 16

Sub:- Application for ratification of norms of c\d\'Jncc Authorization "'0, 0710074552
dated 3,9,2013 for export of "Backplone acgd Surface Mount Devices (PCB Ass) ),"

Sir.
Please refer to your application received from the 0/0 the DGFT on the subject cited above,

o You are requested to provide the foilo\\ing Information to enable further processing of the

proposal.

(i) Brief on the export products
(ii) The end product where the export product "rwld be used
(iii) Usage of import items in the export products
(iv) Quantity of import items used per un it of export product for all the export items
(v) \V astage involved in the manufacturing process. along" ith tee hn ical J usti lication

for the same
Yours faitllfull:-.

(Ash~ !'iangia)
Director

Copy to:-

Shri Priya Ranjan
HDO
DGFT
Udyog Bhavan
New Delhi

w.r t DGFT!.D Note "'0 01 801S0i00533'AM l3!DES-I/8
9
9

dated 2,12,2(1)

~f.TIR~
6 ,m.-:m.w. i.f.1D~Mq:;q

ELEI T1W;\lCS "lKITI"
6. C,(;.(), CO;'JPI.F'-
"ElY nr.t.ut- JJIIUII,;
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION. ROOM No. 404. 4" Floor. UDYOG BHAWAN
NEW DELHI~ 110011. Website http/ldgft.gov In

F No 01/80/50/00533/AM13/DES-11 //.-)) Dated /:'082014

To
Mis. Rangsons Electronics Pvt. Ltd .
Plot No 347. 01 & 02. KIADB.
Electronic City. Hebbal Industrial Area

Mysore - 570 016
Email Info@rangsons com

Subject.~ Ratification of the norms In respect of Advance License No 0710074552 dated
01102010 obtained under Para 4.7 of HBP (Vol I)

Sir.

Please refer to your email dated 7.82014 requesting for reconsiceranon of norms of above
menllon~,fldvance authorization. It IS informed that you have not prcvidso Information to DEIT
desired v,deth'eir letter dated 2 1.2014 (copy enclosed) for ratification of norms of subject advance-1authOrization

2 You are. therefore. requested to furnish the requisite detalls/informatlon mentioned In the
above reffered letter within 15 days from the date of Issue of th.s letter With a copy marked to the
concerned technical author.ty Ie MS Asha Nangia Director. DEIT. ElectrOnics Niketan 06 CGO
Complex New Delhl~11 0003 Please ensure that the recuis.te detalls/lnformatlon should be reached
to the concerned technical authorirv and this office by the time specried above. failing which the
application shall be liable to be rejected Without any further notice to you

/'\ ,
\,i~
, i

Yours faithfully

@YJ"~7
(Priya Ranjan! .

Foreign Trade Development Office'
Tel 23061562 Ext 265

E-mail .Q!lya ranlan(C"ilnlc lr
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C,1.::L

Office of the Develo~t~t t'~)~1~~ssioI1er
vlicro small & Medium Enterprises

MECHANICAL DIVISI01\

Sub: .ct: lixation ul norms 1()O':,o LOt: 1)1' vi s t\ co Llecuonics

Electrical and Electronics department has forwarded letter tor fixation of subject
norms uf lvlis Tvco llcctronics. The process was inspected oy MS!vIF DI
Bangalorc and they have attached their report. F&E division has recommended
fixation of norm' as per report of MSME DI Bangalore.

Norms may be fixed as per report of MSM[ DI Bangalore. This issues with the
approval of Director (ME) and JDC (E&E).

(K S Sodhi)
Asst Dir! ME)

Shri Priva Ranjan. FTDO. DGFT CdhvoQ,Bhawan. New Delhi
0/0 the DC (MSME) UO no 30(112)/14'ME dtd 02.09.14

V.\



Government of India
Ministry of MicrO Small and Medium Enterprises

Office of Development Commissioner
(Micro Small & Medium Enterprises)

ElectClcal ..& ElectronicS Divisioo

Nlrman Bhawan. New Delhi

Sub: Fixation of ScraplWastage Norms 100% (EOUI of Mis Tyco Electronics Corporation
India Pvt. Ltd. : reg....

Please refer to 1.0 No 01/80!162/00361!AMI4/DES-1 di 12 DB 2014 from Ministry of

Commerce and Industry Directorate General of Foreign Trade !DGFT) Udyog Bhawan New

Deihl regarding above subject. torwardmo therewith letter from M.'s TE Connect.vity Corporation

India Pvt Ltd and valuation report on percentage of scrap based on Inspection by Iv1SME-DI

Bangalore

In this regard it IS to submit that thiS divis.on agrees vVIth the above valua.icn rePon: t,

MSME-Dl Banga!ore DGFT letter vviFl ail attachments is fo'-'~varded herewith for Yo'J: necessarv

action please

This iSSUeS I.vith the approval of JDC 'E&E,:'

-
(S\/ Sharma:
Director (E&E)

Enel : As abOVE

Director (Mechanical)
No. 31 (2)/ILl2013/E&E Daied 09.2014



• F 1\0 . .t6011·.tL2014-I'C
Government of India

Ministrv of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals -v s- ;

L c -)j li '"
-1F.7H:T'~~Ic:?!< -) .. lJ

Shastri Bha\\an. :\ell Delhi-I 10 001
Dated. the i.. Juh. ~(l14

OFFICE \IEl\IORA,\DUl\I

Subject: Description of the export items does not tally with the description given in the
DLPB rate Schedule - case of vls. 'vlan Force Trucks PI t. Ltd .. Pune.

*****
The undersigned is directed to refer to DGFT u.o. :\0. OI.80/162/()()031iAM15iDES-161

dated 16.0-L20 14 on the subject mentioned above. The proposal has been examined in thi s
Department. The description of export products in Shipping Bills are not matching with Plastic
Products at S.'\o.63·140. In addition. the export item 'Bumper' which is a automotive part can
not have the same composition as in S.'\0.63 140 being a glass fibre reinforced plastic product.
0.0 DGFT may take view accordingly.

This issues with the approval of competent authority.

.:...,\.-.,,-.:;--,~'---,_..:.:~_::'--.
d~'7..-r' :.""

(Dhararn Vir)
Section Officer

Tele:- 2338 2575
Mil Priya Ranjan
FTDO, (DES-I).
0./0 DGFT. Udyog Bhawan
'lew Delhi- 110001
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F,No,7/S0/2010-TSW

Ministry of Commerce & Industry
Department oflndustrial Policy & Promotion

Udyog Bhawan. New Delhi
Dated, the 8th August, 1014

OFFICE MEMORANDUM

Sub: Application from Mis. Metal Closures Pvt. Ltd. for modification of SION at
SI. No. C-773

Ref: DGFT I.D. No. 01lS0/162/00454/AM13/DES-1/5786 dated 11/0712014

EEPC had forwarded a representation in August 1011 from Mis Metal closures PvL
Ltd, Bangalore & Mis Sherton Metropak Private Limited, Bangalore lor modification of
SION C-773 and our recommendations on the proposal.copy enclosed) were considered in
the Norms Committee meeting held on 4th March. 2014 wherein committee observed that
the production and consumption data for three years has been submitted for two firms only
whereas for amendment of SION, the production and consumption data is required from at
least three different units and accordingly EEPC was requested to submit the production
and consumption data duly certified by Central Excise for the preceding three years for at
least three units,

Now EEPC has forwarded production and consumption data for the preceding three
years from the third unit, namely, Mis Crown Closures Pvt. Ltd" Nashik. As per the details
(certified by CE authorities and Chartered Accountant). consumption details for coating
materials are as under:

I
Manufacturer 1 Mis Crown Closures Pvt. Ltd., Nashik
Year I 1009-10 1010-11 I 10-11- I2

F Value of coating materials 114,81 % i 10,8 % [12,8 %
terms of FOB value of exports [ '''~ ,~_--!

Keeping above in view. it is reiterated that, there is a need for increase in the quantity
of coating materials and accordingly, this office recommends for increase in the quantity of
coating materials from SI. No, 3 to 6 of existing SION C-773, from 5 % to 10%,

This may be placed before the Norms Committee for consideration and approval as
deemed til,

fConsumption of Coating II 511 grns. I 528 gms, 587 gms,
aterials (per 1000 Lug Caps) , ,

(S. K. Jain)
Development Officer

Tel: 011-23063166
To
Directorate General of Foreign Trade
(Sh. Priya Ranjan, FTDO, DES-I)
Udyog Bhawan, New Delhi

"
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Department ofIndustrial Policy & Promotion
(Technical Support Wing)

Sub: Application from Mis. Metal Closures Pvt. Ltd. for modification of SIOl'\ at
SI. No. C-773

Ref: DGFT l.D. No. 01180/162/454/AM13JDES-1/905 dated 4/10/2012

EEPC have forwarded representation from Mis Metal closures Pvt. Ltd, Bangalore
& Mis Sherton Metropak Private Limited. Bangalore for modification of SION
C-773.

The existing SIO]\ is as under:

Export Item Import Items

Description Quantity Description Quantity

Lug Cap whether 1 kg 1. Prime Quality Electrolytic 1.30 Kg / Kg content
printed or plain Tin Plate (ETP) in the Export Product
(a) with Internal

Coating Lined with 2. PVC Lining Compound 1.05 kg/kg content in
PVC compound the Export Product
and

(b) External Coating.
3. Primer Lacquer for

internal base coat CIF value of import
4. Adhesive Lacquer for items from 51No.3 to

internal coat 6 is restricted upto 5
5. External base coat·white % of FOB value of

or Gold exports.
6. Varnish

Note: In case the Lug Cap is printed, an additional input will be allowed as under:-
51. No. Description Quantity
7. Printing inks CIF value of import item No.7 is
restricted upto 1 % of FOB value of
exports.

In representation, it has been stated that during Lug manufacturing process, Tin
Sheets are coated and printed before punching and therefore, wastage of coating and
printing materials is practically the same as on ETP sheets. Firms has therefore,
requested for increase in the quantity of import items (coating materials and printing
inks) from SL No 3 to 7.

Both the firms were earlier asked to submit the following information to
consider their request for increase in the quantities of Coating materials and printing
ink:

l. Production of different sizes of Lug caps and corresponding consumption
of coating materials and priming inks during the last three years duly
certified by the Central Excise authorities (both in terms of quantity and
Value).

2_ Fob value of exports of different sizes of Lug caps and value of coating
materials and printing inks consumed therein during the last three years
duly certified by a Chartered Accountant.

./- - ~-:;)\,~ 1 I '~
";:



As per the details received form the firms (certified by CE authorities and
Chartered Accountant), consumption details are as under:

--::-------,--;,-:-;--c-:::-----:---:::-:--~ -.-------.-
!Manufacturer I Mis Metal Closures Pvt limited m"l
lYear 12009-10 --pI 2°1°-11---. T-:::2,,"0--:-1--:1--1:-:/:-i'
i Consumption of 1,_ 976 gms. 919 gms. 816 grns.
: Coating materials :

! (~er 1000 Lug Caps )-k- , III--::-:-:-----i-::--:--::-:---___j
; (IFV,I"'oIM'OO' 1 ',.2% 112% 10.2% '
i materials in terms of Ii

I F~~;:lue of , ~

, Manufacturer Mis Shetron Metropak Pvt limited . --I
Year 2009-10 12010-11 120-11-12---1:-=-'-"-:__~--c-~-=-----. -.--j
Consumption of 1080 gms. 11080 gms. 11083 gms. i
Coating materials II

(per 1000 Lug Caps)
CIF Value of coating 18.2 % I' 16.7 %
materials in terms of
FOB value of

19.4 %

exports

As per the present SION, coating materials are allowed upto 5 % of FOB value of 11
exports. As per the C.Excise and CA certified details received from both the above I;'
main manufacturers of the product, there is a need for increase in the quantity of i

coating materials and accordingly, this office recommends for incr:_e_il"ejl1.th~Cjllanti!y_ II
of coating materials from Sl No.3 to 6 of existing SION C-773. from 5 % to 10%. J"---------- '-_ .. ----.~.-. - -.-.---.----.-.----:-_:;.---,---~.,.- .. ..... . .~~.--~---. --~~~-.--- -_-- I

This may be placed before the Norms Committee for consideration and approval
as deemed fit.

'( _.?-- --~~'~II~
(Sushi! Kumar Jain)
Development Officer

DGFT Shri K. C. Ra·u. FTDO. DES I
DlPP U.O.No.7/80/2010-TSW dated 01.01.2013

»>}, JV



TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES.I SECTION, ROOM No. 404, 4th Floor, UDYOG BHAWAN:
NEW DELHI-11 0011: Website: dgft.gov.in

F.No.01/80/[Click here and type file header and sl no]/DES-I/ Dated:

To
M/s.

Subject:- Ratification of the norms in respect of Advance Licence No.
obtained under Para 4.7 of HBP (Vol.I).

Meeting No. Date:

dated

Shri,

Please refer to the above mentioned advance license, forwarded by the RLA under their file
No. to this office for ratification of norms. The matter has been
considered by Norms Committee - I. It is requested to furnish information I details only in
respect of the point which has been tick marked below.

Export Items

1. Model number, technical specification and specific quantity-both in terms of number (if
any) and/or weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet.

3. Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

4. Weight of each Export Product.

5. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

Import items

6. Information about the inputs required per unit of the resultant product as per SI.No.1 of
Appendix-11A appearing in current HBP (VoLl) separately for each product.

Components
7. Technical characteristics / part numbers, if any.

8. Assembly drawings / diagrams of the resultant product showing placement and exact use
of components in the export products(s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

Raw Material! Consumables



10. Size and specification including grade, composition, range, thickness etc. of the items
proposed for import.

11. Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawings etc.

12. Sheet layout diagram of the material indicating the wastage during blanking.

13. Cross Sectional Diagram of export product with calculation of raw material requirement
and the weight of the Cable in Kg. per Km. Copy of relevant National/International
Standard/ buyer's data sheet may also be furnished.

14. Weight of steel, which requires imported welding material, giving break-up of
i. Steel Plates / Sheets upto 30 mm thickness.
ii. Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
iii. Steel Plates / Sheets more than 70 mm thickness.
iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

2. Particulars of the licenses obtained in the past and ratified by ALC (with or without
modification) for the same export product covered under this application, in view of Public
Notice No. 48 dated 14.11.2002.

3. It is not clear from the details given in application for the Advance Authorization mentioned
above. to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports, detailed information alongwith relevant documents be furnished to this office.
Further, if the supply is against Invalidation letter to an EPCG licence, the following details
may be provided:-

(i) EPCG licence number and date.
(ii) CIF value of the licence.
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iv) Custom duty saved amount.
(v) Products to be manufactured.
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

4. Any other information:

5. The information called for must be submitted within three weeks from the date of issue of this
letter. The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-I,
Room No. 302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.:
23061562/ext.146, Mobile: 9871178714] and copy of the same must be endorsed to the technical
authority mentioned below:

1. Shri K.K. Tiwari,. LA., Department of Heavy Industry, Room No. 476, Udyog
Bhawan, New Delhi 110011.

2. Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion,
Room No. 428A, Udyog Bhawan, New Delhi-11 0011.

3. Sh. K.K. Funda, Asstt. Director, DC (MSME), th Floor Nirman Bhawan, New Delhi.
4. Ms. Asha Nangia, Addl. Director. Dlo Information & Technology, CGO, Complex, N.D.
5. Shri A.K. Aggarwal, Jt.I.A., Dlo C&PC , Shastri Bhavan, New Delhi

Yours faithfully,

(Priya Ranjan)
FOREIGN TRADE DEVELOPMENT OFFICER

FOR DIRECTOR GENERAL OF FOREIGN TRADE
Tel: 011-23061562/Ext.265

E-mail: priya.ranjan@nic.in

/
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